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The

Limited Liability Partnership

Rules, 2009

[n cxcrr:is.eu?thtpnwm conferred by sub-sections (1) and (2) of Section 79 of the Limited
Li.ab:.myPmmShpMZODS{ﬁonQOQJ.lthmWa]Gwmulhud:ymkﬁmﬂonwingmlcs.

pamely:—

CHAPTER |
PRELIMINARY

1. Short title and commencement—(1) These rules may be called the Limited
Liability Partnership Rules, 2009.

(2)(a) Rules 1 to 31, Rules 34 to 37 and Rule 41 of these rules shall come into
force on the 1st day of April, 2009:

(P) Rules 32 and 33, and Rules 38 to 40 of these rules shall come into force on such
date as the Central Government may, by notification in the Official Gazette, appoint.
2. Definitions.—(1) In these rules, unless the context otherwise requires,—

()
(ii)
(iii)

(iv)

(v)

(vi)

(vif)
(viiz)

“Act” means the Limited Liability Partnership Act, 2008 (6 of 2009):
“Annexure” means Annexure to these rules;

“Certifying Authority” means a person who has been granted a license to
issue a Digital Signature Certificate under Section 24 of the Information
Technology Act, 2000 (21 of 2000);

’[Designated Partership Identification Number (DPIN) means an
identification number which the Central Government may allot to any
individual, intending to be appointed as designated partner of a Limited
Liability Partnership for the purpose of his identification as such, and
includes Directors Identification Number (DIN) issued under Sections
266-A, 266-B and 266-E of the Companies Act, 1956 and rules made
thereunder.]

“digital signature” means authentication of any electronic record by a
subscriber by means of an electronic method or procedure in accordance
with the provisions of Section 3 of the Information Technology Act, 2000;
“Digital Signature Certificate” means a Digital Signature Certificate issued
under sub-section (4) of Section 35 of the Information Technology Act,
2000,

“electronic record” means electronic record as defined under clause (f) of
Section 2 of the Information Technology Act, 2000;

“electronic registry” means an electronic repository or storage system in
which the information or documents are received, stored, protected and
preserved in electronic form;

l. Vide Ministry of Corporate Affairs, Noti. No. G.S.R. 229(E), dated April 1, 2009, published in the
Gazette of India, Extra., Part II, Section 3(f), dated 1st April, 2009.
2. Subs. by G.S.R. S06(E), dated 5-7-2011 (w.e.f. 9-7-2011).

[73]



74 LIMITED LIABILITY PARTNERSHIP RULES, 2009 R.3

(ix) “Electronic mail (E-mail)” means message sc:_It, received or forwarded in
digital form via a compulter-based communication mechanism;

(x) “Officer” includes any partner, desi gnatc:_i paﬂne'r, empll?yu of the LLP, any
person in accordance with whose directions or instructions ll'u.-, partnery of
the LLP have been accustomed to act and any person anﬂm-med to
any service on behalf of a foreign Limited Liability Partnership and partner,
of such foreign Limited Liability Partnership;

(xi) “Pre-fill” means the automated process of data input by the computer syster,
from the database maintained in electronic registry;

(xii) “Provisional Designated Partner Identification Number” refers to the
provisional identification number generated by the electronic system set up
by the Ministry of Corporate Affairs;

(xiii) “Registrar” means a Registrar as defined under clause (s) of sub-section (1)
of Section 2 of the Act;

(xiv) “Registrar’s Front Office” means an office maintained by the Central
Government or an agency authorized by it to facilitate e-filing of documens
into the electronic registry and their inspection and viewing;

(xv) ‘section’ means section of the Act;

(xvi) “website” means a location connected to the internet that maintains one or
more web pages;

(2) Words and expressions used in these rules and not defined shall have the
meaning respectively assigned to them in the Limited Liability Partnership Act, 2008
(6 of 2009) and the Information Technology Act, 2000 (21 of 2000).

3. Forms.—(1) Every LLP shall use the forms annexed to these rules for the
purposes of the Act.

(2) Every LLP shall specify therein its Limited Liability Partnership Identification
Number (LLPIN).

"'[{3 ) Form RUN-LLP (Reserve Unique Name-Limited Liability Partnership),
Form FiLLiP (Form for incorporation of Limited Liability Partnership), Form 5, Form

I'7 and Form 18 shall be processed by the Registrar, Central Registration Centre (CRC)
for and on behalf of the jurisdictional Registrar.

Explanation —For the purposes of this sub-rule, Central Registration Centre
means the office of Central Registration Centre as established under sub-sections (1)
and (2) of section 396 of the Companies Act, 2013 (18 of 2013) by the Government of
India vide notification number S.0. 218(E), dated 22nd January, 2016.]

4. Authentication of electronic forms.—The electronic form shall be
authenticated by authorized signatories using digital signatures, as defined under the
Information Technology Act, 2000 (21 of 2000).

5. Fees.—(1) The fees payable in pursuance of the various provisions of the Act
and these rules shall be as mentioned in Annexure ‘A’.

3. Ins. by 5.0. 896(E), dated 18-9-2018 (w.c.f. 2-10-2018),



R.9] LIMITED LIABILITY PARTNERSHIP RULES, 2009 75

(2) The fees payable in pursuance of the Act or any rule made or notification issued
reunder shall be paid into the Public Account of India:

Provided that the fees payable to the Registrar may be paid also through postal
orders (where the amount involved does not e

xceed fifty rupees) or through bank drafts
pa‘yabh? at and/or drawn on post offices or banks, as the case may be, located at the
same city or town where the office of the R

egistrar is situated:
Provided further that, where a fee ' is pai
= payable to the Registrar is paid through postal
orders or bank drafts as aforesaid, it shall £

_ not be deemed to have been paid unless and
until the relevant postal orders or drafts are cashed and the amount credited:

Provided also that, where application is filed through electronic media or through
any other computer readable media, the user may choose any one of the following
payment options namely, (i) Credit Card: or (ii) Internet Banking; or (iii) Remittance
at the Bank Counter; or (iv) any other mode as approved by the Central Government.

6. The manner and conditions of filing, recording or registering of documents,

forms, notices, statements, returns etc., shall be as laid down in Chapter XIII of these
rules.

the

CHAPTER 11
NATURE OF LIMITED LIABILITY PARTNERSHIP

7. For the purposes of sub-section (3) of Section 7, an individual shall give his prior
consent to act as a designated partner to the limited liability partnership in Form 9.
8. For the purposes of sub-section (4) of Section 7, the particulars of an individual

who has given his consent to act as designated partner shall be filed in Form 4 along
with fee as mentioned in Annexure ‘A’;

*[Provided that in case of incorporation, the individual who has given consent to

act as partner or designated partner shall file consent in S[Fnrm FiLLip] along with fee
as mentioned in Annexure-A.]

9. (1) A person shall not be capable of being appointed as a designated partner of
a limited liability partnership, if he—
(@) has at any time within the preceding five years been adjudged insolvent; or
(b) suspends, or has at any time within the preceding five years suspended
payment to his creditors and has not at any time within the preceding five
years made, a composition with them; or .
(c) has been convicted by a court for any offence involving moral Furpuude and
sentenced in respect thereof to imprisonment for not less Lh@ six months; or
(d) has been convicted by a court for an offence involving Section 30 of the Act.
(2) The Central Government may, by notification in the Official Gazette, remove
the disqualification incurred by any person by vinuv:s ‘_‘:'f clauses (ﬂ} or (b) ,ﬂf,sub'rfﬂe,( l )
either generally or in relation to any limited liability partnership or limited liability
partnerships specified in the notification.

-6-2012).
4, _ by G.S.R. 430(E), dated 5-6-2012 (w.c.f. 11
5 J.S'":b.r :;nr “Form 2" by 5.0. 896(E), dated 18-9-2018 (w.e.f. 2-10-2018).
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CHAPTER III
DESIGNATED PARTNER'S IDENTIFICATION NUMBER
610 ’[(1) Every individual, who intends to be appointed as & designated partner

of an existing limited liability partnership, shall make an aPl_Jlicalliﬂﬂ EI?ﬂanicaI]y
in Form DIR-3 under the Companies (Appointment and Qualifications of Directors)

E Prior to substitution it read as:
6. Subs. by G.S.R. S06(E), dated 5-7-2011 (w.e.f. 9-7-2011). bstitution |
“10. (1) Every individual or nominee of a body corporate :Arho is 1n}¢m:_hng :u be qpiﬁmmd as
designated partmer of a limited liability parm:rship shall mbfmt an application e ectrop:c Y to the
Central Government for allotment of Designated Fm:minlndmhﬁcil‘on Number (DPIN) in the manper
as provided in Form 7 along with fee as mentioned in exure ‘A’. |
l;2}'[:'} For making an application under sub-rule (1), the applicant shall attach the following—

(a) auested or certified copy of the proof of identity containing self-photograph, date of birth ang
father's name; .

(b) attested or cenified copy of the proof of res:degce; o |

(c) attested recent self-photograph pasted on a plain paper and mentioning on that paper his or
her name and affixing his or her two signatures thereon;

(ii) In case the applicant is a foreign national, a copy of the valid passport sh_a]l be proof r.tf ianuty_
(iif) In case the applicant is nominee of a body corporate, a copy of msnlu.tmr'l ?r aum-m:fauun on
the letterhead of the body corporate mentioning the name and address of an individual nominated 1o
act as Designated Partner on its behalf shall also be attached:
Provided that in case the proof of identity and proof of residence is in a language other than Hindi
or English, a certified copy of translation of the same either in Hindi or English shall be attached.
(3) The documents referred in sub-rule (2) shall be anested or certified by any one of the following
authorities:
(a) Gazetted Officer of the Central or State Government,
(k) Notary Public,
(c) Company Secretary, Chartered Accountant, Cost & Works Accountant holding a certificate
of Practice under the Company Secretaries Act, 1980, Chartered Accountants Act, 1949, and
the Cost and Works Accountants Act, 1959 respectively:

Provided that in the case of foreign nationals residing outside India or foreign body corporate(s)
registered outside India, the documents referred to in sub-rule (2) shall be duly certified and the
provisions of sub-rule (2) of Rule 34 of these rules, shall apply mutatis mutandis for this purpose.

(4) The Central Government shall process the application received for allotment of DPIN under
sub-rule (1) and shall decide on the approval or rejection thereof and communicate the same along with
the DPIN allotted in the case of approval to the applicant by way of a letter by post or electronically
or in any other mode, within a period of thirty days from the receipt of such application.

(5) The Designated Partner Identification Number allotted under sub-rule (4) is valid for the lifetime
of the applicant,

(6) Every Designated Partner shall, along with his consent to be a designated partner, intimate his
or her DPIN to the Limited Liability Partnership in Form 9.

(7)(i) Every Designated Partner, who has been allotted a DPIN under these rules, in the event of
any change in the particulars of such Designated Partner, shall intimate such change(s) to the Central
Government within a period of 30 days of such change(s) in Form No, 10,

(if) The Designated Partners shall attach certified copies of the proof of the changed particulars
from any of the authorities specified in sub-rule (3),

(i#i) There shall be no fee for intimating the change(s) of particulars in Form 10.

(8) The concerned designated partner, shall also intimate change(s) in particulars in Form 6 to the
Limited Liability Partnership or Limited Liability Partnership(s) in which he is a designated partncr
within 15 days of such change(s).”

7. Subs. by G.S.R. 557(E), dated 12-6-2018 (w.e.f. 14-6-2018). Prior to substitution it read as:

"(1) Every individual, who is intending to be appointed as designated partner of a limited liability
parmership, shall make an application electronically in Form DIN-1 under Companies (Director
Identification Number) Rules, 2006 to the Central Government for obtaining DPIN under Limited
Liability Partnership Act, 2008 and such DIN shall be sufficient for being appointed as designated
partner under Limited Liability Partnership Act, 2008."



R. 11] LIMITED LIABILITY PARTNERSHIP RULES, 2009 17

Rules, 2014 for obtaining DPIN under the Limited Liability Partnership Act, 2008 and
such DIN shall be sufficient for being appointed as designated partner under the Limited
Liability Partnership Act, 2008.]

(2) If a person holds both DIN and DPIN, his DPIN shall stand cancelled and DIN
shall be sufficient for being appointed as Designated Partner under Limited Liability
Partnership Act, 2008.

(3) Every designated partner, shall intimate his consent to become a designated

partner to the limited liability partnership and DPIN, in Form 9 and the LLP shall
intimate such DPIN to Registrar on Form 4.

(4) *[(i) Every individual who has been allotted a DPIN or DIN under these
rules, shall in the event of any change in his particulars, make an application in Form
DIR-6 under Companies (Appointment and Qualifications of Directors) Rules, 2014
to intimate such change(s) to the Central Government within a period of thirty days
of such change(s).]

(ii) The concerned designated partner shall fill in the relevant changes to the limited

liability partnership(s) on which he is a designated partner within 30 days of such
changes.]

CHAPTER IV
INCORPORATION OF LIMITED LIABILITY PARTNERSHIP

%[11. (1) For the purposes of Section 11, the incorporation document shall be filed
in Form FiLLiP with the Registrar having jurisdiction over the State in which the
registered office of the limited liability partnership is to be situated alongwith fee as
provided in Annexure ‘A’:

Provided that if an individual required to be appointed as designated partner does
not have a DPIN or DIN, application for alloiment of DPIN shall be made in Form
FiLLiP:

Provided further that the application for allotment of DPIN shall not be made by
more than two individuals in Form FiLLiP:

Provided also that an application for reservation of name may be made through
Form FiLLiP:

Provided also that where an applicant had applied for reservation of name under
rule 18 in Form RUN-LLP and which has been approved, he may fill the reserved name
as the proposed name of limited liability partnership.

(2)(a) Where the Registrar, on examining Form FiLLiP, finds that it is necessary
to call for further information or finds such application or document to be defective
or incomplete in any respect, he shall give intimation to the applicant to remove the

B. Subs. by G.S.R. 557(E), dated 12-6-2018 (w.e.[. 14-6-2018). Prior to substitution it read as;

*(i) Every designated partner, who has been allotted DPIN under these rules, shall in the evemt of
any change in particulars of as stated in erstwhile Form 7 or DIN 1, as the case may be, shall intimate
such change(s) to the Central Government within 30 days of such change(s) in Form DIN 4 under
Companies (Director Identification Number) Rules, 2006.”

9. Subs. by S.0. B96(E), dated 18-9-2018 (w.e.f. 2-10-2018). Prior to substitution it read as:
“11. For the purposes of Section 11, the incorporation document shall be filed in Form 2 with
the Registrar having jurisdiction over the State in which the registered office of the limited liability
partnership is to be situated along with the fee as provided in Annexure *A’."
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e date of such intimatigy,

78
defects and re-submit the e-form within fifteen days from th
given by the Registrar. _ '
(b) After re-submission of the document, if the Registrar still finds that ﬂlc
document is defective or incomplete in any respect, Ihﬂ 5!13" give one more Opportunity
of fifteen days time to remove such defects or deficiencies:
Provided that the total period for re-submission of documents shall not exceeq

thirty days. |
(3) The Certificate of Incorporation of limited
by the Registrar in Form 16.]

10[12. Where the intending p
letterhead of such body corporate {
of resolution or authorization of suc
the name and address of an individu
Designated Partner on its behalf shall be attached:

Provided that in the case of foreign nationals residing outside India or foreign
body corporate(s) registered outside India, seeking to register a LLP m India, the name,
address and signature of an individual or nominee or nominee and Designated Pa_:.lmgmf
a body corporate on the incorporation document, proof of identity, where required and
documents referred in this rule, shall be duly certified and the provisions of sub-rule (2)
of Rule 34 of these rules, shall apply mutatis mutandis for this purpose.]

13. The statement to be filed along with the incorporation document under clause
(¢) of sub-section (1) of Section 11 shall be in the format provided in Part B of "[Form
FiLLiP].

14. (1) In the office of Registrar there shall be maintained a Register of LLPs in
which the names of LLPs shall be entered in the order in which they are registered.

(2) Every LLP so registered shall be assigned a LLP identification number
(LLPIN) in one consecutive series.

15. (1) A document can be served on a limited liability partnership or a pariner or
designated partner thereof through the following other modes—

(/) electronic transmission;
(ii) courier.
(2) For the purposes of this rule,—

liability partnership shall be issued

artner is a body corporate, copy of Resolution on the
o become a partner in the proposed LLP and a copy
h body corporate also on letterhead mentioning
al nominated to act as nominee or nominee &

(i) “electronic transmission” means a communication—
(a) delivered by—

(A) facsimile telecommunication or electronic mail when directed
to the facsimile number of electronic mail address.
respectively, which the partnership or the partner or the
designated partner has provided from time to time for sending
communications to the partnership or the partner or the
designated partner, respectively;

10. Subs. by G.5.R. 24(E), dated 11-1-2010 (w.e.f. 15-1-2010).
11. Subs. for “Form 27 by 5.0. 896(E), dated 18-9-2018 (w.e.f. 2-10-2018).
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(B) posting on an electronic message board or network that
the partnership or the partner or the designated partmer
has designated for those communications, and which
transmission shall be validly delivered upon the posting, or

(C) other means of electronic communication as to which the LLP
or the partner or the designated partner has placed in effect
reasonable measures to verify that the sender is the person
purporting to send the transmission, and

(b) that creates a record that is capable of retention, retrieval and review,
and that may thereafter be rendered into clearly legible (sic and)
tangible form.

(if) Courier means a document sent through a courier which provides the proof
of delivery,

16. (1) A limited liability partnership shall give an address for service of documents
within the jurisdiction of the Registrar where its registered office is sitnate. Such
address shall include the postal code and e-mail address.

(2) The limited liability partnership, may, in addition to the registered office
address, declare any other address as its address for service of documents, under
sub-section (2) of Section 13, in the manner as laid down in the limited liability
partnership agreement. Where the limited liability partnership agreement does not
provide for such manner, consent of all partners shall be required for declaring any
other address as the address for service of documents.

(3) The intimation of other address for service of documents to LLP shall be given
to the Registrar in Form 12, within thirty days of complying with the requirements of
sub-rule (2) above along with the fee as mentioned in Annexure ‘A’.

(4) The effective date for the service of documents to LLP at the other address
declared by the LLP cannot be prior to the date of filing of document under sub rule (3).

17. (1) The limited liability partnership may change its registered office from
one place to another by following the procedure as laid down in the limited liability
partnership agreement. Where the limited liability partnership agreement does not
provide for such procedure, consent of all partners shall be required for changing the
place of registered office of limited liability partnership to another place:

Provided that where the change in place of registered office is from one State to
another State, the limited liability partnership having secured creditors shall also obtain
consent of such secured creditors.

(2) For the purposes of sub-section (3) of Section 13, notice of change of place of
registered office shall be given to Registrar in Form 15, within 30 days of complying
with the requirements of sub-rule (1), in case of change of registered office within the
same state, and within 30 days of complying with sub-rule (4) in case of change of
registered office from one state to another state, along with fee mentioned in Annexure
‘A’

(3) Where there is any conviction, ruling, order or judgment of any court, tribunal
or other authority against the limited liability partnership, the particulars of such
prosecutions initiated against or show cause notices received by the limited liability
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partnership for the alleged offences under the L.[.JP Acl !:'h[ll.] be stated in the notice of
change of place of registered office (o be filed with lh.L" Registrar.

(4) Where the change in place of registered office is f rom one state to another stage_
the limited liability partnership shall publish a gencral notice, npl Icsr: than 2 1 dayg
before filing any notice with Registrar, in o daily newspaper published in Engllfh and
in the principal language of the district in whi.ch the ri_:glsflcreFl _ot'ﬁn:c (?f the limiteg
linbility partnership is situated and circulating in that district giving notice of change
of registered office. .

(5) Where the change in place of registered office 18 frnm_ one Pla:cc 1o another
place within the state from the jurisdiction of one Reg‘i strar to }i]e JUHSdICllOI:I of another
Registrar or from one state to another state, the limited ha_bl I'Ity pif.l'll'l‘ﬂ.l'shlp shall file
the notice in Form 15 with the Registrar from where the limited liability partnership
proposes to shift its registered office with a copy thert:‘;nf for the infurmatlion to the
Registrar under whose jurisdiction the registered office is proposed to be shifted.

18. (1) The name of the limited liability partnership shall not be one prohibited
under the Emblems and Names (Prevention of Improper Use) Act, 1950.

(2) A name shall not generally be reserved, if—

(i) it includes any word or words which are offensive to any section of the
people;

(ii) the proposed name is the exact Hindi or English translation of the name
of an existing limited liability partnership in English or Hindi, as the
case may be;

(iif) the proposed name has a close phonetic resemblance to the name of a
LLP in existence, for example, J.K. LLP., Jay Kay LLP;

(iv) itincludes the word co-operative, sahakarn or the equivalent of word ‘co-
operative’ in the regional languages of the country;

(v) it connotes the participation or patronage of the Central or State
Government, unless circumstances justify to, e.g., a name may be
deemed undesirable in certain context if it includes any of the words such
as National, Union, Central, Federal, Republic, President, Rashtrapati,
elc;

(vi) the proposed name contains the words ‘British India';

(vii) the proposed name implies association or connection with any embassy
or consulate or of a foreign government which suggests connection with
local authorities such as Municipal, Panchayat, Zila Parishad or any
other body connected with the Union or State Government;

(viii) 12[4- * )

(ix) it is different from the name or names of the existing limited liability
partnership only to the extent of having the name of a place within
brackets before the word ‘limited liability partnership’, for example,

Indian Press (Delhi) LLP should not be allowed in view of the existence
of the LLP named Indian Press LLP;

12, Omined by 5.0, B96(E), dated 18-9-2018 (w.e.f. 2- 10-2018). Prior to omission it read as:

“(viii) the proposed name is vague like D.1.M.O. limited linbility partnership or LV.N.R. limited
hability partnership or S.S.R.P limited liability partnership;”
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(x)

(xi)

(xir)

14 [ Cxiii)

(xiv)

(xv)

(xvi)
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13[Provided that the name shall be reserved, in case the “No Objection
Certificate” is granted by the registered Limited Liability Partnership or
company, as the case may be.]

it includes name of registered trade mark, unless the consent of the owner
of the trade mark has been produced;

the proposed name is identical with or too nearly resembles the name of a
firm or LLP or company incorporated outside India and reserved by such
firm, LLP or company with the registrar in accordance with these rules;
it is identical with or too nearly resembles the name of the limited
liability partnership or a company in liquidation or it is identical with or
too nearly resembles names of the LLP or a company which is struck
off, up to the period of 5 years;

it includes works like ‘Bank’, ‘Insurance’ and ‘Banking’, ‘Venture
capital’ or ‘mutual fund' or business activity includes the words like
‘Bank’, Insurance’, and ‘Banking’, ‘Venture capital’ or ‘mutual fund’ or
such similar names without the approval of regulatory authority:
Provided that the approval of regulatory authority shall be obtained at the
time of application for incorporation or change of name of an existing
Limited Liability Partnership, as the case may be.]

15[# |

the proposed name includes words like French, British, German elc.,
unless the partners satisfy that there is some form of collaboration and
connection with the foreigners of that particular country or place, the
name of which is incorporated in the name;

the proposed name of limited liability partnership includes the words
company secretary, chartered accountant, advocates or such similar
words as indicative of a profession, as part of the proposed name, the
same shall be allowed only after obtaining approval from the Council
governing such profession or such authority as may be nominated by the
Central Government, in this behalf:

'*[Provided that the approval of the council governing the profession
shall be obtained at the time of application for incorporation or change of
name of an existing Limited Liability Partnership, as the case may be.]

(3) A foreign LLP or a foreign company may on payment of fee as mentioned in

Annexure ‘A’, apply in Form 25 to the Registrar for reserving its existing name by
which it is registered in the country of its regulation or incorporation:

Provided that such reservation shall be valid for three years but may be renewed

on a fresh application along with payment of fee as provided in Annexure ‘A’.

(4) An application for reservation of name with which the proposed limited linbility

partnership is to be registered or for change of name, as the case may be, shall be made

13.
14.
I5.

16.

Ins. by G.S.R. 430(E), dated 5-6-2012 (w.e.f. 11-6-2012).
Subs. by G.S.R. 430(E), dated 5-6-2012 (w.e.5. 11-6-2012),

Omitted by §.0. 896(E), dated 18-9-2018 (w.e.f. 2-10-2018). Prior to omission it read as:
“(xiv) it is intended or likely to produce a misleading impression regarding the scope or scale of its

activities which would be beyond the resources at its disposal;™
Ins. by G.S.R. 430(E), dated 5-6-2012 (w.e.f. 11-6-2012).
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the registered office of the limited hﬁlln,

to the Registrar having jurisdiction where

partnership is to be situated.
ade through the web service, RUN-L1p

7[(5) Every such application shall be m ‘
available at www.mca.gov.in and be accompanied by fee as mentioned in
‘A", which may either be approved or rejected, as the case may be, by the Regigye,,
after allowing a re-submission of such application within fifieen days for rectificatio,

of defects.]
(6) Where the Registrar informs applicant about reservation of name with which

the LLP is to be registered or changed name, as the case may be, such name shall b,
available for reservation for a period of three months from the date of intimation by

the Registrar.
19. (1) A limited liability partnership or a body corporate or any other entity

which already has a name which is similar to or which too nearly resembles the
name of a limited liability partnership incorporated subsequently, may apply to the
Registrar in Form 23 to give a direction to that limited liability partnership incorporated

subsequently to change its name.
(2) The application under sub-rule (1) shall state—
(i) the LLPIN of limited liability partnership, or the CIN of the company or the
registration number of the other entity as the case may be;
(ii) the name with which the limited liability partnership or the company or any

other entity was incorporated or registered;

(i) the grounds of objection to the name of the limited Lability partnership
incorporated subsequently.

(3) The application shall be verified by the person making it.

(4) The person making the application shall attach—

(a) the authority under which he is making such an application;
(b) acopy of the incorporation certificate of the limited liability partnership or
the company or the registration certificate of the entity, as the case may be,

(5) The application shall be accompanied by a fee as mentioned in Annexure ‘A

20. (1) The limited liability partnership may change its name by following the
procedure as laid down in the limited liability partnership agreement. Where the limited
liability partnership agreement does not provide such procedure, consent of all partners
shall be required for changing the name of the limited liability partnership.

(2) Notice of change of name shall be given to the Registrar in Form 5, within 30
days of complying with requirement of sub-rule (1), along with a fee as mentioned in
Annexure ‘A’.

(3) The Registrar on being satisfied that the changed name is the one as reserved
by him shall issue a fresh certificate of incorporation in the new name and the changed
name shall be effective from the date of such certificate.

17. Subs. by 5.0. 896(E), dated 18-9-2018 (w.c.f. 2-10-2018). Prior to substitution it read as:
“(5) Every such spplication shall be in Form | and be accompanied by fee as mentioned in Annexure
‘A’ and the Registrar shall inform to the applicant for reservation or non-reservation of the changed
name or the name with which the proposed LLP is to be registered ordinarily within seven days of

the receipt of application.”
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CHAPTER V
PARTNERS AND THEIR RELATIONS

21. (1) For the purposes of sub-section (2) of Section 23, every limited l:nblllfy
partnership shall file information with regard to the limited liability partnership
agreement in Form 3 with the Registrar within thirty days of the date of incorporation
along with the fee as provided in Annexure ‘A"

Provided that any change made in the limited liability partnership agreement shall
be filed in Form 3 within thirty days of such change along with the fee as provided
in Annexure ‘A",

18(2) For the purposes of sub-section (3) of Section 23, every limited liability
partnership shall get the limited liability parmership agreement, referred to in that
sub-section, rectified by all the partners immediately after incorporation and shall file
information contained therein in Form 3 with the Registrar within thirty days of the
incorporation of the limited liability partnership along with the fee as provided in
Annexure A.]

22. (1) For the purposes of sub-section (1) of Section 25, every parmer shall
intimate change in his name or address to the limited liability partnership in Form 6.

(2) For the purposes of sub-section (2) of Section 25, where a person becomes or
ceases 10 be a partner or where there is any change in the name or address of a partner,
the limited liability partnership shall file with the Registrar, a notice in Form 4.

(3) For the purposes of sub-section (3) of Section 25, in respect of notice of a
person becoming a partner, the Form 4 shall include a statement signed by the incoming
partner that he consents to become a partner.

(4) The form shall be accompanied by a certificate from a chartered accountant in
practice or cost accountant in practice or a company secrelary in practice that he has
verified the particulars from the books and records of the limited liability partnership
and found them to be true and correct.

(5) The fees to be paid to the Registrar in pursuance of sub-section (3) of Section 25
shall be as mentioned in Annexure ‘A’.

CHAPTER VI
FORM OF CONTRIBUTION

23. (1) The contribution of each partner shall be accounted for and disclosed in the
accounts of the LLP along with nature of contribution and amount.

(2) The contribution of a partner consisting of tangible, movable or immovable or
intangible property or other benefits brought or contribution by way of an agreement
or contract for services shall be valued by a practising chartered accountant or by a
practicing cost accountant or by approved valuer from the panel maintained by the
Central Government.

18. Subs. by G.S.R. 24(E), dated 11-1-2010 (w.e.f. 15-1-2010).
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CHAPTER VII
FINANCIAL DISCLOSURES
24. (1) Every limited liability partnership shall keep books of accounts which gre
sufficient to show and explain the limited liability partnership’s transactions and are

such as to—
(a) disclose with reasonable accuracy, at any time, the financial position of the

limited liability partnership at that time; and
(b) enable the designated partners 0 ensure that any Statement of Account and
Solvency prepared under this rule complies with the requirements of the Act,

(2) The books of account shall contain—
(a) particulars of all sums of money received and expended by the limited

liability partnership and the matters in respect of which the receipt and

expenditure takes place; -
(b) a record of the assets and liabilities of the limited liability parmership;

) statements of cost of goods purchased, inventories, work-in-progress,
finished goods and cost of goods sold; and
(d) any other particulars which the partners may decide.

(3) The books of account which a limited liability partnership is required to keep
shall be preserved for eight years from the date on which they are made.

(4) For the purposes of sub-section (3) of Section 34, every limited liability
partnership shall file the Statement of Account and Solvency in Form B8 with the
Registrar, within a period of thirty days from the end of six months of the financial ycar
to which the Statement of Account and Solvency relates:

19[Provided that if a limited liability partnership has closed the financial year on
the 31st March, 2011, it shall file the Statement of Account and Solvency in Form 8
with the Registrar, within a period of sixty days from the end of six months of the
financial year to which the Statement of Account and Solvency relates]

(5) The fees to be paid to the Registrar in pursuance of sub-section (3) of Section 34
for filing the Statement of Account and Solvency shall be as mentioned in Annexure
‘A,

(6) A limited liability partnership’s Statement of Account and Solvency shall be
signed on behalf of the limited liability partnership by its designated partners.

(7) The Statement of Account and Solvency of a limited liability partnership shall
be signed by the designated partners of the LLP and each designated partner shall be
taken to be a party to its approval unless he shows that he took all reasonable stcps 10
prevent their being approved and signed.

(8) The accounts of every limited liability partnership shall be audited
inaccordance with these rules:

Provided that a limited liability partnership whose turnover does not exceed. in
any financial year, forty lakh rupees, or whose contribution does not exceed twenly-
five lokh rupees shall not be required to get its accounts audited:

(c

19 Ins by GSR. 794(E). dated 4-11-2011 (we . 4-11-2011)
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Provided |'I:ll'lht‘l' that if partners of such limited liability partnership decide 1o get
the nccounts of such LLP audited, the accounts shall be nudited in accordance with
these rules:

Provided ulso that where the partners of such LLP do not decide for audit of
the accounts of the LLP, such LLP shall include in the Statement of Account and
Snlvuucly a statement by the partners 1o the effect that the partners acknowledge their
responsibilities for complying with the requirements of the Act and the rules with
respect to preparation of books of necount and a certificate in the form specified in
Form 8.

(9) A person shall not be qualified for nppointment as an auditor of a limited
liability partnership unless he is a chartered accountant in practice,

(10} An auditor or auditors of a limited liability partnership shall be appointed for
each financial year of the LLP for auditing its accounts.

(11) The designated partners may appoint an auditor or auditors—
(a1) atany lime for the first financial year but before the end of the first financial
year,
(b) at least 30 days prior to the end of the each financial year (other than the
first financial year),

(¢) tofill a casual vacancy in the office of auditor, including in the case when the
turnover or contribution of a limited liability partnership exceeds the limits
specified under sub-rule (8), or

(d) to fill up the vacancy caused by removal of an auditor.
(12) The partners may appoint an auditor or auditors where the designated partners
have power to appoint under sub-rule (11) and have failed to appoint.
(13) An auditor or auditors of an LLP shall hold office in accordance with the terms
of his or their appointment and shall continue to hold such office till the period—
(a) the new auditors are appointed, or
(b) they are re-appointed.

(14) Where no auditor has been appeinted under sub-rule (11), any auditor in office
shall be deemed to be re-appointed, unless—

(a) the limited liability partnership agreement requires actual re-appointment,
or

(b) the majority of partners have determined that he should not be re-appointed
and have given a notice to this effect to the LLP.

(15) Provisions of sub-rule (14) shall be applicable without prejudice to the
provisions of the rules relating to removal and resignation of auditors under this chapter.
(16) A notice specified under clause (b) of sub-rule (14)—
(a) may be in hard copy or electronic form, and
(b) must he authenticated by the person or persons giving it.

(17) The remuneration of an auditor appointed by the limited liability partnership
may be fixed by the designated partners or by following the procedure as laid down in
the limited liability partnership agreement.
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(18)a) The partners of a limited liability partnership may remove an auditor from
office at any time by following the procedure as laid down in the limited liability
partnership agreement,

(5) Where the limited liability partnership agreement does not provide for removal
of an auditor, consent of all the partners shall be required for removal of the auditor
from his office.

(19)(a) An auditor of an LLP may resign his office by depositing a notice in writing
to that effect at the LLP's registered office.

(b) Where an auditor is unwilling to be re-appointed, he shall give a notice in
writing to that effect at the LLP's registered office, not less than 14 days before the end
of the time allowed for appointing the new auditor.

(c) The notice under clause (a) or (b) is not effective unless it 15 accompanied by
the statement of the circumstances connected with his ceasing to hold office.

(d) The auditor's term comes to an end as on the date on which the notice is
deposited or on such later date as may be specified in the notice.

25. (1) For the purposes of sub-section (1) of Section 35, every limited liability
partnership shall file an annual return with the Registrar in Form 11.

(2) The annual return of an LLP having turnover up to five crore rupees during
the corresponding financial year or contribution up to fifty lakh rupees shall be
accompanied with a certificate from a designated partner, other than the signatory to
the annual return, to the effect that annual return contains true and correct information.
In all other cases, the annual return shall be accompanied with a certificate from a
company secretary in practice to the effect that he has verified the particulars from the
books and records of the limited liability partnership and found them to be true and
correct.

(3) The fees to be paid to the Registrar in pursuance of sub-section (1) of Section 35
for filing the annual return shall be as mentioned in Annexure ‘A°.

26. The documents to be kept by the Registrar under Section 36 shall be available
in the registry on payment of fee as mentioned in Annexure ‘A’ for inspection by any

person and for obtaining any centified copy thereof.

CHAPTER VIII
DESTRUCTION OF OLD RECORDS

27. (1) The Registrar shall preserve the documents permanently as specified in
Annexure ‘B’ to these rules.

(2) Subject to previous order of the Registrar, the records in the office of Registrar
may be destroyed after the expiry of the period of their preservation as specified
below:—

(a) Records to be preserved for 21 years:
All papers, registers, refund orders and correspondence relating to the
limited liability partnership liquidation accounts.
(b) Records to be preserved for 5 years:
(i) copies of Government orders relating to limited liability partnership;
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(it) registered documents of limited liability partnership which have been
fully wound up and finally dissolved together with correspondence
relating to such limited liability partnership;

(iii) papers relating to legal proceedings from the date of disposal of the
case and appeal, if any;

(iv) copies of statistical returns furnished to Government;

(v) all correspondences including correspondences relating to scrutiny
of accounts, annual returns, prosecutions, reports to the Central
Govermnment and the Tribunal and the correspondences relating to
complaints:

Provided that in case of prosecution matter, the date is to be recorded
from the date of disposal of the case and appeal, if any.
(c) Records to be preserved for three years—
(i) All books, records and papers, other than those specified in
sub-rule (1), clauses (a) and (b) of sub-rule (2), sub-rule (3) and
sub-rule (4).

(ii) Routine correspondence regarding payment of fees, additional filing
fees and correspondence about the return of documents.

(3) The registered documents specified in Annexure ‘C’ to these rules relating to
any limited liability partnership in operation shall be preserved for the period indicated
against them in the said Annexure.

(4) Registered documents of foreign limited liability partnerships which cease to
have any place of business in India shall be destroyed after expiry of three years from
the date such limited liability partnerships cease to have any place of business in India.

(5) The Registrar shall maintain a register of destroyed documents in two parts,
in the form set out in the Annexure ‘D’ to these rules, wherein he shall enter brief
particulars of the records destroyed and shall certify therein the date and mode of
destruction.

(6) The provisions of these rules shall be in addition to and not in derogation
of the rules for the destruction of office records connected with accounts (containing
in Appendix 13 to the Compilation of the General Financial Rules) and the period
prescribed under Record Retention Schedule for records common to all departments

and such other rules.
CHAPTER IX
INVESTIGATIONS

28. For the purposes of clause (a) of sub—section‘{s.) of S_ect_ic_m 43, an apglicanzl:;
by the partners to investigate into the affairs of the limited liability parm_e.rsh:p, shhu
be made, along with such security, for an amount calculated on the fcllmnfmg_sm?le t
not exceeding twenty-five lakh rupees, for payment of costs of the investigation:

Turnover (Rs) Amount of Security

[As stated in the Statement of Account of
Solvency for the immediately preceding financial
year]

(H | Upto 1 crore

2 lakhs
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(i) | 1 crore or more but less than 5 crore 5 lakhs
(iti) | 5 crore or more but less than 10 crore 10 lakhs
(éiv) | 10 crore or more 25 lakhs

ccount and Solvency for the

Explanation—In the absence of Statement of A
: may be fixed by the Centra

preceding financial year, such amount of security as

Government.

29. For the purposes of Section 44, an application by the partners under clause
(a) of sub-section (1) of Section 43 to investigate the affairs of the limited liability

partnership, shall be made along with the deposit 0
manner specified in Rule 28,

30. The fee payable for furnishing a copy of the inspector’s report in pursuance

of clause (b), sub-section (2), Section 49 shall be Five rupees per page or fractional

part thereof.
31. For the purposes of Section 54,
inspectors, shall be authenticated either—
(a) by the common seal, if any, of the limited liability partnership whose affairs
have been investigated into; or
(b) by a certificate of a public officer
and in accordance with the provisions of Section 76 of the

Act, 1872 (1 of 1872).

f such security as calculated in the

a copy of the report of any inspector or

having the custody of the report, under
Indian Evidence

CHAPTER X
CONVERSION TO LIMITED LIABILITY PARTNERSHIP

32. (1) The Registrar shall, on conversion of a firm, private company or an unlisted
public company into limited liability partnership, issue a Certificate of Registration
under his seal in Form 19.

(2) In the event, Registrar has refused the registration, the applicant firm or private
company or unlisted public company, as the case may be, may apply to the Tribunal
within sixty days from the date of receipt of such intimation of refusal:

m[p:mvided that until the Tribunal is constituted under the Companies Act, 1956,
the application under this sub-rule may be made to the Company Law Board.]

21133, For the purposes of the proviso to sub-section (1) of Section 58 of the Act,
where the firm has been converted into limited liability partnership, an intimation of
such conversion to the concerned Registrar of Firms shall be given in Form 14 within
fifteen days of the date of registration of the Limited Liability Partnership.]

CHAPTER X1
FOREIGN LIMITED LIABILITY PARTNERSHIP

34, (1) A foreign limited liability partnership shall, within thirty days of
establishing a place of business in India, file with the Registrar in Form 27—

20. Ins. by G.S.R. 385(E), dated 4-6-2009 (w.e.f, 4-6-2009).
21, Subs. by G.S.R. 786(E), dated 15-10-2015 (w.e.f. 19-10-2015). Prior to substitution it read as:

“33. For Lh:l purposes of the proviso to sub-section (1) of Section 58, where the firm . private
company or unh_s!ed public company has been converted into limited liability partnership, an inlrimalic-n
of such conversion to the concerned Registrar of Firms or Registrar of Companies, as ﬂl:: case may be,
shall be given in Form 14 within fifieen days of the date of registration of ;m LLi’"
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(a) a copy of the certificate of incorporation or registration and other
instrument(s) constituting or defining the constitution of the limited liability
partnership;
(b) the full address of the registered or principal office of the limited liability
partnership in the country of its incorporation;
(c) the full address of the office of the limited liability partnership in India which
15 to be deemed as its principal place of business in India; and
(d) list of partners and designated partners, if any, and the names and addresses
of two or more persons resident in India, authorized 10 accept on behalf of
the limited liability partnership, service of process and any notices or other
documents required to be served on the limited liability partnership.
(2)(i) If the limited liability partnership is incorporated in any country which is a

part of the Commonwealth, the copies of the documents referred to in sub-rule (1) shall
be certified as true copies—

(a) by an official of the Government to whose custody the original is committed,
or

(b) by a Notary (Public) in that part of the Commonwealth; or

(¢) by an officer of the limited liability partnership, on oath before a person
having authority to administer an oath in that part of the Commonwealth.

(i) If the limited liability partnership is incorporated in a country that falls outside
the Commonwealth but is a party to the Hague Apostile Convention, 1961 —

(a) the copies of the documents referred to in sub-rule (1) shall be certified by
an official of the Government to whose custody the original is committed
and be duly apostillised in accordance with Hague Convention;

(b) alist of the partners and designated partners of the LLP, if any, the name and
address of persons resident in India, authorized to accept notice on behalf of
the limited liability partnership shall be duly notarized and be apostillised
in the country of their origin in accordance with Hague Convention.

(iii) If the limited liability partnership is incorporated in a country outside
the Commonwealth and is not a party to the Hague Convention, the copy of the
incorporation documents referred in sub-rule (1) shall be certified—

(a) by an official of the Government to whose custody the original is committed,
or

(b) a Notary (Public) of such country; or

(¢) by an officer of the limited liability partnership.

(iv) The signature or seal of the official referred to in sub-clause (a) of clause (iii)
or the certificate of the Notary (Public) referred to in sub-clause (b) of that clause shall
be authenticated by a Diplomatic or Consular Officer empowered in this behalf under
Section 3 of the Diplomatic and Consular Officers (Oaths and Fees) Act, 1948 (40 of
1948), or where there is no such officer, by any of the officials mentioned in Section 6 of

the Commissioners of Oaths Act, 1889 (52 and 53 Vic. C. 10), or in any Act amending
the same.

(v) The certificate of the officer of the limited liability partnership referred to
in sub-clause (c) of clause (iii) shall be signed before a person having authority to
administer an oath as provided under Section 3 of the Diplomatic and Consular Officers
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(Oaths and Fees) Act, 1948 (40 of 1948), or as the case may be, by Section 3 of yp,
Commissioners of Oaths Act, 1889 (52 and 53 Vic, C. 10) the status of the persqp,
administering the oath in the latter case being authenticated by any official specified iy,
Section 6 of the Commissioners of Oaths Act, 1889 (52 and 53 Vic. C. 10) or in any
Act amending the same.
(3)(i) If any alteration is made or occurs in—
(a) the instrument constituting or defining the constitution of a limited liability

partnership incorporated or registered outside .Inn:'lia; -
(b) the registered or principal office of a limited liability partnership

incorporated or registered outside India; or
{(c) the partner or designated partner, if any, of a limited liability partnership
incorporated or registered outside India, the foreign limited liability
partnership shall file in Form 28 such alterations with the Registrar within
sixty days of the close of the financial year.
(if) If any alteration is made or occurs in—
(a) the certificate of incorporation or registration of limited liability partnership

incorporated or registered outside India;
(k) the name or address of any of the persons authorized to accept service on

behalf of a foreign limited liability partnership in India; or

(¢) the principal place of business of foreign limited liability partnership in
India, the foreign limited liability partnership shall file in Form 29 such
alterations with the Registrar within thirty days from the date on which the
alteration was made or occurred.

(4) Every foreign limited liability partnership shall file with the Registrar the
Statement of Account and Solvency in Form 8 in accordance with provisions of Rule 24
duly signed by the authorized representatives within a period of 30 days from the end

| of six months of the financial year.

(5)(1) If any document as is mentioned in sub-rule (1) or (3) is not in the English

language, there shall be annexed to it a certified translation thereof.

(if) the translation of documents into English required to be filed with the Registrar
in pursuance of sub-rule (1) or (3) shall be certified to be correct in the manner as
provided in clause (iii) or clause (iv) of this sub-rule, as the case may be.

(iii) Where any translation is made outside India, it shall be authenticated in the
manner specified in sub-rule (2).

(iv) Where such translation is made within India, it shall be authenticated—

(@) by an advocate, chartered accountant, company secretary or cost accountant;

or
(b) by an affidavit of a person who, in the opinion of the Registrar has
knowledge of the language of the original and of English. .
(6) Every foreign limited liability partnership shall cause the name of the foreign
limited liability partnership and of the country in which the limited liability pﬂrwerﬂl,g
is incorporated, to be stated in legible English characters in all invoices, offici
correspondence and publications of the limited liability partnership.

adequate
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- é:;(i:mm any such limited linbility partnership makes default in delivering to
% §8eat ca bein :li:fl:}ft:_s ﬂl:ndl i“dfi""ﬁﬂ?s of persons resident in India who are authorized
e Skt o e limited liability partnership service of process, notices or

(k) If at any time all the persons whose names and addresses have been so delivered

are (.]t‘tﬂd or have cf:ased 50 to reside, or refuse to accept service on behalf of the limited
liability partnership or for any reason, cannot be served;

a document may be served on the limited linbility partnership by leaving it at,

or sending it by post to, any place of business establi e Bt 4
- ¥ ished by the limi
partnership in India. ed by the limited liability

. (B’.} If any foreign limited liability partnership ceases to have a place of business
in India, it shall give notice to the Registrar in Form 29 within 30 days of its intention
o {flﬂﬁtl: the place of business and as from the date on which notice is so given, the
obligation of the limited liability partnership to file any document to the Registrar

shall cease, provided it has no other place of business in India and it has filed all the
documents due for filing as on the date of the notice.

(9) E.lvery document which is required to be filed by any foreign limited liability
partnership shall be filed in the electronic form to the Registrar having jurisdiction over

New Delhi, through the portal maintained by the Ministry of Corporate Affairs on its
website www.mca.gov.in.

(10) The Registrar shall, on registration of Form 27, issue a certificate for
establishment of place of business in India by the foreign limited liability partnership
in Form 30.

(11) There shall be paid to the Registrar for filing or delivery or registering any
form or document required by this chapter the fee as mentioned in Annexure “A’.

CHAPTER XII

COMPROMISE, ARRANGEMENT OR RECONSTRUCTION
OF LIMITED LIABILITY PARTNERSHIPS

35. (1) An application under sub-section (1) of Section 60 for an order convening
a meeting of creditors or partners or creditors and partners shall be supported by an
affidavit. A copy of the proposed compromise or arrangement shall be annexed to the
affidavit as an exhibit thereto. The affidavit in support thereof shall be in Form 20.

(2) Where the limited liability partnership is not the applicant, a copy of the
summons and of the affidavit shall be served on the limited liability partnership, or,
where the limited liability partnership is being wound-up, on its liguidator, not less
than 14 days before the date fixed for the hearing of the summons. The summons shall
be in Form 21.

(3)(a) Upon the hearing of the summons or any adjourned hearing thereof, Fhr.
Tribunal shall, by order, unless it thinks fit for any reason to dismiss the summons, give
such directions as it may think necessary in respect of the following matters:

(i) determining the creditors and/or of partners whose meeting or meetings have
to be held for considering the proposed compromise or arrangement;
(ii) fixing the time and place of such meeting or meetings;
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(iii) mnm‘g a chairman for the meeting or chairmen for the meetings 1o he
(v) ﬁﬂng the quorum and the procedure to be followed at the meeung o
meetings, including voting by proxy;
(v) determining the values of the creditors and/or the partners, as the case my
‘ be, whose meetings have to be held; !
(vi) notice to be given of the meeting or meetings and the adverusement, if any
of such notice; '

(vii) the time within which the chairman of the meeting is to report to the Tribung|

the result of the meeting; and

(viii) such other matters as the Tribunal may deem necessary.

(b) The order made under clause (a) shall be in accordance with the rules as may
be laid down in this behalf.

(4)(i) Voting by proxy shall be permitied, provided a proxy in Form 26 duly signed
by the person entitled to attend and vote at the meeting is filed with the limited liability
partnership at its registered office not later than 48 hours before the meeting.

(ii) Where a body corporate which is a partner or creditor of a himited hability
partnership, authorises any person 1o acl as Its representative at the meeting of the
partners or creditors of the limited liability partnership, as the case may be. a copy of the
authorization of such person to act as its representative at the meeting, and certified to be
a true copy by a designated partner or other authorised officer of such body corporate,
shall be lodged with the limited liability partnership at its registered office not later
than 48 hours before the meeting.

(5) The notice of the meeting to be given to the creditors and/or partners, shall be in
accordance with the rule laid down in this behalf, and shall be sent to them individually
by the chairman appointed for the meeting, or, if the Tribunal so directs, by the limited
liability partnership (or its liquidator), or any other person as the Tribunal may direct,
by post under certificate of posting to their last known address not less than 21 clear
days before the date fixed for the meeting. It shall be accompanied by a copy of the
proposed compromise or arrangement alongwith statement showing material interest
of the designated partners, if any, and a form of proxy.

(6) The notice of the meeting shall be advertised, if so decided by the Tribunal, in
such newspapers and in such manner as the Tribunal may direct.

(7) Every creditor or partner entitled to attend the meeting shall be furnished by the
limited liability partnership, free of charge and within 48 hours of a requisition made
for the same, with a copy of the proposed compromise or arrangement.

(8) The chairman appointed for the meeting or the limited liability partnership of
other person directed to issue the advertisemnent and the notices of the meeting shall file
an affidavit not less than 7 days before the date fixed for the holding of the meeung of
the holding of the first of the meetings, as the case may be, showing that the Mlion&
regarding the issue of notices and the advertisement have been duly complied with. In

default thereof, the summons shall be posted before the Tribunal for such orders as It
may think fit to make. _

(9) The chairman of the meeting, or where there are separate meetings. the
chairman of each meeting shall, within the time fixed by the Tribunal, or where no Ume
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has hc?: ﬁ;chw';thm seven days after the conclusion of the meeting, report the result
thereof to ;1 ribunal. The report shall state accurately the number of creditors or the
partners, as the case may _hc*.“fhﬂ were present and who voted at the meeting either in
person or by proxy, their individual values and the way they voted.

.th(lﬂ)(i) \‘N'her? the propo_s&d ?Dmpmnﬂsc or arrangement is agreed to, with or
without [r.mdlﬁc‘:atltrn, as provided in sub-section (2) of Section 60, the limited liability
partnership, or its liquidator, as the case may be, shall, within seven days of the filing

of the report by the chairman, present a petition to the Tribunal for confirmation of the
COMPpromise Or arrangement:

PH_MdEd ““t “’hcrf-' a compromise or arrangement is proposed for the purposes
of, or in connection with, a scheme for the reconstruction of any limited liability
partnership or the amalgamation of any two or more limited liability partnerships, the
petitioner shall pray for appropriate orders and directions under Section 62.

(if) Where the limited liability partnership fails to present the petition under clause
(i) for confirmation of the compromise or arrangement as aforesaid, it shall be open to
any creditor or partner as the case may be, with the leave of the Tribunal, to present
the petition for confirmation and the limited liability partnership shall be liable for the
costs thereof.

(iif) Where no petition for confirmation of the compromise or arrangement is
presented to, or where the compromise or arrangement has not been approved by the
requisite majority under sub-section (2) of Section 60 and consequently no petition
for confirmation could be presented, the report of the chairman as to the result of the
meeting made under sub-rule (9) shall be placed for consideration before the Tribunal
for such orders as may be necessary.

(11) An order made by the Tribunal as mentioned in sub-section (3) of Section 60
and sub-section (3) of Section 62 shall be filed with Registrar concerned in Form 22
along with fee as mentioned in Annexure ‘A’

Explanation.—In computing the period of 30 days from the date of order, the
requisite time for obtaining a certified copy of order shall be excluded.

(12)(i) An arrangement for revival and rehabilitation of any LLP may be
proposed,—

(a) where on a demand by the creditors of the LLP representing fifty per cent
or more of its outstanding amount of debt the LLP has failed to pay the
debt, within thirty days of the service of the notice of demand or to secure
or compound it to the reasonable satisfaction of the creditors; or

(b) where a petition for winding up of a LLP is pending before the Tribunal, in
terms of the directions given by the Tribunal on the winding up petition; or

(c) where the liquidator has filed his report before the Tribunal, in terms of
directions given by the Tribunal on the report of the liquidator.

(if) Without prejudice to clause (i), the LLP or any creditor or partner of the LLP or
in the case of a LLP which is being wound up, the liquidator, may make an‘applicaunn
for sanction of the arrangement for revival and rehabilitation before the Tribunal.

(13)(/) An application under sub-rule (12) shall be accompanied by—
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(a) a statement of account and solvency of LLP for the immediately Precediy
financial year, in case the application under sub-rule (12) is made by lhE
LLP;

(b) particulars and documents relevant to the scheme including COMmMitmeng
whether financial or otherwise expected from various parties or, Proposeq
restructuring or rescheduling of the debts, or any undertaking o
understanding, in case from bank or financial institution through a letter
in any other case through an affidavit of concerned party or parties, orin any
other form as may be directed by the Tribunal; and

(c) proposed scheme of revival and rehabilitation of the LLP including proposal
for appointment of an LLP Administrator.

(if) An application under sub-rule (12) shall be made to the Tribunal within 9(
days from the date of expiry of demand notice or from the date of the direction of the
Tribunal referred to under clause (i) of sub-rule 12.

(14)(a) Within 60 days of receipt of an application under sub-rule (12), the Tribunal
may hear all the parties concerned and admit or dismiss the application;

(b) Where the Tribunal admits the application, it may make an order to that effect
and make provisions in such order, for all or any of the following matters:—

(i) holding of meetings of the creditors for approval of scheme proposed for
revival and rehabilitation of LLP;

(if) procedure to be followed by the LLP Administrator proposed in the scheme
in connection with holding of the meeting including the appointment of
chairman for such meeting;

(iif) any other direction(s) or order(s) as may be considered necessary.

(¢) The LLP Administrator proposed in the scheme shall submit his preliminary
report including the decision of the meeting to the Tribunal within 60 days of order
made under clause (b) of sub-rule (14).

(15)(7) On consideration of the report of the LLP Administrator under clause (c) of
sub-rule (14), and other materials available, if the Tribunal is satisfied that the creditors
representing three-fourths in value of the amount outstanding against that LLP have,
with or without modification of the scheme, resolved that it is not possible to revive
and rehabilitate the LLP, the Tribunal may, within 60 days of the receipt of such report,
order—

(a) that the proceedings for the winding up of the LLP be initiated; or

(b) the LLP be wound up, or the liquidator to continue; or

(c) sanction the arrangement for revival and rehabilitation of LLP as appl'ﬂ\’ﬂd
by such creditors with such modifications as may be considered necessary
by the Tribunal, and make orders for continuation of the LLP Administrator
or appointment of a new LLP Administrator:

Provided that Tribunal may consider for its approval, the arrangement for
revival and rehabilitation including the proposal for appointment of any other LLP
Administrator moved by the LLP in the meeting of the creditors, in place of the
arrangement proposed by the creditors or the Liquidator, provided the arrangement 15
approved by three-fourths majority, in value, of creditors:
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& m;’;lu“dﬂdﬁf“nh? thlhat wm the arrangement of revival and rehabilitation relates

L — s LLP ‘_"""th any other LLP, no such scheme shall be sanctioned
s — unlr:ss the said scheme is approved with, or without modification by
three-fourths majority of respective partners of transferor and transferee LLPs. '

(i) 'Ih'e _m'der of sanction of the arrangement by the Tribunal under clause (i) may
make provisions, for all or any of the following matters—

(@) powers and functions of the LLP Administrator:

(b) the time period within which various actions proposed in the arrangement
to be completed;

(c) any such direction to the LLP or its officers or to the creditors, or to the LLP
Administrator or to any other person, as may be considered necessary, for the
pu;posc of implementation of the arrangement of revival and rehabilitation;
an

(d) any other order or orders as may be considered necessary.

(16) The LLP Administrator shall complete all the actions relating (o
implementation of the revival and rehabilitation arrangement and submit his final report
before the Tribunal within such time directed by the Tribunal but not exceeding 180
days of the order under clause (i) of sub-rule (15).

(17)(i) The LLP Administrator shall be appointed from a panel maintained by the
Central Government for winding up and dissolution of LLPs.

(if) The terms and conditions of the appointment including fee of LLP
Administrator shall be such as may be ordered by the Tribunal.

(iii) The Tribunal may, on a reasonable cause being shown and for reasons to
be recorded in writing, remove the LLP Administrator and may appoint another LLP
Administrator.

(iv) In case of removal, death or incapacity of the LLP Administrator, the Tribunal
may appoint another LLP Administrator.

(v) The LLP Administrator shall, within 30 days of the making of order or orders
under sub-rule (15) cause certified copy thereof to be filed with the Registrar concerned
in Form 22 along with fee as mentioned in Annexure ‘A’.

Explanation.—In computing the period of 30 days from the date of order, the
requisite time for obtaining a certified copy of order shall be excluded.

CHAPTER XIII
ELECTRONIC FILING OF DOCUMENTS

36. (1)(i) Every form or application or document or declaration required to be
filed or delivered under the Act and rules made thereunder, shall be filed in computer
readable electronic form, in portable document format (pdf) to the Registrar through the
portal maintained by the Ministry of Corporate Affairs on its website www.mca.gov.in
or through any other website approved by the Central Government and authenticated
by a partner or designated partner of the limited liability partnership for such purpose
by the use of a valid digital signature:

Provided that where documents are required to be filed on non-judicial stamp
paper, the LLP shall submit such documents in the physical form, in addition to their
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submission in electronic form, unless the Central Government, by an order, does o

require submission in physical form.
(i) Every designated partmer, partner or person specified in the Act fo
authentication of e-form, documents or application etc., which are required to be fileg
or delivered under the Act or rules made thereunder, shall obtain a digital signature
certificate from the Certifying Authority for the purpose of such authentication ang
such certificate shall not be valid unless it is of Class 11 or Class LI specification under
the Information Technology Act, 2000.
(2) The Central Government shall set up and maintain—
(i) a website or portal to provide access to the electronic registry; and
(if) as many Registrar's Front Offices as may be necessary and at such places
and for such time as Central Government may determine from time 1o time.

for filing of e-Forms, documents and applications, €tc., viewing and inspection of

documents in the electronic registry.
(3)(7) The Central Government shall set up and maintain a secure electronic
registry in which all the documents filed electronically shall be stored. The electronic
and inspection of such documents as are

registry so set up shall enable public access
required to be in the public domain under the Act on payment of the fees as mentioned

in Annexure “A”.

(if) Every document or application or certificate or notice etc., required to be signed
by the Registrar or an officer of the Central Government under the Act or rules made
thereunder, shall be authenticated through a valid digital signature of such person or a

system generated di gital signature.
(iii) The Registrar or an officer of the Central Government, as the case may be,
may send any communication either to the limited liability partnership or its authorized
lectronic manner for which the LLP shall create

representative, partners or bothin the e
and maintain at all times a valid electronic address (e.g. e-mail, user identification etc.)
mated

capable of receiving and acknowledging the receipt of such comm unication, auto

or otherwise.
(4) The Registrar or an officer of the Central Government shall issue certificate.

receipt, approval or communicate endorsement or acknowledgement in the electronic

manner:
Provided that where the Registrar or an officer of the Central Government, as the
case may be, is not able to issue any certificate, receipt, endorsement, acknowledgement
for the reasons to be recorded in writing, he may issu¢

or approval in electronic manner
such certificate, receipt, or communicate endorsement, acknowledgement or approv

in the physical form under manual signature affixing seal of his office.
trar shall examine or cause to be examined every application or €
to be filed by or delivered under the Act and

(5) The Regis
taking on record or rectification by

Form or document required or authorized
rules made thereunder for approval, registration,
the Registrar as the case may be:

Provided that the e-Forms or documents identified as informatory in nature and
filed under Straight Through Process (STP) may be examined by the Registrar any time

after its filing.
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refcrE:zi Y;hiir:uttl:-iull{: %lﬁs}h?ir’dzn _Examining any application or e-Form or document
application ore-Formor d‘ nds 1t necessary to call_further information or finds such
give intimation of such i::; At 6 e defict e or incotuplelsit iy feapeat, fe-eull
electronically, by placing it Lmal::m ) e
o mail addres;. - Ete g 1t on the \:#el?sne and falsn by e-mgjl on _the last intimated

o person or the limited liability partnership, which has filed such
ﬂPPhc‘_i"O“ or e-Form or fiﬂcumenl. directing him or it to furnish such information or
to rectify Sllt:rh lElefccts or incompleteness or to re-submit such application or e-Form or
document within the period allowed under sub-rule (7);

Provilded that in case the e-mail address of the person or the limited liability
partnership in question is not available, such intimation shall be given by the Registrar
by post at the last intimated address given in Form 12, or registered office address of
the limited liability partnership or the address of such person, as the case may be. The
Registrar shall preserve the facts of such intimation in the electronic record.

(7) The Registrar shall allow such period or periods but not exceeding thirty days
in aggregate to such person or LLP which has filed such application or e-Form or
document under sub-rule (5) for furnishing further information or for rectification of
the defects or incompleteness or for re-submission of such application or e-Form or
document.

(8) In case where such further information called for has not been provided or has
been furnished partially or has not been provided or defects or incompleteness has not
been rectified or has been rectified partially or has not been rectified to the satisfaction
of the Registrar within the period allowed under sub-rule (7), the Registrar shall either
reject or treat and label such application or e-Form or document as the case may be as
«invalid” in the electronic record, and shall not take on record such invalid application
or e-Form or document and shall inform such person or limited liability partnership as
the case may be in the manner specified in sub-rule (6).

(9) Where any document has been recorded as invalid by the Registrar, such
document may be rectified by the limited liability partnership only through fresh filing

with payment of fee and additional fee as applicable, without prejudice to any other

liability under the Act.

(10) Save as otherwise provided in the Act, the Registrar shall not keep any
document pending for approval and registration or for taking on record or for rejection
or otherwise for more than one hundred twenty days, from the date of its filing.

(11) The Registrar in case finds any e-Form or document filed under St}'aight
Through Process (STP), referred to in proviso under sub-rule (5), as defective or
incomplete in any respect, at any time, he shall treat and label such e-Form or document

as “defective” in the electronic registry and shall also issue a notice pointing out suclh
defects or incompleteness in such e-Form or document at the last intimated c-malul
address (if available) of the person or the LLP which has filed the document and also in
writing by post at the address of such person or address of such LLP or registered office
address of LLP, calling upon such person or LLP to file such e-Form or document afresh
with fee and additional fee as applicable, after rectifying such defects or incompleteness

within a period of thirty days from the date of such notice.
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CHAPTER XIV
STRIKING OFF NAME OF DEFUNCT LLP
37. (1) Where a limited liability partnership is not carrying on any business or
operation—
(a) for a period of two years or more and the Registrar has reasonable cause to
believe the same, for the purpose of taking suo motu action for striking off
the name of the LLP; or S
(b) for a period of one year or more and has made an appllC_iatl_ﬂﬂ in Form
24 to the Registrar, with the consent of all partners of the limited liability
partnership for striking off its name from the register,
the Registrar shall send a notice to the limited liability partnership and all its partners, of
his intention to strike off the name of the limited liability partnership from the register
and requesting them to send their representations along with copies of the relevant
documents, if any, within a period of one month from the date of the notice:
Provided that no such notice by Registrar shall be required under clause (b):
Provided further that where the limited liability partnership is regulated under a
special law, the application for removal of its name shall be accompanied by approval
of the regulatory body constituted or established under that law.
22((1-A) The limited liability partnership referred to in clause (b) of sub-rule (1)
of Rule 37 shall,—
(I) file overdue returns in Form 8 and Form 11 up to the end of the financial
year in which the limited liability partnership ceased to carry on its business
or commercial operations before filing Form 24;
(II) enclose along with Form 24,—
(a) astatement of account disclosing nil assets and nil liabilities, certified
by a Chartered Accountant in practice made up to a date not earlier
than thirty days of the date of filing of Form 24;
(b) an affidavit signed by the designated partners, either jointly or
severally, to the effect,—

() that the Limited Liability Partnership has not commenced
business or where it commenced business, it ceased to carry
on such business from ............. (dd/mm/yyyy);

(i) that the limited liability partnership has no liabilities and
indemnifying any liability that may arise even after striking
off its name from the Register;

(i1i) that the Limited Liability Partnership has not opened any
Bank Account and where it had opened, the said bank account
has since been closed together with certificate(s) or statement
from the respective bank demonstrating closure of Bank
Account;

22. Ins. by G.S.R. 470(E), dt. 16-5-2017 (w.e.f. 20-5-2017).
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(iv) thatthe Limited Liability Partnership has not filed any Income
tax return _where it has not carried on any business since its
incorporation, if applicable,

(c) acopy of the acknowledgement of the latest Income tax return filed
under the Income Tax Act, 1961 (43 of 1961) and the rules made
thereunder for the time being in force, where the limited liability
partnership has carried out any business and has filed such return.

(d) copy of the initial limited liability partnership agreement, if entered
into and not filed, along with changes thereof in cases where
the Limited Liability Partnership has not commenced business or
commercial operations since its incorporation.

Explanation.—The date of cessation of commercial operation is the date from
which the Limited Liability Partnership ceased to carry on its revenue generating
business and the transactions such as receipt of money from debtors or payment
of money to creditors, subsequent to such cessation will not form part of revenue
generating business.]

(2) A notice issued under sub-rule (1) or contents of an application made by the
LLP shall also be placed on the website of the Ministry of Corporate Affairs for the
information of the general public for a period of one month.

(3) At the expiry of the time mentioned in the notice under sub-rule (1), or one
month under sub-rule (2) above, the Registrar may, by an order, unless cause to the
contrary is shown by the limited liability partnership, or the Registrar is satisfied that
the name should not be struck off from the register, strike its name off the register,
and shall publish notice thereof in the Official Gazette, and on the publication in the
Official Gazette of this notice, the limited liability partnership shall stand dissolved.

(4) The Registrar, before passing an order under sub-rule (3), shall, where he has
sufficient cause to believe that the limited liability partnership has any asset or liability,
satisfy himself that sufficient provision has been made for the realization of all amount
due to the limited liability partnership and for the payment or discharge of its liabilities
and obligations by the limited liability partnership within a reasonable time and, if
necessary, obtain necessary undertakings from the designated partner or partner or other
persons in charge of the management of the limited liability partnership:

Provided that notwithstanding the undertakings referred to in this sub-rule, the
assets of the limited liability partnership shall be made available for the payment or
discharge of all its liabilities and obligations even after the date of the order removing
the name of the limited liability partnership from the register.

(5) The liability, if any, of every designated partner of the limited liability
partnership dissolved under sub-rule (3), shall continue and may be enforced as if the
limited liability partnership had not been dissolved.

(6) Nothing in this rule shall affect the power of the Tribunal to wind up a limited
liability partnership the name of which has been struck off the register.

Explanation.—In computing the period of 30 days from the date of order, the
requisite time for obtaining a certified copy of order shall be excluded.
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CHAPTER XV

CONVERSION FROM FIRM TO LIMITED LIABILITY PARTNERSHIpP

38. (1) For the purposes of the Second Schedule, an application shall be made i,
the format provided in Part A of Form 17 together with the statement of partners i,
format provided in Part B of Form 17 along with the fee as mentioned in Annexure ‘A*

(2) The Registrar shall, on conversion of the firm into the limited liabiliry
partnership shall issue a certificate of registration under his seal in Form 19.

(3) For the purposes of Para 5 of the Second Schedule, the limited liability

partnership shall inform the concerned Registrar of Firms about conversion of firm intq
limited liability partnership in Form 14.

CHAPTER XVI
CONVERSION FROM PRIVATE COMPANY
TO LIMITED LIABILITY PARTNERSHIP

39. (1) For the purposes of the Third Schedule, an application shall be made in the
format provided in Part A of Form 18 together with the statement of shareholders in
format provided in Part B of Form 18 along with the fee as mentioned in Annexure ‘A’,

(2) The Registrar shall, on conversion of any private company into limited liability
partoership shall issue a certificate of registration under his seal in Form 19.

(3) 23{: * *]

CHAPTER X VII
CONVERSION FROM UNLISTED PUBLIC
COMPANY TO LIMITED LIABILITY PARTNERSHIP
40. (1) For the purposes of the Fourth Schedule, an application shall be made in

the format provided in Part A of Form 18 together with the statement of shareholders in
format provided in Part B of Form 18 along with the fee as mentioned in Annexure ‘A’

(2) The Registrar shall, on conversion of any unlisted public company into limited
liability partnership shall issue a certificate of registration under his seal in Form 19.
@) [«

CHAPTER XVIII
COMPOUNDING OF OFFENCES

41. (1) Every application for the compounding of an offence shall be made in Form
31 to the Registrar who shall forward the same, together with his comments thereon,
to the Central Government,

23. Omitted by G.S.R. 786(E), dated 15-10-2015 (w.e.f. 19-10-2015). Prior to omission it o
“(3) For the purposes of Para 4 of the Third Schedule, the limited liability partnership shall inform
the concerned Registrar of Companies about conversion of private company into limited liability
partnership in Form 14.”
24. Omined by G.S.R. 786(E), dated 15-10-2015 (w.e.f. 19-10-2015). Prior to omission it read as:
*(3) For the purposes of Para 5 of the Fourth Schedulfs, the limited Liability partnership shall inform
the concerned Registrar of Companies about conversion of unlisted public company into limited
Liability partnership in Form 14.”.
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(2) Where any offence is compounded before the institution of any prosecution,
no prosecution shall be instituted in relation to such offence, against the offender in
relation to whom the offence is so compounded.

(3) Where the composition of any offence is made after the institution of any
prosecution, such composition shall be brought by the Registrar in writing, to the notice
of the court in which the prosecution is pending.

(4) Where any offence is compounded under Section 39, whether before or after
the institution of any prosecution, intimation thereof shall be given by the LLP to
the Registrar in Form 22 within seven days from the date on which the offence is so
compounded.

(5) The Central Government while dealing with an application for the
compounding of the offence for a default in compliance with any provision of the Act
which requires a LLP or its partner or pariners or designated partner or designated
partners to file or register with, or send to, the Registrar any return, statement of account
and solvency or other document, may, if it thinks fit to do so, direct, before allowing

compounding under this rule, by order, any partner or designated partner of the LLP to
file or register with, or on payment of the fee, and the additional fee, required to be paid
under Section 69, such return, statement of account and solvency or other document

within such time as may be specified in the order.

5[RUN-LLP
RUN-LLP
Reserve Unigue Name-
LLP
Service Request Number: Dated:
LLP details
O New Request O Resubmission
SRN
I | [PreFu]
New Incorporation / Conversion
l V]
CIN
L ]
LLPIN
| ]
Proposed Name 1
| ]
Proposed Name 2

25. “Forms 1 & 2” Subs. by S.0. 896(E), dated 18-9-2018 (w.e.f. 2-10-2018).
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—

! ] E

Comments

Choose File | No file chosen

Once you have submitted the name reservation reques it will then be checked and, if found reas_il'ltle.
approved by the Central Registration Centre (CRC). You will receive an email from the CRC advising
the outcome of the name reservation request.

FiLLiP

FiLLiP

(Form for incorporation of Limited
Liability Partnership)

[Pursuant to rule 8 and rule 11 and rule
18 of Limited Liability
Partnership Rules, 2009]

Note - All ficlds marked in * are to be mandatorily filled.
Part A: Incorporation document
*Whether name is already approved by Registrar of Companies O Yes O No

1.  Service Request Number (SRN) of RUN-LLP | | [ Pre-Fill |
2. *(a) New Incorporation / Conversion [ |
(b) CIN r |

3.  *Address of registered office of the LLP

*Line 1 | _J
Line I 1 >
*City I |  *District | ]
*State J |  *PIN Code [
| !
*Country | | IS0 country code
Phone | ] Fax | :|
*¢-mail ID | |

4. Name of the office of Registrar in which the proposed LLP is to be registered

| =]

5. Business activities to be carried out by the LLP on incorporation
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| |
(Note: In case business activities consists of banking, insurance, venture capital, mutual fund,
gtock exchange, asset management, architect, architecture, merchant banking, securitization and
reconstruction, chit fund and non banking financial activities, a copy of the in-principle approval of the
regulatory authority should be attached)

6. *Based on business activities, main division of industrial activity of the LLP as per
NIC-2004

Description of main division of industrial activity
s |

7. {a) *Total number of designated partners and partners of the LLP

Having valid | Not having valid
DIN/DPIN DIN/DPIN

Total number of Designated Partners
(individual + nominees of bodies corporate)

MNumber of individual designated partners

Number of designated partners who are
nominess of bodies corporate

Total number of Partners
(individual + body corporate)

Number of individual partners
Number of bodies corporate pariners

(b) Particulars of individual designated partners

*Designated partner identification number (DIN/DPIN) | | [Pre-Fill |

*Name |

*Gender [ | *DateofBinh [ ]| *Nationalit 1

*Whether resident of India OYes ONo

*Occupation | |

*email D |

In case of company seeking conversion

(i) Number of shares held

(if) Paid up value of shares held (in Rs) | |

*Form of contribution [ |

#Monetary value of contribution (inRs.) [
(in words) L

*Number of LLP(s) in which he/she is a partner | N

*Number of company(s) in which he/she is a director | |

|
|

*FirstName | — = I
Middle Name |

*Sumame |

*Father's first name | __ - | |
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B ==
Father's middle name | == —\I |
*Father's sumame [ j
*Gender [___| *Dateof Birth [ ] *Nationality ] |
*Place of Birth [ = |

*Whether citizen of India O Yes O No *Whether resident in India O Yes ONo
) Homemaker O Student O Serviceman

*Occupation type O Self Employed O Professional

* Area of Occupation | B
If ‘Others’ selected, please specify [ j

*Educational Qualification |
*0PAN o Passport number [
*email ID
Permanent Address r
*Linel [
| Linell [
sCity [
* State/ Union Territory | "] *Pincode [
#]50 Country code |::] Country [_
*Phone (with STD/ISD code) | | - [
*Whether present residential address same as perman
Present address

*Linel [

Linell |
*City
+State/ Union Territory | |

*ISO Country code S Country |

«Phone (with STD/SD code) [ 1

*Duration of stay at presentaddress [ | Years [ ] Months

If Duration of stay at present address is less than one year then address of previous residence

l

*Proof of identity | | *Residential Proof |
Voter's identity card number [ ]
Driving license number [ |

Aadhaar Number | ]
Submit the proof of identity and proof of address under attachments.

In case of company seeking conversion
(i) Number of shares held [ | (i) Paid up value of shares held (in Rs)| |
*Form of contribution IL |

*Monetary value of contribution (in Rs.) 2 |
(in words) [ |

+#Number of LLP(s) in which he/ she is a partner [ '
#Number of company(s) in which he/ she is a director i |

-

] [ Verify Details ]

O L | .

ent residential address O Yes O No

L

*Pin code I

L

L
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(¢) Particulars of bodies corporate and their nominees as designated partners

*Type of body corporate |: —

* Corporate identity number(CIN) or foreign company |
fegi.s?mﬁofl number(FCRN) or Limited liability partnership |
identification number(LLPIN) or Foreign limited liability
partnership identification number(FLLPIN) any other registration number

*Name of the body corporate

| |

:{:dgl::rci office address or Principal place of business in India or Principal place of business outside In

Line IT [ ]

“City | {

*State/ Union Temitory | | *Pincode | N,

#ISO Country code [ |

Country i— J

|

*Phone (with STD/ISD code) | = |0

Fax | |

*email id | B
In case of company seeking conversion

(i) Number of shares held[ | i) Paid up value of shares held (in Rs) ]
*Form of contribution [ |

*Monetary value of contribution (in Rs.) (in words) = |

#Number of LLP(s) in which he/ she is a partner b ]

sNumber of company(s) in which he/ she is a director [ ]
Name and particulars of the person signing on behalf of the body corporate as nominee

| [ Pre-Fill |

#Designated partner identification number (DINDPIN) | H

*Name I_ |
*Gender [ | *Dateof Birth | ] *Nationality ]

*Whether resident of India OYes ONo
*Occupation | i |
*email ID [ ]

¥Designation & Authority in body corporate | i

*Type of body corporaté r_ _:l

* Corporate identity number(CIN) or foreign company
registration number(FCRN) or Limited liability partnership [ ]
identification number(LLPIN) or Foreign limited liability

parmership identification number(FLLFPIN) any other registration number
*Name of the body corporale J
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T )
Registered office address or Principal place of business in India or Principal place of business outside
India

*Line [ | _-l
Linell | ﬂ
*City

*State/ U!ﬂnn Territory | ] *Pincode | ]
SO Country code [ |

Country | 2
“Phone (with STD/ISD code) | ] - [ g
Fax [ |

*email id | |

In case of company seeking conversion
(7) Numiber of shares held| |(ii) Paid up value of shares held nRs)[ ]
*Form of contribution | ]

*Monetary value of contribution (inRs.) | |
(in words) | |
*Number of LLP(s) in which he/ she is a partner | |

*Number of company(s) in which he/ she is a director | |
Name and particulars of the person signing on behalf of the body corporate as nominee

*First Name |
Middle Name |

*Sumame |

*Father’s first name |
Father's middle name i_

*Father’ s sumame I|

|

|

|

|

|

|

“Gender | | *DawcofBith [ ] *Natiomatty [ |
—

*Place of Birth |

*Whether citizen of India OYes ONo *Whether residentinIndia O Yes ONo
*Occupation type O Self Employed O Professional O Homemaker O Student O Serviceman

*Area of Occupation | ]
If ‘Others’ sclected, please specify | ]
+Educational Qualification | ]
*0PAN O Passport number | | [ Verify Details |
*amail ID

Permanent Address |
*Line [
LineDl |
*Ciy [

* State/ Union Temitory | | *Pincode [

*ISO Country code D Country |

e ——

I |
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*Phone (with STDASDcode), [ | - [ |
*Whether present residential address same as permanent residential address O Yes O No
Present address

*Linel | |
Line® | |
'C\“y

*State/ Union Territory [ | *Pincode | |
*1S0 Countrycode, [ | Country [ |
*Phone (with STD/ISD code | | [ |

*Duration of stay at present address L ] Years [ ] Months
If Duration of stay at present address is less than one year then address of previous residence

I
*Proof of identity [ | *Residential Proof | ]
Voter's identity card number [ |
Driving license number | |
Aadhaar Number | 1

Submit the proof of identity and proof of address under attachments.

(d) Particulars of individual partner(s)

*O Income tax permanent account number | | | Verify Income Tax PAN/Pre -Fill |

(Income-tax PAN) or O Passport number or O DIN/ DPIN
*Name of partner | |

*Father's Name | l

*Nationality | |

*Whether resident of India

*Date of Birth | | (DDMM/YYYY)

*Occupation

* Permanent Residential Address

*Linel | |
Linel | |
*City [ | *District | |
“State | ] *Pincode | |
*Country | ] 180 Country code | ]
*Whether present residential address is same as the permanent residential address O Yes ONo

*If no, present residential address;

*Line 1 |_ |
Line Il | I
*City |_ ] *Dixict i_ !
*State | 1 e | J
*Country | | 15O Country code | ]

Phone | = Fax [ o

—
——

—
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B |
Mobile .
*omall 1D | ]

In case of company secking conversion
(1) Number of sharcs held[ ] ih Pald up value of sharca held (in) IT_:I |

*Form of contribution [ |
*Monetary value of | J
contribution (in Rs.) _]
{in words). |

*Number of LLP(s) in which he/ she is a partner(m) [ ]

*Number of compuny(s) in which he/ she is a director Il — 1 §

(¢) Particulars of bodies corporate us purtner(s)

*Type of body corporate | | —i
* CIN or FCRN or LLPIN or FLLPIN or any other identification number | | [PH-FIIH
*Name of body corporate [ |

*Country where Registered |_ |

*Full address of the registered office or | |

principal place of business in India
*ISO Country code [:| Phone I:’ Fax :I
*email ID | B
In case of company seeking conversion

() Number of shares held[ |~ (ii) Paid up value of shares held (inRs)[ ]
|

*Farm of contribution |

*Monetary value of | ]
contribution (in Rs.)

(in words). [ |

Name and particulars of the person signing on behalf of the body corporate as nominee
*O Income tax permanent account number | | | Verify Income Tax PAN/Pre @

{Income-tax PAN) or O Passport number or O DIN/ DPIN
*Name of Nominee | "|

*Father's Name | I

*Nationality | ]

*Whether resident of India O Yes O No

*Date of Bith [ | (DDMM/YYYY)

*Occupation | |

*Designation & Authority in body corporate | :]
* Permanent Residential Address

*Line |
Linell |
*City | ] *District |
*State | | *Pincode [
*Country | | IS0 Country code I_

(UL




FiLLp

LIMITED LIABILITY PARTNERSHIP RULES, 2009

109

*Whether ident -
present residential address is same as the permanent residential address O Yes O No
*If no, present residential address:

*Linel |

Line I |'

"Gty | ] *District |
*State | ] *Pin code |
*Country | | 1O Country code |
Phone |_ ‘| Fax i
Mobile | |

* e mail ID |

8. *Particulars of the proposed or approved name

Proposed or approved name

Significance of abbreviated or coined
word in the proposad name

State the name of the vemacular
language(s) if used in the proposed
name and meaning thereof

9. (a) Whether the proposed name is based on a trademark registered or is subject matter of an application

pending for registration under the Trade Marks Act

(b)*If yes, furnish particulars of trade mark or application

O Yes ONo

r

10. *Total monetary value of contribution by partners in the LLP

{in Rs.) (in figures)

(in words)

-

|

11. *Whether addendum to FiLLiP is required to be filed (refer instruction kit for details) O Yes O No

12. We, the several partners whose names are subscribed below, are desirous of
carrying on a lawful business with a view to earn profit and have entered or agreed to enter into a

for

LLP agreement in writing.

We respectively agree to contribute mone
LLP in accordance with the LLP agreement,

We hereby give our consent to becom
partner of the LLP pursuant to section 7(4

(Attach details in respect of names of partners/ nominees/ witn

format as Subscribers’ sheet attachment)

being formed into a LLP

y or other property or other benefit or to perform services for the
the particulars of which are stated against our respective names.

e a partner/ designated partner/ nominee/ nominee & designated
)/ 25(3)(c) of the Limited Liability Partnership Act, 2008.
esses and their signatures in the below

Name of each Designation Signature Name, address | Signature
partner/ designated (Designated of partner/ and profession of
partner/ nominee/ Partner /Partner/ designated (along with wilness

nominee & nominee/nominee & | partner/nomines/ professional
designated partner designated pariner) nominee & membership
designated pumber}
of wilness

partner
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Note: Attach the details of company(s)/ LLP(s)

LIMITED LIABILITY PARTNERSHIP RULES, 2009 FiLig

the case may be in the below format as an artachment

in which partner/ designated partner is a director/ p -

S.No.

CIN/ LLPIN

Name of Company/ LLP

Attachments

1.

10.

11.

12.

Where the appointed partner is a body
corporate, copy of resolution on the

lenterhead of such body

corporalc to become a partner in ‘th:e
proposed LLP and a copy of resolution/
authorization of such body corporate also
on a letterhead mentioning the name and
address of an individual pominated to
act as nominee/designated partner on ils
behalf.

Proof of address of registered office of
LLP.

#Subscribers' sheet including consent.

In principle approval of regulatory
authority, if required.

Detail of LLP(s) and/or company(s) in
which partner/designated partner is a
director/partner.

Approval of the owner of the trademark
or the applicant of such application for
registration of Trademark;

Copy of approval in case the
proposed name contains any word(s) or
expression(s) which requires approval
from central government;

Copy of approval from the competent
authority in case of collaboration and

connection with the foreign country or
place

Proof of identity and address of Applicant
|

Proof of identity and address of Applicant
1]

Copy of Board resolution of the existing

company or consent of existing LLP as a
proof of no objection

Optional attachment(s) - if any

> > ol |
L

>
g
&

List of attachment

[ Remove Am@
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Verification:

; *To the best of my knowledge and belief, the information given in this form and its attachments
I8 correct and complete. | further confirm that the proposed name is not undesiruble, identical or too
nearly resembles to that of any other partnership firm or limited linbility partnership or body corporate

or a registered trade mark or a trade mark which is subject of an application for registration of any other
person under the Trade Marks Act, 1999,

Part B: Statement
Statement by a person who subscribed his name to the Incorporation document

L, the designated partner of the LLP do state that

()  Tanm a person named in the incorporation document as a designated partner/partner of the limited
linbility partnership;

(ii)  the designated partner(s)/partner(s) have given their prior consent to act as designated pariner(s )/
partner(s);

Ciil) Tlll the requirements of the Limited Liability Partnership Act, 2008 and the rules made thereunder
in respect of Designated Partner Identification Number (DPIN), registration of the LLP and
matters precedent or incidental thereto have been complied with;

(iv) 1 make this statement conscientiously believing the same to be true.

DSC
To be digitally signed
by a designated partner
*DIN/DPIN/PAN of the designated partner | |

Statement by an Advocate/ Company Secretary/ Chartered Accountant/ Cost Accountant in
practice

I T |
O Son O Daughter of | |
do state that
(i) I am
() Advocate

O Cost Accountant in whole time practice

O Chartered Accountant in whole time practice
O Company Secretary in whole time practice

engaged in the formation of the limited liability partnership and my membership number or certificate of practice
number with

5
Ifname of regulatory body) is | |
certificate of practice number in case of company secretary/ membership number in all other cases)

(if) all the requirements of the Limited Liability Partnership Act, 2008 and the rules made thereunder have

been complied with, in respect of incorporation and matters precedent and incidental thereto;

(#iF) 1 make this statement conscientiously believing the same to be true

*Whether associate or fellow O Associate O Fellow

Check Form
For office use only:

Eform Service requestnumber (SRN) [ | cFormfilingdate [ | DDIMM/YYYY
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Digital signature of the Authorizing officer
This e-Form is hereby approved [ Confirm Submission ]
This e-Form is hereby rejected
Date of signing [ ] oomMMYyy)

LLP ForM No. 3 qunr_n.lah';:rt\;ith hr:!g:.l'd to Lin:jttd
(Pursuant Rule 21(1) & (2) of Limited  Liability rartnersiip greement and
Liability Partnership Rules, 2009] changes, if any, made therein

Note.—All fields marked in * are to be mandatorily filled.
1. Form filed for O Filing information with regard to initial LLP Agreement

O Filing information with regard to changes in LLP
Agreement

2. Limited Liability Partnership Identification Number (LLPIN) [ _ ][ Pre-Fill |
3. Name of the Limited Liability Partnership (LLP) | B
=
I

4(a) Address of registered office of the LLP |_
(b) e-mail ID |

Part A — For filing information with regard to initial LLP Agreement

5. () #Place at which the initial
Agreement is made |

(i) *Date of Agreement [ | (ODMM/YYYY)
(iif) Date of Ratification, in case [ |
initial Agreement was made
prior to incorporation
6. Business activities to be carried on by LLP on incorparation
7. *Obligation to contribute
0] Total number of partners as on the date of filing the Form | | [ PreFin |
(i) Details of each partner to contribute money or property or other benefit or to perform services
and their profit sharing ratio
et 2 3 4 5 6 7 8
Sl DPIN/ Name of Name of | Designation | Form of | Monetary | % of
No. Income Partner I\{nmimae (Partmer/ |Contribution| value of profit
tax/PAN/ in case Designated Contribution| sharing]
Passport of body Partner)
number corporate

(iff) Total Monetary value of partner's
contribution in the LLP (in ) (in figures) ‘

(iv)  Service Request Number (SRN) of details
updated through the screen (if applicable) l_ |

26. Subs. by G.S.R. 593(E), dated 10-6-2016 (w.c.f. 10-6-2016).
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8.

10.

11

13.

4.

15.

16.

17.

*Mutual Rights and Duties of Partners

*Restrictions, if any, on the parners’
authority

| ]

*Maintenance and Administration of LLP

(N Acts, matters or things, if any, which can be done only with the consent of il the partners/
consent of requisite number or percentage of partners

(i) Procedure for calling, holding and conducting meetings (where the decisions ure to be
made at meetings of partners.)

I J

*Details of indemnity clause, if any

I |

*Details of agreement relating to

{a1) admission of a new partner

r |

(b} retirement of o partner

(¢) cessation of o partner
(d) expulsion of a partner

1 il

(e) registration of a partner ]
I

*Clause relating to resolution of disputes
(a) between the partners

| |

(b) between the puriner and the LLP
Information relating to duration of LLP, if any

*[nformation relating to voluntary winding up

[ |

#Information of clauses in the agreement:

(a) relating to Rule 16(2) |

|
(b) relating to Rule 17(1) [ |
(¢) relating to Rule 20(1) | 1
(d) relating to Rule 24(18) [ _1
(a1)

Any other information of clause relating to the LLP Agreement not covered above

C ]

PART B: For filing information with regard to changes (addition, omission or alteration) in the LLP

18

Agreement
*Date of modification of the agreement D(DDFMM.’YYYY}
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10. i“l'hcﬂ_ﬂ {'h " ’ DRM 3
‘ ange in agreement is on account of
.! Change in business activities
| Change in partner(s)
! Change in partner's contribution and % of profit sharing
{1 Change in details pertaining to each field at Serinl Number 8 to 17
20(@).  Description of business activities, after change :I
(&) Based on new/changed business activities, en(er main division
of industrial activity of the
LLP as per NIC-2004
() Description of main division of industrial activity —
[ S~
21(a). Details of each partner's obli gation (o contribute mﬁfﬂ‘.\" or property u:' the benefit or to perform
services and their profit sharing ratio, after change In LLP agreemen
Total Total number
exi sﬁn:;umbtr o of designated
Assionated partners and
partners and parae
it r_J[PeRn] appointed [ ]
1 2 3 4 5 6 7 B
Nam Name | Designation Form ﬂf Monetary % of
“[Type Eﬁuﬂ of i of (Partner/ | Contribution value of profit
ofghangs tax/ Partner | Nominee Designated Contribution | sharing)
PAN/ in case Pariner)
Passport of body
number corporate
O Deletion ODP
O change oP
O no
change
(b) Details of designated partners and partners appoinwdr Pre-Fill All J
B 2 3 4 5 6 7
BType DPIN/ Name of Name of Form of Monetary % of
of change Income Partner Nominee | Contribution | value of profit
tax/PAN/ in case Contribution |  sharing]
Passport of body
number corporate
oDP
OP

Note.—In designation column, specify
(c) SRN of details updated through the screen (if applicable)

dated 10-6-2016 (w.e.f. 10-6-2016).

27. Subs. by G.S.R. 593(E),
w.e.f. 10-6-2016).

28. Subs. by G.S.R. 593(E), dated 10-6-2016 (

“DP’ in case of designated parter or ‘P’ in case of partner.
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(d) Total monetary value of contribution, after changes (in ) (in figures)

(f) Existing | |
(i) Addition I |
(iif) Reduction ] |
(iv) Total (i+ii-+iii) [ |
(v) Total (in words) | |

22. Change in details pertaining to each field at Serial Numbers 8 to 17 separately

Attachments List of attachments
1. Initial LLP Apreement Aftach

T Supplementary/amended LLP agreement
containing changes

3. Optional attachment(s) — if any Attach

| Remove attachment |

Staternent
1, the designated partmer of the LLP do state that

(i) 1am a person name in the Incorporation Document as a designated partner/I am a designated
partner of the LLP;
(i) the particulars given above are in accordance with the initial LLP agreement/subsequent
agreement relating to change in the LLP agreement;
(iii) the original copy of LLP Agreement will be produced whenever called for;
(fv) in case of change in contribution, the fees payable to Registrar has been/being paid;
(v) 1make this statement conscientiously believing the same to be true:
(vi) 1am authorised to sign this form.

To be digitally signed

by a designated partner |:|

*DPIN of the designated partner [ ]
Certificate

Itis hereby certified that I have verified the above particulars [including attachment(s)] from the records
of

I

and found them to be true and correct. I further certify that all required attachment(s) have been
completely attached to this form.

O Chartered Accountant (in whole-time practice) or O Cost Accountant (in whole time practice)
O Company Secretary (in whole time practice)

ar
*Whether associate or fellow O Associate O Fellow :I

*Membership number or certificate of practice number |

[ Modify | | Check Form | [ Prescrutiny |

For office use only:

e-Form Service Request Number (SRN) [ ]e-Form filing date [ |obmwmryyyy)
Digital signature of the authorising officer
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116
This e-Form is hereby registered :] Conform Submission
Date of signing [: (DDMM/YYYY)
LLP ForM No. 4 Notice of appointment, cessation,
change in name/address/designatiop
ted partner or partner

[Pursuant to Rule 8, 10(8), 22(2) :
and 23(3) of Limited Liability ©f 8 desi8Td
_ and consent to become a partner/
Partnership Rules, 2009] designated partner
_ designates

gnation of a designated partner or partner

Note.—All fields marked in * are to be mandatorily filled.

Notice of appointment, cessation, change in name/address/desi
l I Pre-Fill

*Limited Liability Partnership Identification

1.

Number (LLPIN)
2(a)  Name of the Limited Liability Parmership aLp) [ —
@) Address of registered office of the LLP L _j
(c) *e-mail ID I___ ___J
3(a). «Total number of designated partners’ for whom this form (including

addendum) is required to be filed " *-l
(&). *Total number of partners’ for whom this form (including addendum)

I

is required (o be filed
kit for details on filing the addendum form)

ich this form is being filed [ =i

(Refer instruction

sNumber of individual designated partner(s) for wh
0 Appointment [J Cessation LI Change in designation

4.
(a) *The form is being filed for
] Change in name [] Change in address

(5) *DateofEvent| | (DD/MM/YYYY)
(c) Changed designation (Category) | | (refer instruction kit for details)
(d) *In case of change in designation to Designated Partner,
DPIN/Income-tax PAN/Passport number or partner | ]
l =]

*Designated Partner Identification Number (DPIN)

(e)

(), Name [_ |

(g) Father’s name I |

(®) (i) Permanent residential address ]_ ]
|

(i) Presentresidential address J
l

() Nationality [
Whether resident of India O Yes O No | (k) Date of Birth |:| (DD/MM/YYYY)

»

(/) Occupation J
*Number of LLP(s) in which he/she is a partner [ I
*Number of company(s) in which he/she is a director ] J

(m)

(n)

5. *Number of bodies co
S —

rate and their nominees as designated partners for which this form is
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(2]
(c)
(d)

(e}

(&)

(k)

0

*The form is being filed for =~ © Appointment T Change in nominee
L Change in designation Z Cessation
[0 Change in address of body corporate
O Change in name of body corporate
Ll Change in name of nominee
O Change in address of nominee

*Date of Event | | (DDMM/YYYY)

*Type of body corporate 1_ J

*Corporate Identity Number (CIN) or

Foreign Company Registration Number (FCRIN) l_ I | Pre-Fill ]

or Limited Liability Parmership Identification
Number (LLPIN) or Foreign Limited Liability
Partnership Identification Number (FLLPIN) or
any other identification number
*Name of body corporate [
*Country where registered | _l

*Full address of the
registered office orprincipal
place of business in India

ISO country code [ ]Phone| | Fax | |
*g-mail ID |

Previous name, addressof [

the body corporate

Name and particulars of the person signing on behalf of the body corporate as nominee
I | [Pera

(i) *DPIN
(if) Name | |
(iif) Father's Name [ |

(iv)(a) Permanent [_ |
residential address

(b)) Present residential | ]
address

(v) Nationality [ 3

(vi) Whether resident of India O Yes O No

(vii) *Date of Birth | | DDMMYY YY)

(viii) *Occupation [ |
(ix) *Designation & Authority in body corporate | |

(x) Changed designation |:’(refer instruction kit for details)
(Category)
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(xi) DPIN/PAN/Passport Number of the previoun mnninﬂ-‘[ o _ ]

(xii) Name of the previous — -
nominee |

*Number of individual partner(s) for which thi
I Cessation

x form |n being filed | ___“ i

(a)

(b)
(c)

(d)
(e)

®)

()

(1)

)
(k)
(H
(m)
(n)

| | Appoiniment

*The form is being filed for
| | Change in nume of purtner

dif, 2UN¥) ”""mu 2

| | Change in designation 1 Change in addresy
*Date of Event [ ] (ODMM/IYYYY)
*O Income tax permancnt
account
number (Income tax PAN)
or
O Passport number or O DPIN[ _ | [ Verify Income tax PAN/Pre-Fil] ]
*Name of partner I_ N
*Father’s Name [ ]
*Permanent Residential Address
Linel [ ]
Line Il | —f
*City [ | *District |
*State [ Jpincode [ ]1SO country code :
*Country [
*Whether present residential address is same as the
permanent residential address O Yes O No
If no, present residential address:
Linel [ J
Linel | |
*City | | *District| |
*State [ | Pin code [ ]
*Country | J
ISO country code : Phone I:] Pk 1:1
Mobile |_ J
*e-mail ID l_ J
Previous  name/previous |
address
*Whether resident in India QO Yes O No
*Nationality [ l
*Date of Birth [ | (DD/MM/YYYY)
*Occupation I J
Changed designation (Category) | | (refer instruction kit for details)
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[

FORrRM 4]

{o) *Number of LLP(s) in which he/she is a partner
() *Number of company(s) in which he/she is a director

119

L ]

]

s *Number of bodies corporate as partners and their nominees for

which this form is being filed

L {a) *The form is being filed for
O Appointment
00 Change in designation

[ Change in npame of
nominee

JJ Change in address of nominee

O Cessation [0 Change in nominee
O] Change in address of body corporate

U Change in name of body corporate

(6)  *Date of Event [ | (DDMM/YYYY)

(c)  *Type of body corporate | |

{(d) *CIN or FCRN or LLPIN or FLLPIN
or any other identification | | [ Pre-Fill |
number

(&) *Name of the body | |
corporate

#)] *Country where registered [ |

() *Full address of the | |
registered office
1S0 country code I:l Pht:m¢| ] Fax[ ]
*e-mail ID | |

(k)  Previous name, addressof | I
the body corporate

(0

Name and particulars of the person signing on behalf of the body corporate as nominee
(/) "0 Income iax PAN or
O Passport number or O DPIN | |

| Verify Income tax PAN/Pre-Fill |

(iii) *Father's Name

Line 1
Line I
*City
*State
*Country

*Line 1

(if) N[Nam.e of nominee] I_ I

(iv) *Permanent Residential Address

I |

(v) *Whether present residcntmj address is same as the permanent residential address

If no, present residential address:

I |
I I

| *District |_

I:Pmmda:ll'&ﬂmunnrymdel:l

O Yes O No

I

29. Subs. for “*Name of partner” by G.S.R. 593(E), dated 10-6-2016 (w.e.f. 10-6-2016).



120 LIMITED LIABILITY PARTNERSHIP RULES, 2009 [Fony,
4
Linell | ﬁ
*City | | *District liJ
*State [ | Pin code Q
*Country [ Q
150 county code L e L —
Mabile B ]
*e-mail ID [ :
{vir) Previous name/ |_ j
Previous address
(viii) *Whether resident in India O Yes O No  (ix) Nationality ‘:::
(x) *Date of Birth [ | ODMM/YYYY)
(xi) *Occupation | j
(xii) *Designation & Authority in body corporate | j
(xiii) Changed designation (Category) [ | (refer instruction kit for details)
(xiv) Income tax PAN/Passport number/DPIN of the previous nominee |:
(xv) Name of the previous | ]
nominee
8. +Whether addendum to e-Form 4 is required to be filed (refer instruction (O Yes O No
kit for details)
Note— Attach the consent to become a partner/designated partner in the following format as an
attachment:
We, the several partners whose names are subscribed below, hereby give our consent to
become a partner/designated partner/nominee/nominee & designated partner of the LLP
pursuant to Section 7(4)/25(3)(c) of the Limited Liability Partnership Act, 2008.
We respectively agree to contribute money or other property or other benefit or to perform
services for the LLP in accordance with the LLP agreement, the particulars of which are
stated against our respective names.
Name of Designation Name of the Date of passing Signature of
each partner/ (Designated body corporate resolution for partner/nominee
designated Partner/Partner/ in case of appointment
partner/ nominee/ nominee of of nominee
nominee/ nominee and body corporate
nominee and designated
designated partner)
partner

Note.—Attach the details of company(s)/LLP(s) in which partner/designated partner is a director/partner, as

the case may be in the below format as an attachment

No.

Sl CIN/LLPIN

Name of Company/LLP
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Anachment List of attachment

I. Consent o act as partmer/designated parnner
Evidence of cessanon
Affidavit or any other proof of change of name

Where the appointed partner is a body corporate,
copy of resolution on the lenterhead of such body

corporate to become a parmer in the proposed LLP
and a copy of resolution/authorisation of such

body corporate also on letterhead mentioning the
name and address of an individual nominated to
act as nomince/designated parter on its behalf
5. Detail of LLP(s) and/or company(s) in which Anach
partner/designated partner is a partmer/director
6. Optional attachment(s) — if any Antach

b

]_ Remove attachment J

Statement
*To the best of my knowledge and belief, the information given in this form and its attachments

is correct and complete. —
~  *I, being a designated partner of the LLP, am authorised to sign and submit this form.

To be digitally signed by a designated parter | |

*DPIN of the designated partner | |

Ceruficate

It is hereby certified that I have verified the above particulars [including attachment(s)] from the records of
| |

and found them to be true and correct, 1 further certify that all required attachmeni(s) have been completely
atached to this form.

O Chartered accountant (in whole time practice) or O Cost accountant (in whole time practice) or
O Company secretary (in whole time practice)
*Whether associate or fellow O Associate OFellow| ]
*Membership number or certificate of practice number [

Modify | Check Form f I Pre-scrutiny I

This e-Form has been Laken on file maintained by the registrar through electronic mode and on the basis of
statement of correctness given by the filling LLP.
OR

For office use only:

e-Form Service Request Number (SRN)[ | e-Form filingdate[ | (DD/MM/YYYY)
Digital signature of the authorising officer
This e-Form is hereby registered | I | Conform Submission |
Date of signing [ | (DD/MM/YYYY)

Addendum to LLP FORM 4

Notice of appointment, cessation, change in particulars of a partners
Note.—All ficlds marked in * are to be mandatorily filled
Notice of appointment, cessation, change in name/address/designation of a designated partner or partner
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3”'[- * "]
M1(a).
(b)

LIMITED LIABILITY PARTNERSHIP RULES, 2009 E
ORyy 4

+Limited Liability Partnership Identification Number (LFIN |:|
Name of the Limited L”,: h

Liability Partnership (LLF)
et At e BT e W)
[] Cessation

2 ,q.ppninunﬂﬂl

L (a)

(b)
(c)
(@

(e)
(V)]
(&)

()
(0

(in
(i)
»
(k)
h
(m)
(n)

*The form is being filed for
[} Change in designation
] Change in name [ Change in address

*Date of Event I::l @
@ (refer instruction kit for details)

Changed designation (Category)
designation 10 Designated Partner,

*In case of change in
DPIN/Income tax PAN/Passporl Number of partner r z
*Designated Partner Identification Number (DPIN) [ _ [l Pn:-F‘@
MName E _:I
Father's Name [ =
Permanent residential I_ ;_l
address
Present residential address L —|
Nationality [ |
Whether resident in India O Yes O No
Date of Birth [ |@DMMYYYY)

. ]

*(Occupation
#Number of LLP(s) in which he/she is a partner |:__-____|

+Number of company(s) in which he/she is a director | '

3. *Number of bodies cor]

sorate and their nominees as designated partners for which this form is

being filed
. [ (@  *The form is being filed for 1 Appointment O Change in nominee

(®)

(c)
(d)

[0 Change in designation
[ Cessation O Change in address of body corporate

[) Change in name of body corporate
J Change in name of nominee

[] Change in address of nominee
*Date of Event | | (oDMMIYYYY)
*Type of body corporate | ]

*Corporate Identity Number (CIN) or Foreign
Company Registration Number (FCRN) or

30. Omi
3 m_uedl 1?; r;.fe.n. T:f(E}, dated 15-10-2015 (w.c.f. 19-10-2015).
Entries numbered by G.S.R. 786(E), dated 15-10-2015 (w.e.f. 19-10-2015).
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Limited linhili i i
identification T}"Pnﬂ::rl‘:tl: l— l 1 LAl J
(LLPIN) or Foreign
limited liability partnership
identification number
(FLLPIN) or any other
identification number

(03] *Name of body corporate l J
w *Country where registered

(£) *Full oddress of the
registered office orprincipal

—

place ofbusiness in India
ISO country code I ' Phnne[ I F‘“r |
e-mail [D [ _I
(h)  Previous name, addressof | I
the body corporate
) Name and particulars of the person signing on behalf of the body corporate as nomince
(1) *DPIN | _f | Pre-Fill |
(i) Name | I
(iii) Father's Name | |
(iv)  Permanent [ |
{a) residentialaddress
(b))  Present residentialaddress | |
(v)  Nationality [ ]
(vi)  Whether resident of India OYes ONo
(vii) Date of Birth | | ODMM/YYYY)
(viiij) *Occupation
(ix) *Designation & Authority
in body corporate
(x)  Changed designation (Category) | | (refer instruction kit for details)
(xi) DPIN/PAN/Passport Number of the previous nominee | |
(xif) Name of the
Previousnominee
*Number of individual partner(s) for which this form is being filed |
[ Cessation

*The form is being filed for 0 Appointment

1 Change in name of partner
[0 Change in designation (1 Change in address
| | (OD/MMYYYY)

(a)

(b) *Date of Event
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(c)

(d)

(e)

(2)

(h)

@

£}
(k)
(D
(m)
(n)
(e}
@

LIMITED LIABILITY PARTNERSHIP RULES. 2009 [Fory, 4

#0 Income tax permanent account number

(Income tax PAN) or O Passport number
or O DPIN I | ] Verify Income tax PAN@

*Name of partner [— j
.
]

*Father's Name |_
*Permanent Residential Address

Line 1 l_

Linell [ :l
*City [ _l *District [ ]
State [_—__[ Pin code :‘ 150 country code [::l
*Country | ]
*Whether present residential address is same as the permanent residential
address O Yes O No
If no, present residential address:

Linel [ ]

LineDl [ 1
*City [ l *District I |'
*State [ | *Pin Code | |
*Country I |
ISO country code E::, Phone|[ - | Fax [ I
Maobile | ]
*g-mail [D I: I
Previous name/Previous
address
*Whether resident in India OYes ONo
*Nationality | l
*Date of Birth [ | ODMM/YYYY)
*Occupation || J

Changed designation (Category) l: (refer instruction kit for details)

*Number of LLP(s) in which he/she is a partner [ ,
*Number of company(s) in which he/she is a director | |
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&
5. *Number of bodies corporate as partners and their nominees for which this form is being

filed
x @ “The form is being filed for O Appointment [0 Cessation
U Change in nominee (1 Change in designation
. Change in address of body corporate
[l Change in name of nominee
2l Change in name of body corporate
O Change in address of nominee
(#)  *Date of Event [ | (DDMM/YYYY)
(c)  *Type of body corporate I |
(d) *CIN or FCRN or LLPIN | | | Pre-Fill |
or FLLPIN or any other
identification number
()  *Name of body corporate | |
(0  *Country where registered | |
() *Full address of the | |
registered office
ISO country code [:l Phone | | Fax| |
*e-mail ID | |
(k) Previous name, addressof
the body corporate
(i) Name and particulars of the person signing on behalf of the body corporate as nominee
(i) *{Income tax PAN) or O Passport number
or O DPIN | || Verify Income tax PAN/Pre-Fill |
(i) *IName of nominee]
(fify  *Father's Name
(iv) *Permanent Residential Addresb
Linel | |
Linell | J
*City | | *District |
State :,Pm cdﬂ‘:lSD country m:,
*Country |
(v)  *Whether present residential address is same as the permanent residential address
O Yes O No
(vi)  If no, present residential address:
Linel | |
32. Subs. for “Partner” by G.S.R. 593(E), dated 10-6-2016 (w.e.f. 10-6-2016).
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___.F-'_—__
Line I1 ’_ P :
wciy Tl S—
S i
*Counry e —
Fax
ISO country code ’j Phone I_j:] I::
Mobile [;’j =
*e-mail ID ﬁ
(vii) Previous name/Previous j
address
(viif) *Whether resident in India O Yes O No I
(ix)  *Nationality [= oA
(x) *Date of Birth [_
(xi) *Occupation f_ f_ J —I
; ignati uthority in body corporate |
) “ABRERS- &A. i J (refer instruction kit for details)
(xiii) Changed designation (Category) [ . 1
(xiv) Income tax PAN/passport number/DPIN of the previous numlrlu[ |
(xv) Name of the previous nominee r _—I
6.] *Whether another addendum to e-Form 4 is required to be filed (refer instruction kit for details)
. O Yes O No
Note.— Attach the consent to become @ partner/designated partner in the following format as
an attachment:
i by give our conscal
We. the several partners whose names are suhscnbu{ below, hereby g
to become a partner/designated partner/nominee/nomince & d:s:gml:d_pnm:cr of the
LLP pursuant lo Section 7(4)/25(3)(c) of the Limited Liability Partnership Act, 2008.
We respectively agree to contribute money or other property or other banﬁ: or to
perform services for the LLP in accordance with the LLP agreement, the particulars of
which are stated against our respective namcs.
Name of Designation Name of the Date of passing Signature of
each partner/ (Designated body corporate resolution for parmer/nominee
designated Partner/Partner/ in case of appointment
partner/ nominee/ nominee of of nominee
nominee/ nominee and body corporate
nominee and designated
designated partner)
partner

Note.—Antach the details of company(s)/LLP(s) in which panner/designated partner is a director/partner, as

the case may be in

the below format as an attachment
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r Sl CIN/LLPIN Name of Company/LLP
No.
Anachments
List of aitachments
1. Consent to act as partner/designated partner
2. Evidence of cessation
3 Affidavit or any other proof of change of name
4, Where the appointed partner is a body corporate, Attach

copy of resolution on the letterhead of such body
corporale to become a partner in the proposed LLP
and o copy of resolution/authorisation of such
body corporate also on leiterhead mentioming the
name and address of an individual nominated to
act as nominee/designated partner on its behalf

s. Detail of LLP(s) and/or company(s) in which Attach
partmer/designated partner is a partner/director
6. Optional attachment(s) — if any Attach

[ Remove attachment |

Statement

B *To the best of my knowledge and belief, the information given in this form and its attachments
is correct and complete.
*1, being a designated partner of the LLP, am authorised to sign and submit this form.

To be digitally signed by a designated partner i |
*DPIN of the designated partner | |

Certificate
It is hereby certified that I have verified the above particulars [including artachment(s)] from the records of

and found them to be true and correct. I further certify that all required attachment(s) have been completely

attached 1o this form.
O Chartered accountant (in whole time practice) or

O Company secretary (in whole time practice)
*Whether associate or fellow O Associate O Fellow | |

«Membership number or certificate of practice number | |

| Check .'Furm=l [ Pre-scrutiny |
maintained by the registrar through electronic mode and on the basis of
filing LLP.

O Cost accountant (in whole time practice) or

Modify |

This e-Form has been taken on file

statement of correctness given by the
OR

For office use only:
umber (SRN) |‘_—___"| e-Form filing date[ | (DD/MM/YYYY)

e-Form Service Request N
Digital signaturc of the authorising officer

This e-Form is hereby registered

ECGII.ﬁﬂ‘II submisxionJ
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Date of signing I:] (DD/MM/YYYY)
B[LLP ForM NO. 5 R, I T change of name ——_

[Pursuant to Rule 20(2) of Limited
Liability Partnership Rules, 2009]

Note - All fields marked in * are to be mandatorily filled.
1. *Limited Liability Partnership !
Identification number (LLPIN} J o j
2.(a). Name of the Limited Liability Partnership (LLP)

il

(&) Address of the registered office of the LLP

L

3. *Service Request Number (SRN) of RUN-LLP
4. New name of LLP after change

—

5. Whether change in name is due to c
ention new/changed business of LLP

(¢) *e-mail ID of the company

I |

hange in business of the LLP O Yes O No

If yes, m

L

If no, give other reasons

r
6. Whether change in name is
O based on the procedure laid down in the LLP agreement

for change of name

(O with consent of partners
) based on the direction from Ceniral Government

I

7. SRN of Form 3 (in case change of name
is due to change in business of LLP)
l | (DDMM/YYYY)

8. *Date on which consent of partner(s) was
taken under sub-rule(1) of Rule 20
List of attachments

Attachments

1.  Copy of the minutes of decision/resolution/consent

of partners

The extracts of the relevant provision of the

- U0 Ugl) e

2.
Limited Liability Partnership Agreement, if any.
3. If change is due to a direction received from the
Central Government/Registrar, then a copy of such
direction.
4.  Optional attachment —if any , Attach |
[ Remove attachment |

33. “Form 5" subs. by $.0. 896(E), dated 18-9-2018 (w.c.f. 2-10-2018).
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Statement
= *To the best of my knowledge and belief, the information given in this form and its antachments
s correct 2nd complete.

~  *L being a designxted parter of the LLP, zm zuthorised to sign and submit this form.

To be digitally signed by a | DSCBOX |
designated partner
*DDNDPIN of the designated parmer | |
Certificate
I1 is bereby certified that [ have verified the above particulars (including attachmentis)) from the books and
records O
- l
znd found them to be true and correct. 1 further cenify that all the required attachment(s) have been completely
zirached to this form.
*0 Chartered accountant in whole-time practice O Cost accountant in whole-time practice
O Company secretary in whole-time practice

*Whether associate or fellow O Associate O Fellow DSC BOX
[Prescrutioy |
For office use only:

E form Service request number (SRN) :I e Form filing date |:] DD/MM/YYYY
Digital signature of the

Authorizing officer
This e-Form is hereby approved DSC BOX | Ceafirm Submission |
This e-Form is hereby rejected DSC BOX
Date of signing [ ] obMMIYYYY)]
FORM 6 Intimation of particulars of name and
[See Rule 22(1)] address of a partner/change in such
particulars by a parmer to the LLP

Note—All fields marked in *are to be mandatorily filled
: *This form is being filed for intimating to the LLP O Particulars O Change in particulars
2 Type of partner: O Individual O Body Corporate
PART A

ER In case of partner is an individual
(i) Applicant’s name | ] | | | ]
(if) O Father's O Husband’s Name | | | | | |
(iify *Whether citizen of India O Yes O No

(iv) Nationality [ |

(v) *Whether resident in India O Yes O No

(vi) *Date of Birth | | (DD/MM/YYYY)
(vii) *Gender O Male O Female

(viii) *Income Tax Permanent Account Number (PAN) | l
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(i) *ldentification Number (Drop Down) I
(#ii) *Country where registered l

LIMITED LIABILITY PARTNERSHIP RULES, 2009 [Forwm ¢
(ix) Voter's identity card number [ = ]
(x) Passport Number [ :
(xi) Others (Please specify) M ]
*Permanent Residential Address
*Line 1 | i
Line2 [ —
*City | :J_ Disl:riclE ]
*State | ] *Pin Code | _ ]
(with STD Code) (with STD Code)

Mobile | | +E-mail Id| - N
(xiif) *Whether present residcntial address is same as the permanent residential address: O Yes
QO No
If no, present residential address

*Linel [ _]

Line2 | _
wciy [ ] District | _ |
*State [ -1 *Pin Code | |
*Country [ |
Phone J_ J F‘“' |
(with STD Codc) (with STD Code)
| *E-mail 1d | ]

Mobile |
Hdmdynmwufﬁmitadﬁabﬂhypar@ﬁpﬂ.lﬂmdimﬂorohmmny,spwiﬁruz
foﬂnwing.{lncaupmmurmdim:torinmmdmn five LLP(s) and companies each, attach

separate sheet as an artachment)
(xiv) (a) *Number of LLPs in which he is a partner | |
(@) Name: [ | @ LLPIN:[ [

() of th J

(6) *Number of companies in which he is a director | [

(@ Name: | ' | cN | ]
(©) ’Admmm:mmu
PArRTB
In case partner is a body corporate
(?) *Type of body corporate B

L_I_L
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(iv) *Full address of registered office

sLine 1 | ]
*Line2 | ]
*City | | District | J
*State | ] *Pin Code [ ]

*Country [ ~ ] *1SO Country Code [ |
Phone | | Fax | ]

(with STD Code) (with STD Code)
Mobile | |

If the body corporate is already a partner of limited liability partnership (LLP), specify the
following. (In case partner in more than five LLP(s), attach separate sheel as an attachment)

(v) (@) *Number of LLPs in which the body corporate is a partner ::
(@) Name: | | & LLPIN: | ]

(c) lMs of the LLP

(vi) *Name and particulars of the person signing on behalf of the body corporate as nominee

(a) *Name [ | | | [ _|
]

(b) *Designation & Authority i

(c) *O Father'sO Husband's Name

L I | | L |
(d) *Nationality 1 =
(¢) *Date of Birth :lmnmuYYYY}
(f) *Occupation I |
(g) *Income Tax Permanent Account Number(PAN) I_ |
(h) Passport Number | ]
(i) *Whether resident in India O Yes O No
() *Permanent Residential Address
*Line 1 I_ _l
*Line2 | ]
“City | | District|_ |
*State | | *Pin Code | ]
*Country | | *1S0 Country Code [ B
Phone | ] Fax [ |
(with STD Code) (with STD Code)
Mobile | ] *E-mail 14| )
(k) *Whether present residential address is same as the permanent residential address:
C Yes O No

() If no, present residential address
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*Line 1 | E
*Line2 | :I
*City | | District | Q
*State | J *pin Code [ z
*Country | ~] *1SO Country Code [__ :
Phone | j Fax [ :
(with STD Code) (with STD Code)
Mobile | ] +E-mail 1| :I
PArT C
3. Intimation of charge in particulars relating to name and/or address of the partner

() SRN of Form 10
(if)  Particulars in respect of change of name —
Changed Name E j
(iii) Particulars in respect of change of address
(a) *Permanent Residential Address

*Line 1 | =
*Line2 [ — ]
+City [: ] ‘Dlsm:t [ |
*State | | *Pin Code | |
*Country | | *1SO Country Code | ]
Phone | | Fax | |
(with STD Code) (with STD Code)
Mobile | N *E-mail Id |
(b) *Whether present residential address is same as the permanent residential address:
O Yes O No
(I) If no, present residential address
*Line 1 | ]
*Line2 | |
*City | | District | |
*State | |‘ *Pin Code | |
*Country | | *ISO Country Code | |
Phone I | Fax | J
(with STD Code) (with STD Code)
Mobile | | *E-mail Id| |

The following documents in support of the above are enclosed

Statement
[ | son/daughter of [ ]
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declare and venfy that the information given in the form and the documents enclosed are correct
and complete

Signature of the applicant

Date: r ]
Place: [ |
Form 7% Application for allotment
[Bee Bule 10] Thentifcation Number
Nore.—All fields marked in *are to be mandatonily filled
. DIN (if allotted) | |
2 Ehpplicanl‘s name [c]nlti:r full name and do tir.;l use abbreviations) l ﬁ;:ommm m
3. *Whether nominee of a body corporate O Yes O No
If ves, the details of the body corporate
(i) *=Tvpe of body corporate | |
(i) *Identification Number (Drop Down) | |
(itf) *Name of body corporate | J
{iv) Address of the registered office of the body corporate
*Line 1 | |
*Line2 | |
*City | | District | |
*State | | *Pin Code | |
*Country | | *ISO Country Code | [
Phone | | Fax | |
(with STD Cede) (with STD Code)
Mobile | | *E-mail Id | |
4. *Whether resident in India O Yes O No
. *Nationality | |
6. *Occupation L ]
7. *Date of Birth |:] (DD/MM/YYYY)
8. *Gender [ |
9. *Place of birth | ]
10. * O Father's O Husband's Name
l | 1 |
1L *Provide valid number of at least one of the following (refer Column 14 & general guidelines):
() Income Tax Permanent Account Number (PAN) | ]

(i)  Voter's identity card number | |

34. Form 7 and Form 10 shall stand deleted [ Vide G.S.R. 506(E), dated July 5, 2011 (w.e.f. 9-7-2011)].
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(i Passport Number I Ql 7
(iv)  Driving licence number [ QI
12. *Permanent Residentinl Address
*Linc 1 | Q
*Line 2 I h
“City | j District Q
“State | 1 *Pin Code | z
*Country | ] *1SO Country Code | Q
Phone | | Fax | z
(with STD Code) (with STD Code)
Mobile [ ] *E-mail Id[ g
13. *Whether present residential address is same as the permanent residential address: O Yes O No
(1) If no, present residential address
*Line 1 | :l
*Line2 | j
*City | ] District| j
sstate | ] *Pin Code | ==
*Country | ~] *ISO Country Code [ j
Phone [ ] Fax | ___]
(with STD Code) (with STD Code)
Mobile | ] *E-mail Id | ]
14. *Proof of identity & residence
Proof of identity along with photo and signature Proof of residence
Tick against the document being anached  Tick against the document being attached
(details of which given in Column 11) (furnished any of the following)
C Passport 0] Passport
I Election (voter identity) card O Election (voter identity) card
U Driving licence O Ration card
C Income Tax PAN card O Driving licence
O Electricity bill
O Telephone bill
O Bank account statement
O Others-Please specify
L |
Attachments List of attachments
Proof of Identity
Proof of residence
Attested Photo & Signatures Attach
Optional Attachment [ Anach | [ Remove attachment |
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- Statement
1 "] 0 Son O Daughter of | |

resident of

hereby declare and verify that the information given in this application and the documents
attached is correct and complete. I confirm that | do not possess and have not been allotted
anuther Designated Partner Identification Number by the Central Government. I also confirm
that no other application submitted by me is pending for allotment of Designated Pariner
Idemtification Number

To be digitally signed by Applicant

N —
S —

[Modify | [ Check Form | [Pre-scrutiny | [ Submit |

General Guidelines for DPIN Applications

Filing of DPIN application
Every individual or nominee of a body corporate who is intending to be appointed as designated pariner
of a Limited Liability Partnership shall submii an application electronically to the Central Government
for allotment of Designated Partner Identification Number.
Auestation/Centification of proof of identity, residence, photograph and signature of the applicant
(/)  For making an application, the applicant shall attach
(a) aftested or certified copy of the proof of identity containing self-photograph, date
of birth and fathers® name;
(b)  attested or certified copy of the proof of residence;
(c) attested recent self-photograph pasted on a plain paper and mentioning on that paper
his or her name and affixing his or hers two signatures thereon.
(if)  Incase the applicant is a foreign national, a copy of the valid passport shall be proof of identity.
(iii)  Incase the applicant is nominee of a body corporate, a copy of resolution/authorization on the
letterhead of the body corporate mentioning the name and address of an individual nominated
to act as designated partner on its behalf shall also be attached.
Authorities for attestation/certification
() (a) Gazeued Officer of the Central or State Government
(k) Notary Public
(c) Company Secretary, Chartered Accountant, Cost & Works Accountant holding a certificate
of practice under the Company Secretaries Act, 1980, Chartered Accountants Act, 1949, and
the Cost & Works Accountants Act, 1959
(if) In the case of foreign nationals residing outside India or foreign body corporate(s) registered
outside India, the documents referred in Para 2 above, shall be duly certified and the provisions
of sub-rule (2) of Rule 34 of LLP rules shall apply mutatis mutandis for this purpose. (Copy
of sub-rule (2) of Rule 34 is available in the instruction kit)
Particulars of the attesting/certifying authority
The attesting authority must indicate the following while attesting the documents:
() Name in full in capitals of the attesting authority,
(fi) Registration Number, and
(7ii))  Name of the ministry/department where the Gazetted Officer is employed,
(iv)  Seal/Stamp
Language of proofs for identity and residence
In case the proof of identity and proof of residence is in a language other than Hindi or English, a
certified copy of translation of the same in Hindi or English shall be attached
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- Father's Name IF{}RME

In case the I
¢ proof of identity does not indicate tt her’ hen addit;
duly certified/arested, should be ::Tm:::;c me et wacainal pivat of fathey

1. Proof of residence
[n * -
For oy 1 dresses given in Columns 12 & 13 are different, then please aftach proof of
Col e addresses. Further, in case proof of identity attached matches with the ms“:ﬁ‘}'&m
umns 12 & 13, then separate proof of residence need not be attached Elven i

y For office use only T
e-Form Service Request Number (SRNY; | | e-Form Filing Date: Q
Designated Partner's Identification | ]
Number (DPIN):

O This e-Form is hereby approved
O This e-form is hereby rejecied

Digital Signature of the authorizing officer r

Date Ofs:'lgnjng: r }]
[LLP Form No. 8 Statement of Account &
[Pursuant to Rule 24 of Limited Solvency
Liability

Partnership Rules, 2009]

Note.—All fields marked in * are to be mandatorily filled.
*Annual or Interim O Annual O Interim

*Statement of Account and Solvency as at 31st March/
*Limited Liability Partnership Identification Number (LLPIN)/Foreign Limited Liability Partnership

Identification Number (FLLPIN) | | | Pre-Fill |

Name of Limited
Liability Partnership
(LLP)/Foreign
Limited Liability
Partnership (FLLFP)

Address of registered
office of the LLP
ar principal place of
business in India of the
FLLP

*e-mail ID

Total monetary value of obligation of contribution as on above date (in )

Part A: Statement of Solvency

35. Subs. by G.5.R. 430(E), dated 5-6-2012 (w.e.f. 11-6-2012),
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+  We being the designated partners or authorised represemtatives of

do solemaly affirm and sincerely declare that we have made a full inquiry into the affairs of this
Limited Liability Partnership/Foreign Limited Liability Partnership, and that, having done so, have
formed the opinion that the LLP/FLLP, O is O is not able to pay its debts in full as they become
due in the normal course of business.

+ © We append a Statement of the Assets and Liabilities as at_| | (DDMM/YYYY)
and Income and Expenditure for the period ended on | | (DD/MM/Y YYY) being
the latest practicable date before the making of this declaration.

« - We have already filed a statement indicating creation of charges or modification or satisfaction
thereof till the present financial year.

#—  We declare that the urnover O does nol exceed O exceed 40 lakh

+7  We declare that the obligation of contribution O does not exceed O exceed 25 lakh rupees

*~ The partners/authorised representatives have taken proper care and responsibility for maintenance
of adequate accounting records and preparation of accounts in accordance with the provisions of
the LLP Act and the rules made thereunder.

«= We make this statement conscientiously believing it to be true, and by virtue of the provisions of

the Limited Liability Partnership Act, 2008, the rules made thereunder.

Part B: *Statement of Account
Statement of Assets and Liabilities as at | | (DDMM/YYYY)
(in )
Particulars Figures as at the end of the Figures as at the end of the
current reporting period previous reporting period

L CONTRIBUTION AND
LIABILITIES
1. Parmers’ Funds

Contribution received

Reserves and Surplus (including
surplus being the profit/loss made
during year)

2. Liabilities

Secured loans
Unsecured loans

Short Term Borrowings

Creditors/Trade  payables —
Advance from customers

Other Liabilities (to specify)
! J

Provisions

for taxation

for contingencies

for insurance
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Other provisions (if any) Y
TOTAL - o=
1. ASSETS I— ——:
Gross Fixed Assets (including
intangible assets) — ]
Less: depreciation and
amortisation i S —— o
Net fixed assets ——
Investments e e gt ——
Land and advances —
Inventories e ——— ]
Debtors/Trade receivables P S
Cash and cash equivalenis g S ———— S
Other assets {tcjptcif}')

A
TOTAL

Note.—Please attach statements of contingent liabilities not proviasi B S rachmen (In?)

d Expenditure

"“Statemem of Income an :Rum — Pe.-j.?d(currcﬂl Figures r:;;]:n :ﬂf;;mhm

Particulars reporting period) IYYYY
from [_] (PRYMMITETL) From [} (DDmMYYYY)
— | [:l (DD/MM/YYYY) To |:| (D

Income
Gross turnover

Less: Excise duty or service
tax

Net  Tumover details

Domestic turnover

() Sale of goods

manufactured

(i) Sale of goods traded
(i) Sale or supply of

services

Export tumover |
() Sale of goods

manufactured

(ii) Sale of goods traded

(iii) Sale or supply of
services

||

Other Income

Increase/(decrease) in
stocks [including for raw
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atenaly, work o progress
end fimshed goods]
Totz) momme
Expenses

Otrer cxperses

Total expenditere

Net profi or Net Loss
(befare @xes)

Provrooa for Tax

Profit 2fter Tax

Profit tra=sferred w
Porizers” accoumt

Prafi re=={erred to Resenve
exd Scpis

Attachmenis

| *Dizclosures under Micro. Small and
Med:um Enterprises Development Act

2006

L]

provided for, if any
3 Dpum:.lgnnchrrrnllu—nf any

Signature of Designated Pariners of
LLPrnmﬂmlfﬂrrprtﬂmi‘rﬂ of a

Foreign LILFP

Signature of Designated Panners of
LLP or authonscd representatives of

Foreign LLF
sCeruficate by

List of attachments

Suxternent of contingent Lighilities nod

() Designated partner O

[ Remove attachment |

:] «DPIN/Income tax PAN [:j
[ ] *DPiNincome tax PAN ]

O Authonsed representative or O Auditor
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Ehmm&ﬁedmntlhumiﬁndm#fﬁﬂﬂmmi““"smgﬂmﬂfmr
" and Solvency including the Statement of assets and liabilities as at

and the income and expenditure for the period ending :I (DD/MM/YYYY) from the
mmﬁngmtdsandmherhumandpapmof

| ]

and found them to be true and fair.
*DPIN/Income tax PAN/Membership number | | | Pre-Fill |
#Name of the designated partner/authorised representative/auditor ]
*Address  *Linel | ]
Linell [ ]

*City I | District| ]
*State | ] *Pin Code| |
*Country [ 1
Phone [ ] Fax| “JiSOcountrycode[ |
*e-mail [D | |

To be digitally signed by

Designated Partner/Authorised representative/Auditor |::|

Certificate

It is hereby certified that 1 have verified the above particulars [including attachment(s)] from the records of

and found them to be true and correct, 1 further certify that all required attachment(s) have been completely
attached to this form.
O Chartered accountant (in whole time practice)or O Cost accountant (in whole time practice)

or

O Company secretary (in whole time practice)

*Whether associate or fellow O Associate O Fellow | ]
*Membership number or certificate of practice number |
Modify Check Form Pre-scrutiny

This e-Form has been taken on file maintained by the registrar through electronic mode and on the basis of
statement of correctness given by the filing LLP,

Appendix to Statement of Account and Solvency
Particulars for creation or modification or satisfaction of charges by an LLP

I *Limited Liability Parinership Identification [ | [ Pre-Fill |
Number (LLPIN) or Foreign Limited Liability
Partnership Identification Number (FLLPIN)

2.(a) MName of the LLP/ L
FLLP

]
(b) Address of
registered  office
of the LLP or j
principal place of

business in India of
the FLLP

(¢) *e-mail ID J_ I
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3.(a) *This form is for O Creation of charge O Modification of charge O Satisfaction of charge
(&) Charge identification number of the charge

to be modified or satisfied | | | Pre-Fill I
(¢) Whether charge is modified in favour of asset reconstruction company (ARC) or assignee O
Yes ONo
(d)  Whether charge holder is autharised to assign the charge as per the charge agreement O Yes O No
4. *Type of charge [ Immovable property [ Ship (] Any interest in immovable property
[0 Goodwill [ Book debts 7 Trade marks

{1 Patent, licence under a patent [ Floating charge
[ Movable property (not being pledge)

1 Copyright or licence under copyright

0 If others, specify

5.0a) *Whether consoriium finance is involved O Yes O No

(6) *Whether joint charge is involved O Yes O 6. *Number of charge holder [ |
No

7. Particulars of charge holders
*Category [ |
If others, specify | |
CIN, in case charge holder or ARC or assignee is a company | | | Pre-Fill |

*Name
{ |

* Address *Linel |

|

Line 11 [ |

*City | |  District| |
*State [ | *Pin Code| |
*Country I |
Phone | | Fax| | 150 country codel_—___l
*c-mail [D | |

B. *Nature or description of instrument(s) creating or modifying the charge

%a).  Date of instrument creating the charge [ ] oomMMYYYY)
(6)  Date of the instrument modifying the charge [ | (DD/MM/YYYY)
10{a)  *Whether charge created or modified outside India 0O Yes ONo
(5)  In case charge created or modified outside Indiaonthe [ | (DDMM/YYYY)
property situated outside India, the date of receipt of the documents in India

11{@)  Amount secured by the charge
(In case the amount is in foreign currency, rupee equivalent to be stated) (in ¥) [:I
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the amount secured by the charge after such

i

(In case of modification of charge, enter
modification)

(b)  Amount secured by the charge in words

(¢)  incase amount secured by the charge is in foreign currency, mention details

12.  Brief particulars of the principal terms and conditions and extent and operation of the charge

{a) *Rate of Interest

(b)  *Terms of repayment

(©) *Margin

(d)  Extent and operation of the charge

(e) Others | J

13.  In case of acquisition of property, subject to charge, furnish the following details relating to
existing charge on the property 50 acquired
(@) Date of instrument creating or evidencing the charge | (DD/MM/YYYY)

(b) Description of the Instrument creating or evidencing the charge

(c) Date of acquisition of the property | | (DD/MM/YYYY)
{d) Amount of the change (in T) | |
(#) Particulars of the property charged [ ]

14,  *Short particulars of

the property charged
(including location

of the property)
15. (@) *Whether any of the property or interest therein under reference is not registered in the name
of the LLP O Yes O No

(b) If yes, in whose
name it is registered

Note.—If more than one charge holder involved, details of extent of charge, particulars of property
charged, amount secured to be provided in attachment.

16.  Particulars of [ ]

present
modification

17. Date of satisfaction | | (DDMMIYYYY)
in full
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Attachments List of attachments
1. Instrument of creation or modification | Attach |
2.

Instrument evidencing crention or modification of

charge

in cuse of acquisition of property which is already
subject

to charge
Purticulars of all joint charge holders

Letter of charge holder stating that the amount has been
satisfied

Optional attachment(s) — if any Anach

To be digitally signed by

Designated partner or Authorised representative |:|

| Remove attachment |

DPIN Income tax PAN |

Verification

L/We confirm that the attached charge instruments(s) or document(s)/are true copies of the ongmn]
which is/are available with the charge holder and all the information and particulars mentioned

above are derived there from are concisely and correctly stated
[/We am/are duly authorised to sign this form

To be digitally signed by

*Designation [

Charge holder ‘:]

To be digitally signed by

Designation |

)

ARC or assignee :’

Certificate
It is hereby certified that 1 have verified the above particulars [including attachment ()] from the records

of

—

|

and found them to be true and correct. | further certi

completely attached to this form.

O Chartered accountant

O Company secretary (in whole-time practice) ‘____—l

*Whether associate or fellow O Associate O Fellow

#Membership number or certificate of practice number |

fy that all the required attachment(s) have been

(in whole-time practice) or O Cost accountant (in whole-time practice) or

[ |

|
| Pre-scrutiny |

This e-form has been taken on file nﬂmdnadbythemgisuwﬂnwghchcwnicmudemdunthnhamsuf
statement of correctness given by the filing LLP]
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FORM 9
[See Rule 7 and 10(8)]

Consent to act as Designated Partner
Nore: All fields marked in *are to be mandatorily filled.
To

Limited Liability Partnership

(Name and address of the limited liability partnership)
Date: DD/MM/YYYY
Subject: Consent to acit as Designated Parter

L{ hereby give my consent to act as designated partner of
the | (name of the LLP) pursuant to Section 7(3) of the Act,
Particulars

*Designated Partner Identification Number (DPIN) | |
*Name [ |
*Father's/Husband’s name | |
*Present residential address |

*e-mail TD | ]
Name of the Partnership Firm |

Or
LLPIN[ | and Name of Limiled Liability Partnership [ ]

Or
cN [ 1] and Name of Company | |
Or

o s W N

Name of any other body corporate| . ]
whose nominee the designaled partner is.

I hereby state that I satisfy the conditions and requirements for being eligible to be a designated partner
and 1 have not been disqualified to act as a designated partner.

To be signed by the designated partner: [ 1

DPIN [ |
o —
Place: ]
*[Form 10”7 Intimation  of changes in
[See Rule 10(9)] I;Jﬁ"'r:‘;::f” by Designated

Note.—All fields marked in *are to be mandatorily filled

k *Designated Partner Identification Number (DPIN) |:| Pre-Fill

2. Name of the Designated Partner:

l ! || ]

3 +Please identify and tick the particulars to be changed:

36, Subs. by G.S.R.914(E), dated 15-11-2010 (w.e.f. 6-12-2010).
37. Form '?yand Form 10 shall stand deleted [Vide G.S.R. S06(E), dated July 5, 2011 (w.e.f. 9-7-201 1)}
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[l Applicant's Name
(1 Father's/Husband's Name

[0 Nationality Affix a latest passport
[} Residentship size pholograph

Ll Date of birth

[l Gender

O Income Tax permanent account number (PAN)

0 Voter's identity card number

O Passport number

O Driving licence number

0 Residential Address

01 Other (please specify) | ]
4, *Please fill the particulars required to be changed

() Applicant's name (enter full name and do not use abbreviations)

I | | 1L |

(if) O Father’s O Husband'’s Name

I R 1 |
(iif) Whether resident in India O Yes 0 No
(iv) Nationality [ ]
(v) Date of Birth | | (DDMMIYYYY)
(vi) Gender I I
(vif) Income Tax permanent account number (PAN) I
(viii) Voter's identity card number = |
r
r

(ix) Passport Number

(x) Driving licence number

(xi) Permanent Residential Address
*Line 1
*Line 2 _
*City |  District| 4'
*State __J *Pin Code[

: *ISO Country Code

*Country | 1SO Country
*Phone | ] Fax |
{with STD Code) .
Mobile | | *Email Id | |

(xif) Whether present residential address is same as the permanent residential address: C Yes
O No
If no, presenl residential address

*Line | —
“City | | District |
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*State |_==_= | *Pin Code |
*Country #]SO Country Code %
*Phone | Fax [ .
(with STD Code) :
Mobile | ] *Email Id | =
*Proof of Identity and Residence
Proof of residence

Proof of Identity along with photo and signature

Tick against the document being attached (furnish any of  Tick against the document being
the following) attached (furnish any of the
following)
[ Passport [0 Passpaort
0 Election (voter identity) card (1 Election (voter identity) card
0 Driving licence [ Ration card
[ Income Tax PAN Card L Driving licence
[ Electricity bill
[ Telephone bill
[ Bank account statement
0 Others — Please specify
]
Attachments* List of attachments
(1)  Proof of changes in Identity
(2)  Proof of changes in residence Attach
(3) Photo Attach
(4)  Optional Attachment Attach [ Remove Attachment |
Statement
[ | © Son O Daughter O Wifeof | |
resident of | |
hereby declare and verify that the information given in this application and the documents
enclosed is correct and complete
*To be digitally signed by the | | sopPN [ ]
Designated Partner
Date:

1.

Place:
[ Modify | [ Check Form _| [ Submit

General Guidelines for filing Form

Attestation/Certification of proof of identity, residence of the applicant

(i) The applicant should attach
(a) atiested or certified copy of the proof of identity containing scif-photograph, date of
birth and father's/husband’s name;
(b) attested or certified copy of the proof of residence;
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(ii)  In case of a foreign national, a copy of the valid passport shall be proof of identity.

(iif)  In case the applicant is nominee of a body corporate, a copy of resolution/authorization
on lhle letterhead of the body corporate mentioning the name and address of an individual
nominated to act as designated partner on its behalf shall also be attached.

2. Authorities for attestation/certification
(i)  (a) Gazetted Officer of the Central or State Government
(b) Notary Public
(c) Company Secretary, Chartered Accountant, Cost and Works Accountant holding a

certificate of practice under the Company Secretaries Act, 1980, Chartered Accountants
Aci, 1949, and the Cost and Works Accountants Act, 1959,

(i) In T_.h: case of foreign nationals residing outside India or foreign body corporate(s)
regisiered ouiside India, the documents referred in Para 2 above, shall be duly certified
and the provisions of sub-rule (2) of Rule 34 of Limited Liability Partnership Rules shall
Iapp])r mutatis mutandis for this purpose. (Copy of sub-rule (2) of Rule 34 is available
in the instruction kit)

3. Particulars of the attesting/certifying authority
The attesting authority must indicate the following while attesting the documents:
(i) Mame in full in capitals of the attesting authority,
(i7) Registration Number, and
(iii) Name of the ministry/department where the Gazetted Officer is employed,
(iv) Seal/Stamp

4. Language of proofs for identity and residence

In case the proof of identity and proof of residence is in a language other than Hindi or
English, a certified copy of translation of the same in Hindi or English shall be attached.

5.  Father's/Husband’s Name
In case the proof of identity does not indicate the father's/husband’s name then additional
proof of father's/husband’s name, duly certified/attested, should be attached.

6. Proof of residence
In case the addresses given in column 3(x#) and (xii) are different, then please attach proof
of residence for both the addresses. Further, in case proof of identity attached matches
with the addresses given in column 3(xi) and (xif) then separate proof of residence need

not be attached.
For office use only

eForm Service Request Number (SRN): !:eFonn Filing Date: :I

O This e-Form is hereby approved
O This c-from is hereby rejected
Digital Signature of the anthorising ofﬁcerf

| | Submit to BO |

Date of signing: r I]
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[LLP Form No. 11 . ;ﬁf;’ﬂ"ﬂﬁfﬁ
[Pursuant to Rule 25(1) of Limited
Liability Partnership Rules, 2009]
Note.—All fields marked in *are to be mandatorily filled.
I.  *Annual return made up to 31st day of Marchof | | Year
(a)
(b)  *Start date of financial year for which annual return is being filed |:’ (DD/MM/YYYY)
2. *Limited Liability Partnership Identification Number (LLPIN) [ | [Pre-Fill |
3. Name of the Limited Liability Partnership (LLP) | 1
4(a)  Address of the registered office of the LLP r ]
(5 *e-mail ID L |
5. Other address if declared under Section 13(2) | ]
for service of documents
Business Classification [ i
Principal business activities of the LLP r I

. Details as on 31st March of the period for which annual return is being filed
(a) Total number of designated partners [:l (b) Total number of partners :’
(c) Total obligation of contribution of partners of the LLP (in®) | B
(d)  *Total contribution received from all partners of the LLP (in¥) | |

Nore.—'Contribution received’ to be entered in corresponding Form 8 should be same as the value
entered in Filed 8(d) above.

9. Service Request Number (SRN) of the partners’ details | -I
validated through the screen (if applicable)
10.  Detail of individual (s) as partner (including Designated Partner)

Designation | |

Designated Partner Identification Number (DPIN)Income tax

permanent account number (Income tax PAN)/Passport Number | | [ Pre-Fill |
Name [ |
Father's Name | I
Permanent Residential Address | ]
Present Residential Address | 1
Nationality | | Date of Appointment [~ | (DD/MM/YYYY)
Date of Cessation | | (DDMM/YYYY)

Date of change in designation | | (DDMM/YYYY)

Previous Designation | ]
Previous Name, if any | _]
Obligation of contribution (in T) I:] *Contribution received and accounted for (in T) "_—__I
*Whether resident in India OYes O No

38. Form 11 and Form 12 subs. by G.S.R. 430(E), dated 5-6-2012 (w.e.f. 11-6-2012),



ForM 11] LIMITED LIABILITY PARTNERSHIP RULES, 2009 149

*Number of limited liability partnership(s) in which he/she is a partner |_ I

*Number of Company(s) in which he/she is a director I
11.  Details of bodies corporate as partner (including Designated Partner)
Type of body corporate | B }

Corporate Identity Number (CIN) or Foreign company

registration number (FCRN) or Limited Liability Partnership
Identification Number (LLPIN) or Foreign Limited Liability
Partership Identification Number (FLLPIN) or any other | | [ Pre-Fill |
identification number

Name of the Body | I
Corporate

Full address of the |_ |
registered office or

principal place of business
in India

Country where registered | |
Obligation of contribution [:] * Contribution received and accounted for ‘:’

(in T) (in T)
Name and particulars of person signing on behalf of body corporate as nominee
Category | |
DPIN/Income tax PAN/Passport number | |
Name [ ]
Father's Name | |
Permanent  Residential | |
Address
Present Residential I |
Address
Nationality [ |DatcofAppoinment|  |(DDMM/YYYY)
Date of Cessation | | DDMMYYYY)

Date of change in Emmmmmﬁwmﬁmﬁm:

designation

Previous Name, if any r _I
*Whether resident in India O Yes O No
*Number of LLP(s) in which he/she is a partner 1

*Number of Company(s) in which he/she is a director | |

Note.—Provide the detail of the LLPs (LLPIN and name of LLP) and companies (CIN, DIN and name
of company) as an attachment. ‘ .

12, Summary of partners and designated partners as on 31st March of the period for which annual
retum is being filed

SL Category Number .Number of Total
No. of Partners Designated Partners
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Resident Others
in India

(i) Individuals
(in LLPs } ﬁ

(ii)y | Companies
(iv) | Foreign LLPs

(v) Foreign Companies Fﬁ

(vi) LLPs incorporated outside
India

m{{vﬁ} Comp.uni:a ll'lcorpﬂl‘lllﬁd
outside India or Companies
registered in Sikkim]

Toul I B I S

13. Particulars of penalties imposed on the _
()  Limited Liability partnership Number of rows required |:|

[ 0

Section Number Offence Penalty Imposed
(ii) Partners/Designated partners Number of rows required [ | [ Pre-Fill All|
1 2 3 4 5 6
“O[DPIN/Income Name of Partner/ Name of Nominee Section | Offence ‘Pcnnlty
tax PAN/ Designated Partner in case of Number imposed]
Passport number body corporate
14, Particulars of compounding offences Number of rows required ‘:]
Section Number Offence Date of compounding of offence

15. *Whether turnover of the LLP exceeds 5 crores O Yes O No

Note.—Attach the details of company(s)/LLP(s) in which partner/designated partner is a director/
partner, as the case may be in the below formal as an attachment

51. No. CIN/LLPIN Name of Company/LLP =1
Attachments List of attachments
1. Details of LLP and/or company in which Attach
pariner/designated partner is a director/
partner
2. Optional attachment(s) — if any Attach
| Remove anachmcnﬂ

39. Subs. by G.S.R. 692(E), dated 14-9-2012 (w.c.f. 16-9-2012).
40. Subs. by G.S.R. 593(E), dated 10-6-2016 (w.e.f. 10-6-2016).
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Verification

0 *To the best of my knowledge and belief, the information given in this form and its attachments is correct
and complete

To be digitally signed by a designated partner
*DPIN of the designated partner
Certificate

0 1 certify that Annual Return contains true and correct information
To be digitally signed by a designated partner | |
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DPIN of the designated partner ]
OR
0O Itis hereby certified that 1 have verified the above particulars [including attachment(s)] from the records of

and found them to be true and correct. I further certify that all the required attachment(s) have been completely
attached to this form.

Company Secretary in practice | |
Certificate of Practice Number | |

Whether associate or fellow O Associate () Fellow

Modify Check Form Pre-scrutiny

This e-Form has been taken on file maintained by the registrar through electronic mode and on the basis of
statement of correctness given by the filing LLP

LLP ForM No. 12 Form for intimating other
[Pursuant to Rule 16(3) of Limited address for service of documents
Liability Partnership Rules, 2009]

Note.—All fields marked in * are to be mandatorily filled.

1. *Limited Liability Partnership | | [ Pre-Fill |
Identification
Number (LLPIN)

2. Name of the | |
Limited Liability
Partnership (LLP)

3. Address of | J
registered office of
the LLP

*e-mail 1D [ |

4, Pursuant to Section 13(2) of the Limited Liability Parinership Act, 2008, the above named
LLP declares the following address, other than the address of its registered office, for serving
a document on il or its partner or designated partner

*Other ‘ | J
Address *Line ]

Linell | |

*City C | “Distrct| |

*Stae [ ] *PinCode| ]

Country L | 180 Country Code | |

Phione I | Fax| =
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o-mail ID P
5.  *Dawc on which | ] DMMAYYYY)

comsent of all
pariners is taken &8
per sub-rule (2) of
Rule 16

List of attachments

Anachments

1. Copy of the minutes of decision/
resolulion/consent of requisile panners

2. *Prool of address

3 The extracts of the relevant provision
of the Limited Liahility Partnership
Agreement, if any

4. Optional attachmeni(s) — if any

Atiach

OReEL

[ Remove attachment ]

Verification

*( | To the best

and complete.
*/11, being designated partner of the LLP. am authorised to sign and subrmit this form

To be digitally signed by a designated partner ] l
*DPIN of the designated partner | ]

of may knowledge and belict, the information given in this Form and ifs attachments |5 comect

Certificate

It is hereby centified that I have verified the above particulars [including attachment(s)] from the records of

and found them to be true and correct. I further centify that all required attachment(s) have been completely

attached to this form.
O Chartered accountant (in whole-time practice) or ) Cost accountant (in whole-time practice) or

O Company secretary (in whole-time practice)
*Whether associate or fellow O Associate OFellow
*Membership number or certificate of practice number [ |

s [P
This e-Form has been taken on file maintained by the registrar through electronic mode and on the basis of

statement of correctness given by the filing LLP]
ForM 13

[Refer Section 24(1) of the Act]
Specimen of notice of cessation by a ceasing partner to other Partners
Note: All fields marked *are to be mandatonly filled.

To
All Partners

All Parmers

~........Limited Liability Limuted Liability
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Partnership Partnership
(Registered Address) (Other address declared by the Limited Liability
Parinership for service of documents)

Date| | (DDMMYYYY)

[Date should be at least 30 days before the date partner intends to resign]

In accordance with the provisions of Section 24(1) of the Limited Liability

Partmership Act, 2008, | |1 (Name of Partmer)

do hereby give notice of my intention to resign as a partner of the | |
(name of the LLP) with effect from ] (DDMMYYYY)
Name of the partner | |

Adadress | |

#Name of the Authorised Signatory [ |

Signatures| 1

#Applicable where the partner is a body corporate. Copy of authorization to be attached.
Date: | |

Place: | ]

41[ForM 14
[See Rule 33]
Form for intimating the Registrar of Firms, of
conversion of the firm into limited liability partnership

Note—All fields marked in #* are to be mandatorily filled.
PART A

Conversion of firm into limited Liability parmership

1. *Name of the Firm

2. *Principal address of the
firm

3, ‘Whﬂh&rﬂmﬂlmismgiswmdundhrmehrm:mhipﬁchliEZYusDNnD

If yes, date of registration

Registration No.

If no, then whether the firm is registered under any other law |:1Yes NuD

If yes, name of the Statute

Date of registration [ |

Registration No.

41. Form 14 subs. by G.S.R. 418(E), dated 13-4-2016 (w.e.f. 13-4-2016).
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PAarT B

Particulars of the Limited Liability Parmership into which the aforesaid firm has been converted

1. "'LLPINI

[
H

*Name of the Limited liability partnership

*Date of Incorporation |

| (DDMM/YYYY)

*Address of the registered office

*Linel |

*Line Il |

* 'Cit}' |

NN L]

*State |

150 Couny Code [

T —

Phone (with ISD Code) |

] Fax| |

"E'IIB.I.IL

Attachments

1. Copy of the certificate of incorporation of Limited Liability Partnership

2. Optonal Antachment(s), if any

*Certificate

|

| partner of the

J

| (name of the LLP)

hereby give notice of conversion of the

(name of pre-converted firm) into the said limited liability partnership on |

day of [ |

*Signature of the Partoer of LLP

*DIN/DPIN No.

*Place

l
= 5
i

|
|
|
| 1

“2[LLP FOorM No. 15
[Pursuant to Rule 17 of
Limited Liability
Partnership Rules, 2009]

Notice for change of place of registered office

Note—All fields marked in * are to be mandatorily filled.

1. *Limited Liability Partnership

Identification Number (LLPIN)

Name of the Limited Liability

Parmership (LLP)

(B) Present Address of the
registered officeof the LLP

2.(a)

[ ] [PreFm |
L |
| ]

42. Subs. by G.S.R. 430(E), dated 5-6-2012 (w.cf. 11-6-2012).
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3.(a) *New address of registered office of the LLP

*Linel I ]
Line II [ l
(B) *City [ | (©*District | |
(d) *State | | (&*PinCode | |
(f Country [:I (g) 1SO Country Code| |
(k) Phone | () Fax | |
() *e-mail ID | |
4, *Name of the office of new registrar
l |
5. *The full address of the police station under whose jurisdiction the new registered office
address of the limited liability partnership situated
@  Name | |
&) *Address *Line [ [ |
Line II I |
(c) *City/Town/Village [ I
(d) *Teshil I | (e) *District | |
H *State | | (g) *Pin Code | ]
6. *Particulars of prosecutions initiated against or show cause notices received by the LLP for
alleged offences under the Act
1 |
x *Change of place of registered office is—

(O Within the same city/town/village.
O From one place to another place within the same State.

O Within the State from the jurisdiction of one Registrar to the jurisdiction of another

Registrar.
O Change of place of the registered office from one Staie to another State.
8, Dates of publication of public notice in the newspapers l:' (DD/MM/YYYY)
(Applicable where change of place of the registered office is from one State to another).
9. *Date on which consent has been taken under sub-rule (1) of Rule 17 I: (DDMMM/YYYY)
Attachments List of attachment
L Proof of changed address of registered office Attach
2, Copy of the minutes of decision/resolution/
consent of partners

3. The extracts of the relevant provision of the Attach
Limited Liability Partnership Agreement, if any

4. Copies of public notice, if applicable Anach
Consent of secured creditors, if applicable
6.  Optional attachment(s) — if any Arntach

Remove ntl.nl:hm:nt_l




156 LIMITED LIABILITY PARTNERSHIP RULES, 2009 [FORM 16
Verification
*_ To the best of my kmwhdgemdbcﬁcf.mtmfmaﬁmgimmddsfumanﬂiummsmm

and complete
"_.Lbeinga&signxlndwmﬂfﬂnllﬂmmmmdmmmdsubmitmufm.

To be digitally signed by a designated mmul__-_l

*DPIN of the designated parmer | l

Cenificate

It is hereby certified that | have verified the above particulars [including attachment(s)] from the records of
- ]

and found them to be true and carrect. | further certify that all required attachment(s) have been completely
attached to this form.

O Chartered accountant (in whole-time practice) or O Cost accountant (in whole-time practice) or
O Company secretary (in whole-time practice)

*Whether associate or fellow O Associate OFellow | |
*Membership number or certificate of practice pumber | |

This e-Form has been taken on file maintained by the registrar through electronic mode and on the basis of
statement of correctness given by the filing LLP

OR

For office use only:

e-Form Service Request Number (SRN) [ |e-Fomfilingdate[ |(DD/MM/YYYY)
Digital signature of the authorising officer

This e-Form is hereby registered [ | [ Confirm submission |

Date of signing

“[GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
ForM 16
[Refer Rule 11(3) of the Liability Partnership Rules, 2009]
CERTIFICATION OF INCORPORATION

LLP Identification Number:

It is hereby certified that ..................... is incorporated pursuant to Section 12(1) of the Limited
Liability Partnership Act 2008,
Given under my hand at Manesar this ................... By OF .....osiaimssinisimsviviiiisions THO

43. Form 16, Form 17, Form 18, Form 19 subs. by S.0. 896(E), dated 18-9-2018 (w.c.f. 2-10-2018).
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For znd on bebalf of the Junsdictional Registrar of Compames
Registrar of Compames
Central Registranon Centre

Disclamer: This certificate only evidences incorporation of the LLP on the bacs of documents and
declarations of the applicant(s) Thumﬁﬁcmumﬂmnlmummum to conduct bunness
or solicit deposits or funds from public. Permission of eactor regulstor (s pecessary wherever required
nqisuujuuuumudulhmdﬂlilmmwurmhnmﬁ:ummmgmm

Mailing Address as per record available in Registrar Office

LLP ForM No. 17 Application and wtatement for the
[Pursuant to Rule 38(1) of Limited -
Liability Partnership Rules, 2009] firm tnto Lirmated Lizhiliry Partnersh:p

(LLP)

Note - All fields marked in * are to be mandatorily filled
Part A: Application
1. Service Request Number of RUN-LLP | | | Pre-Fid

2. Name of the Limited | |
Liability Purtnership LLP

* Name of the firm | ]
4. Principal address of the firm
el [ |
Ll | )
*City 1 | *Distnet | |
*State ( | *Pin code | ]
*Country | | 150 Country code | |
Phone [ | P n
*e-mallD | ]
5. *Whether the firm is registered under the Partnership Act.1932. OYes ONo
(@)
Ufyes, dateofregistration [ | (DDMMIYYYY)Registration No. [
If no, whether the firm is registered under any other law 0Yes ONo

If yes, the name of the Statute under which registered

Uyes dateof registration [ | (DD/MM/YYYY)RegiswmuonNo [ ]
(b) *Dutoof agreementby which i wasformed [ | (DD/MMWYYYY)

6 *Total cumber of partoers in the firm [ . 7
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1. *Total capital contribwtion in the flrm (in Ru.) L - o — ]

R, Total number of pactners in the LLP f - ____'_ ) _J

v, * Whether all the partners of firm havo given their consent for conversion ol the firm O Yex 0N,
{nto the limibted Hability partnership, (attach the copy of the conxent.)

10, *Whether all the pariners of the limited lnbility partnership comprise nll the 0O Yen O No
sharcholders of the company nnd no one else.

11, *Whether up to dnie Income-tax roturn Is filed under the Income-tax Act, 1961. O Yes ONp

If Yes, indicate the financial year ond date upto which such return hus been filed E:l
(DIVMMIYYYY)

12, *Whether any proceeding by or aguinst the company is pending inany Court O Yes O No
or Tribunal or any other Authority.

It yes, particulars of such proceedings in the following manner

Number of proceedings
Nume of Court/Tribunal/Authorily [ i |
Particulars | |

13, *Whether any earlier npplication for conversion of the said firm into limited linbility O Yes O No
partnership was refused by the Registrar.
If yes, give SRN of carlier Form 17 and the reasons for refusal:—
(a) SRN | |
(b) Rensons for refusul of earlier Form 17:
i |

14,  *Whether any conviction, ruling, order, judgment of any Court, Tribunal orother O Yes ONo
authority in favour of or against the firm are subsisting.

If yes, details thereof in following manner:—

Number of proceeding l:l

Section and the title of relevant Act

Particulars | B

Name of Court/Tribunal/Authority I ]

15.  (a). *Whether there are any secured creditors O Yes ONo
{b) Whether consent of all the secured creditors for conversion of the firm inlo

limited partnership has been obtained O Yes ONo

If Yes, attach the list and consent of such creditors

16.  *Whether any clearance, approval or permission for conversion of the O Yes O No
company into limited liability partnership is required from any body/ authority

If Yes, whether the applicable approvals from the concerned body/authority or
authorities have been obtained. O Yes ONo

Part B- Statement
Declaration
o *1. 1, partner of

B ]

registered under the Indian Partnership Act, 1932 or under
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| |
at | | (name of the place) in the
State/UTof | _| Temitory)on [ |
(DDMMMMYY YY) registration number | | and also named in the incorporation document of
[ |
as a partner or designated partner give my consent for the conversion of the said firm M/s
[ |

into the limited liability partnership,

o *2.1 state Ihé}l I shall be personally liable (jointly and severally with the limited liability partnership)
for the liabililies and obligations of the firm which were incurred prior to the conversion or which
arose from any contract entered into prior to the conversion,

o *1 further state as under:

(N that all the requirements of the Limited Liability Partnership Act, 2008 and the rules made
thereunder have been complied with,in respect of conversion of private company/ unlisted public
company into limited liability partnership and matters precedent and incidental thereto:

(i) that all the partners of the limited liability partnership comprise all the partners of the firm and
no one else;

(iif)  that the applicable clearances, approvals or permissions for conversion of the firm into & limited
liability partnership from any body/ authority have been obtained.

(iv)  that the consent of all the secured creditors for conversion of the firm into limited liability
partnership has been oblained;

(v) that to the best of my knowledge and belief, the information given in this form and its attachments
is correct and complete.

Attachments
1. *Statement of consent of partners of the firm. Attach Lisi of attachment

2. *Sutement of Assets and Liabilities of the firmy duly
certified

As true and correct by the Chartered Accountant in
praclice,

3. Copy of acknowledgement of latest income tax return

4. *List of all the secured creditors along with their
consent lo the conversion.

Approval from any other body/authority.
Optional attachmeni(s)- if any

> -

| Remove attachment |

To be digitally signed

by a designated partner

*DIN/DPIN/PAN of the designated partner [ |
Certificate

It is hereby certified that | have verified the above particulars from the books and records of
L |

and found them to be true and correct.

1 further certify that all required attachment(s) have been completely attached to this form.
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*O Chartered accountant in whole-time practice O Cost accountant in whole-time practice

O Company secretary in whole-time practice
*Whether associate or fellow O Associate O Fellow ’ DSC BOX |

*Membership number or Certificate of practice number r

My

For office use only:

E form Service request number (SRN) [______] e Form filing date [—__.__, BRAAMIYYYY

Digital signature of the
Authorizing officer
This e-Form is hereby approved [DSCBOX| | Confirm Submission |
This e-Form is hereby rejected
Date of signing [ ] (ODMMAYYYY)

LLP FORM No. 18

[Pursuant to Paragraphs 2 and 3
of Third Schedule, Paragraphs 2,
3 and 4 of Fourth Schedule
of the Act and Rule 3%(1)
and 40(1)]of Limited Liability
Partnership Rules, 2009]

Application and Statement for conversion
of a private company / unlisted public
company into limited liability partnership
(LLP).

Note - All fields marked in * are to be mandatorily filled.
Part A- Application
Service Request Number (SRN) of RUN-LLP [ | I Pre-Fill ]
. *Name of the proposed LLP [ |
. *Corporate Identity Number (CIN) | | [ Pre-Fill |

. Name of the Company

L
. Date of incorporation [:' (DD/MM/YYYY)
[

m“-h-mm_

. Name of office of ]
Registrar of Companies
7. (a)Address of the | ]
registered office of the company
(b)*e-mail ID of the company | ]
8. *Total number of shareholders [ | 9. Total number of partnersin the LLP [ |
10.*Whether all the shareholders of the company have given their consent for O Yes ONo
conversion of the company into the limited liability partnership.
11.*Whether all the partners of the limited liability partnership comprise all the OYes ONo
shareholders of the company and no one else.
12.*Whether any security interest in the assets of the company is subsisting or in force. O Yes O No
If yes, give details | 1
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|3.#Whether up to date Income-tax retur is filed under the Income-tax Act, 1961 [ ] O Yes ONo
If yes, indicate the financial year end date upto which such return is filed D (DD/MM/YYYY)

14.*Whether any prosecution initiated against or show cause notice received 0 Yes ONo
by the company for alleged offences under the Companies Act, 2013.

If yes, give details in the following manner

Number of cases I:

Date of issue of show cause notice l
Section of the Companies Act | ]
under which action being initiated

Status (reply sent or under | ]
examination by concerned
Authority)

15.*Whether any proceeding by or against the company is pending in any Count OYes ONo
or Tribunal or any other Authority.

If yes, give details in the following manner—

Number of proceedings |:!

Name of Court or Tribunal [ |

Or Authority

Particulars of such proceedings | |
16.*Whether any earlier application for conversion of the said company into OYes ONo

limited liability partnership was refused by the Registrar.
If yes, give SRN of earlier Form 18 and the reasons for refusal;

(i) SRN | |
(if) Reasons | ]
17.*Whether any conviction, ruling, order, judgment of any Court, Tribunal or O Yes ONo

other authority in favour of or against the company is subsisting.
If yes, details thereof in following manner:—

Nuiber of peoceeding ]

Section and the title of relevant Act B |

Particulars | J
Name of Court or Tribunal |
or Authority

18.(a) *Whether there are any secured creditors O Yes ONo
(b) Whether consent of all the secured creditors for conversion of the company into
limited partnership has been obtained 0 Yes O No
If Yes, attach the list and consent of such creditors

19.*Whether any clearance, approval or permission for conversion of the O Yes ONo
company into limited liability partnership is required from any body/ authority
If Yes, whether the applicable approvals from the concerned body/authority have O Yes ONo
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been obtained
20.*Whether up to date documents including latest balance sheet and annual O Yes ONo
returns under Companies Act, 2013 have been filed.
Part B- Statement
Declaration
O ¥, the shareholder of
L
and also named in the incorporation document of .
L

as a partner or designated partner give my consent for the conversion of the said company
I |
into the limited liability partnership

o *Istate as under:

6] that all the requirements of the Limited Liability Partnership Act, 2008 and the rules made
thereunder have been complied with, in respect of conversion of private company/ unlisted
public company into limited liability partnership and matters precedent and incidental thereto;

(i) that all the partners of the limited liability partnership comprise all the sharcholders of the
company and no one else;

(i1i) that the applicable clearances, approvals or permissions for conversion of the company into a
limited liability partnership from any authority/ authorities have been obtained.

{iv) that the consent of all the secured creditors for conversion of the company into limited liability
partnership has been obtained;

(V) that all the documenis due for filing including latest balance sheet and annual return have been
filed under the provision of the Companies Act, 2013;

(vi) that to the best of my knowledge and belief, the information given in this form and its
attachments is correct and complete.

Attachments
1.  *Swtement of shareholders. List of attachment

2. *Statement of Assets and Liabilities of the company

duly certified as true and correct by the auditor.
3. List of all the secured creditors along with their

consent
Approval from any other body/authority. Altach
*Copy of acknowledgement of latest income tax
returm,
6. Optional attachment(s)- if any
[ Remove attachment |
To be digitally signed
by a designated partner
* DIN/DPIN/PAN of the designated partner | |
Certificate

Itishﬂcbynmﬁﬂedlhntlhavcwﬁﬁudthubwepmﬁculm&omﬂuhmhmdmmof

-
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and found them to be true and correct.

I further certify that all required artachment(s) have been completely attached to this farm.
O Chartered accountant in whole-time practice O Cost accountant in whole-time practice
O Company secretary in whole-time practice

*Whether associate or fellow O Associate O Fellow [ DSC BOX |
*Membership number or Certificate of practice number | |

ity ek Form

For office use only:

E form Service requestnumber (SRN) [ | eFormfilingdate [ | DD/MM/YYYY

Digital signature of the Authorizing officer
This e-Form is hereby approved |DSCBOX| | Confirm Submission |
This e-Form is hereby rejected DSC BOX

Date of signing

GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
Central Registration Centre
FORM 19
[Refer Rule 32(1) of the LLP Rules, 2009]
CERTIFICATE OF REGISTRATION ON CONVERSION
OF
[Firm/Company]
to

......................................................................

[Insert name of limited liability partnership]

LLP Identification Number:

It is hereby certified that ..................... is this day registered pursuant to Section 58(1) of the LLP
Act 2008,

Given under my hand a1 Manesar this ...........ccocoiiinnnnen Ay o cicciicinmnininimivesii o TWO

For and on behalf of the Jurisdictional Registrar of Companues
Registrar of Companies
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Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents ang

, : issi duct busj
declarations of the applicant(s). This certificate is neither a license nor permission 1o conduct business

or solicit deposits or funds from public. Permission of sector regulator is necessary wherever required.

Registration status and other details of the LLP can be verified on www.mca.gov.in

Mailing Address as per record available in Registrar Office:]
FOrM 20

[See Rule 35(1)]

Limited liability partership application No. ......... 0f 20 .........
Affidavit in support of Summ
1 S solemnly affirm and state as follows:

1. I am the designated partner/partner of the said limited liability partnership, or the liquidator of the
said limited liability partnership in liquidation. o

(Where the application is not by the limited liability partnership or its liquidator, but by a partner or
creditor, the above paragraph should be suitably altered.)

2. The limited liability partnership was incorporated on ................ue 20 The dnri:um?m
now produced and shown to me is a copy of the incorporation document of the said limited liability
parmership.

3. The registered office of the limited liability partnership is situated at.........

4. The limited liability partmership commenced the businessof .............(€.8. .............., manufacture
of auto parts etc.) and has been carrying on the same, since........

5. (Here set out in separate paragraphs the circumstances that have necessitated the proposed
compromise or arrangement, the objects sought to be achieved by it, and the terms of the compromise
or arrangement. A copy of the proposed compromise or arrangement should be marked as an exhibit and
annexed to the affidavit),

8. (Here set out the class of creditors or partners with whom the compromise or arrangement is to be
made; where the arrangement is between the limited liability partnership and its partners, it should be stated
whether any creditors or class of creditors are likely to be affected byit.)

9. It may be necessary that a meeting (or meetings) of the creditors or partners (if the meeting is onl

: 5 g 15 only
to be of alc]asn of creditors, it should be so stated), should be called to consider and approve the proposed
compromise or arrangement.

10. It is suggested that the meeting (or meetings) ma i ;

o e : }'hehel:la:lheprenmesnfmeregmlm:doﬂice
of the limited liability partnership or at such other place as may be determined by the Tribunal, and on such

date(s) and at such time(s) as this Tribunal may direct; and that : .
(or for each of the meetings) to be held. s a chairman may be appointed for the meeting

11. It is suggested that notice of the
published once in (here set out the newspapers) and

12. It is prayed that necessary directions may
the convening, holding and conducting of the meeti

Solemnly affirmed.

compromise or arrangement and of the meeting may be
in such other manner as the Tribunal may direct.

be given as to the issue and publication of notices and
ng(s) proposed above,

Sd/- AB.
Before me
Sd/-

Date: Commissioner for Qaths

Place:
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FOrM 21
[See Rule 35(2)]
Limited liability partnership application No......... of20...0.05:
ceeeennnApplicants
Summons for directions to convene a meeting under Section 60(1)
Let all parties concerned attend the Member of the Tribunal in Chamber Of ........ovoeverererers day,
the ............ day of 20........., 8t ..........0" clock in the ........ noon on the hearing of the applicant of

the abovenamed limited linbility partnership [or of the applicant(s) abovenamed] for an order that a meeting

(or separate mtl'uttingu} beheld &t ...cocvmenvnniaones of [Here enter the class or classes of creditors or the
purtners of which the meetings have to be held] of the above limited liability partnership, for the purpose

of considering, and if thought fit, approving, with or without modification, a scheme of compromise or
amrangement proposed to be made between the limited liability partnership and the said (here mention the
class or classes of creditors or partners) of the said limited liability partnership;

And that directions may be given as to the method of convening, holding and conducting the said
meeting (s) and as to the notices and advertisements to be issued.

And that a chairman (or chairmen) may be appointed of the said meeting(s), who shall report the result
thereof to the Tribunal.

Authorized representative for the applicant(s)
Officer of the Tribunal,
The affidavit of ........will be used in support of the summons.

Note: Where the limited liability partnership is not the applicant, the summons should be served on the
limited liability partnership, or, where it is being wound up, on its liquidator.

Daote:
Place:
“ILLP ForM No. 22 orgﬂce of intimation of Order
[Pursuant to Rule 35(11), ourt/Tribunal/CLB/Central
35(17) and 41(4) of Limited Government to the Registrar
Liability Partnership Rules,
2009]
Nore.—All fields marked in * are to be mandatorily filled.
l.  “Formfiledfor O Limited Liability Partnership (LLP)
O Foreign Limited Liability Partnership (FLLP)
2. *Limited  Lisbility  Partnership | | [PreFall |

Identification Number (LLPIN) or
Foreign Limited Liability Partnership
Identification Number (FLLPIN) or
Service Request Number (SRN) of
Form 1

3(@) Name of the Limited Liability | |
Partmership (LLP) or Foreign Limited

Liability Partnership (FLLP)
(5)  Address of the registered office of the | ]
LLP or principal place of business in
India of FLLP
()  *e-mail ID I ]
4(a) *Order passed by I |

44, Form 22 to Form 25 subs. by G.S.R. 430(E), dated 5-6-2012 (w.e.f. 11-6-2012).
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] «Name of the court or Company Law Board (CLB) or any other competent authority -l
W) *Locanon [ j
(1)) *Petition or application number —l
) *(Order number l
s, sDate of passing the order [ | (DDMM/YYYY)
6.4a) *Section or rule reference | _l

i 1If others, mention

[

1. Number of days within which orderis | |
to be filed with

Registrar (To be entered pursuant to
aforesaid sections or in terms of courl
order or CLB order or order of the
competent authority, as the case may be)

8.  *Date of application tocoutorCLBor [ | (DDMM/YYYY)
the competent
authority for issue of certified copy or
order

9, *Date of issue of centified copy of order | | (DD/MMIYY YY)

10.  Due date by which order is to be filed [ | (ODMM/YYYY)

with Registrar
11.  *Description of order [ |
12, In case of compounding of offence, enter Service Request Number (SRN)(s) of Form 31

I || | | ]

13. SRN of relevant form | ]

(Mention the SRN of relevant Form 22 or any other form; if applicable)

14. *Whether penalty involved or not O Yes O No

If yes, SRN of payment of penalty [_ |

Attachments

List of attachments
1. Certified copy of the order Attach
2. Optional anachment(s) — if any Attach
| Remove attachment |
Verification

O To the best of my knowledge and belief, the information given in this Form and its attachments

is correct and complete. [ have gone through th*m-‘“““'fﬂmlimitcduabﬂjryP hip
Act, 2008 and the rules framed thereunder. I have been uthorized to sign and submit this form.

O I, being a designated partner/uthorized representative/administrator of the LLP/FLLP. am
uthorized to sign and submit this form.
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To be digitally signed by
Particulars of the person signing and submitting the form :
*Name I |
Capacity L |
*Designation | |
DPIN in case of Designated partner/DPIN or Income tax PAN in case | ]
of Authorised representative/Income tax PAN in case of others or
LLP Administrator
(i [ Check Form | [Prscrutny |
For office use only:

e-Form Service Request Number |:I e-Form filing date : (DDMM/YYYY)
(SRN)

Digital signature of the uthonizing officer

This e-Form is hereby registered E | Conform submission |
Date of signing | | (DDMM/YYYY)
LLP FOrM No. 23

Application for direction to Limited
[Pursuant to Rule 19(1) of Limited Liability Partnership (LLP) to
Liability Partnership Rules, 2009] change its name

Note.—All fields marked in * are to be mandatorily filled.
13 *Category of applicant | |

2. *Limited Liability Partnership Identification Number [LLPIN}[ | 1 Pre-Fill |
or Corporate Identity Number (CIN) or registration number
of other entity seeking direction
3. *Name of the LLP/ [ |
Company/Applicant
4.(a) Address Linel | i
Linell| |
(b)  *City | | (c) *District | |
(d)  *State | | (e) *Pin Code | I
()  *Country [ B
(g) IS0 country code |:l
(®)  ¥e-mail ID | ]
()  Phone | ] G Fax | |
5.  Details of the LLP against whom complaint is filed
(@) *LLPIN [ | | Pre-Fill |
(b) Name of the LLP B |
(©) Address of the | |
registered office of the

LLP
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@ emullD [ _ ]
o *Grounds of objection | ;]
- o List of attachments
Arachments e 1Y
1. *Copy of the autharity to make application Artach

2 *Copy of  incorporation/registration
cerificate of LLP or the company or

regismation certficate of ather entity, if any
3. Optonal attachment(s) — if any Attach

[ Remove nltm*hmcrﬂ

Venficanon

~ To the best of my knowledge and belief, the information given in this application and jis
artachments is correct and complete,

= Thave gone through the provisions of the Limited Liability Partnership Act, 2008, the rules framed
thereunder.

= I'have been uthorized to sign and submil this application.
To be digitally signed by

Applicant or designated partner or
managing director or direclor or

manager or secretary
*Designation I l
*DPIN or DIN or Income tax PAN or I—_—__I
Membership number
Modify | Check Form | Pre-scrutiny
Far office use only:
e-Form Service Request Number | e-Form filing date (DDMM/YYYY)
{SRN)
Digital signature of the uthorizing officer
This e-Form is hereby approved | | Conform Submission |
This e-Form is hereby rejected :
Date of signing [_ —l (DD/MM/YYYY)
“[Form 24
[Pursuant to Rule 37(1)(b) and Rule 37(1-A)
of Limited Liability

Partnership Rules, 2009]
Application 1o the Registrar for striking off Name
Note: All fields marked in *are to be mandatorily filled.

1.

*Limited Liability Partnership Identification Number (LLPIN) L j LP‘n:«Fill ]

45. Subs. by G.S.R. 470(E). dt. 16-5-2017 (w.c.f. 20-5-2017).
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2 (a) Name of the Limited Liability Partnership (LLP)

(b) Address of the registered office of the LLP l
{c) *e-mail ID | JJ
3. “Rcasons for making the application Text Box. (200 words),
I |
4, *Whether up to dale Income tax returns filed Yes O No O
5, *Date from which the LLP Ceased tocarry on  dd/mm/yyyy
business
Attachments List of attachments
(g) *Copy of authority to make the Attach
application duly
signed by all partners
(b) Copy of acknowledgement of lates
Income tax Return
(c) *Statement of Accounts disclosing Nil Attach
Assels and
Nil Liabilities [sub-clause (a) of clause (1I)
of sub-rule (1-A) 10 Rule 37]
(d) * Affidavit signed by designated pariners Attach
(¢) Optional attachment(s) - if any Attach
Verification | Remove attachment |

To the best of my knowledge and belief, the i

aformation given in the application and its attachments is comrect

and complete. | am aware that I shall be liable for prosecution under Section 37 of the LLP Act, 2008 if any
part of the statements made or information furnished herein contain any misstatement which iz false in any
material particular or omission of any material fact,

To be digitally signed by a designated partner i |
*Designated Partner Identification Number (DPIN) of the designated | |
partner

Modify | [ Check Form | Pre-scrutiny
For office use only:

E-Form Service Request Number
(SRN)

Digital signature of the uthorizing officer
This e-Form is hereby approved
This e-Form is hereby rejected

[ e-Form filing date [ | (ODMM/YYYY)

| |T‘.?nnfonn Submission ]

—
L )
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LLP ForM No. 25 Application for reservation/
Puraant 1o Rue 150) of Limicd (85 oty Partnershp
Liability Partnership Rules, 2009] (FLLP)/Foreign Company

Note — All fields marked in * are to be mandatorily filled.

O Reservation of name () Renewal of Reservalion

1, *This form is for

2. Service Request Number
(SRN) of reservation
3. *Name of the FLLP or r —|
Forcign company
4. *Registered office address or principal place of business address of the FLLP or foreign
company
(@) *Address Linel [ |
Line [ |
(b) *City | B
(c) *State [ |
(d) *Country L ]
() ISO country code [ | () *Pin Code [ |
(g) “Ye-mail ID I__ |
()  Phone | "] @Fax | ]
5. *Name of the applicant [ |
6.(a) *Address of the applicant
Linel [ |
Line T1| ]
(b)  *City I | (e) *District | ]
(d) *State [ | (¢) *Pin Code | i
(h *Country | |
(g) ISO country code I:
(h)  *e-mail ID J_ _]
(i) Phone [ I (j) Fax l I
7. *Daie of incorporation/registration [ J (DD/MM/YYYY)
8. *Incorporation or registration number | I
S. Country of incorporation or registration | |
Amols List of artachments

#Cerified copy of the authority to submit the | Attach |
application

2, Certified copy of the incorporation or registration Attach

certificate

3. Optional attachment(s) — if any Antach

| Remove attachment
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Verification

&7 To the best of my knowledge and belief, the information given in this application and its
anachments is correct and complete.

*[] I have gone through the provisions of the Limited Liability Partnership Act, 2008, the rules
framed thereunder.

*0 I have been authorised to sign and submil this application.

To be digitally signed by applicant |:|

Modify Check Form Pre-scrutiny l
For office use only:

e-Form Service Request Number [ | c-Formfilingdate [ | (DDMM/YYYY)
(SRN)

Digital signature of the uthorizing officer

This e-Form is hereby approved I | | Conform Submission |
This e-Form is hereby rejected |:
Date of signing | | (oDmMMYYYY)
FORM 26
[See Rule 35(4)]
Form of Proxy
(Name of limited liability partnership)
| being a parmer of the abovenamed limited lisbility partnership hereby appoint
............... or failing him, ............... 8s my proxy to vote for me on my behalf at the meeting of the
partners of the limited liability partnershiptobe heldon the ............ day of ......... 4.} [H——
Signed this ......... dayof ......... 20....... Signature of Partner
Plece: ..oci.c
4S[LLL.LP FORM No. 27 Form for registration of
[Pursuant to Rule 34(1) of Limited Liability F“i“ifn“i‘tﬁf?’ Eﬂmﬂ"
Partnership Rules, 2009] Liabality
Partnership (FLLP)

Note.— All fields marked in *are to be mandatonily filled.
l. *Name of the Limited Liability Partnership (LLP) incorporated or registered outside India

I |

2() *Country where the foreign | |

LLP is incorporated
(if)  *Details of relevant Statute under which the limited liability partnership has been incorporated
L |
(iii)) *Details of the authority under which limited liability partnership is establishing a place of
business in India
L |

46. Form 27 to Form 29 subs. by G.S.R. 430(E), dated 5-6-2012 (w.c.f. 11-6-2012).
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(a)
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(c)

LIMITED LIABILITY PARTNERSHIP RULES, 2009 [FoRM 27

*State of principal place of | ]
business in India

*Date of establishment of [ | (DD/MM/YYYY)

principal place of business
in Indin

Date on which spproval [ | (DDMM/YYYY)
of Reserve Bank of Indin

obtained
*Full address of the registered or principal office of the limited liability partnership incorporated
or registered outside India

Line 1 l _]

Linell | |

*City | ]
*State | ]
*Country L |
IS0 country code | ] Pin Code ]
*e-mail ID | ]

*Full address of the office of the limited liability partnership in India which is deemed as its
principal place of business in India

Linel | |
Linell | ]
*City | I *District L —|
*State | | *Pin code [ |
*Country | __| 150 country code | |
*e-mail ID [ |

Numbers of partners and designated partners—

*Number of partners [__:l (b) *Number of designated partners :

Note —The details of all partners and designated partners of FLLP is to be pravided as on
artachment

Details of type of office and main division of business activity

*Type of office [ |

If other, then provide details | |
*Main division of business | |

activity to be carried out in
India (based on relevant sub-
class and description given
in NI1C-2004)

Description of the main division of business activity

I ]
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* Pm:,ﬁ; e ﬁ':m 1t in India and authorized to accept on behalf of the limited liability
s and any noti .
limited liability partnership y notices or other documents required to be served on the

Number of  persons |_ |
authorised Particulars of
persons authorised

1 *(O) Designated Partner Identification Number (DPIN) or

*O Income tax permanent accountnumber [ | | Verify Income tax PAN/Pre-Fill |
(Income tax PAN)

Name nrpemn resident in India authorised to accept on behalf of the foreign limited liability
partnership
First Name | i
Last Name | |
Middle Name | [
Name of person resident in India
First Name [ |
Last Name | |
Middle Name | |
|
|

*Designation [
*Nationality |
Where the Nationality of origin is different from the above mentioned nationality
Nationality of origin | I
*Date of Birth [ | (DDMMIYYYY)
*Permanent Residential Address
Linel [ |
Linell | il
*City

1
inks ||:| “Pincode [ | lsomnwmlzjj
L

*Country
*Whether present residential address is same as the permanent residential address: O Yes O No
If no, present residential address

Linel [ !

Linell | J

*City [ -

*State | J *Pin Code L J
*Country | |10 Country code L _
Phone [ | Fax L ___J‘l
*e-mail ID | l:_l_j

*Number of LLP(s) in which the uthorized representative is a partner
L_-Ii"mb“ of Company(s) in which the uthorized representalive is a director I;__
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Note—Attach the details of company(s)/LLP(s) in which suthorised representative is a director/partner
the case may be in the below format as an attachment "
sl. CIN/LLPIN Name of Company/LLP
No.

List of attachments

—

Attachments

1. *Copy of the incorporation d
instrument constituting of defining the constitution
of the limited liability partnership certified in the
manner specified in the sub-rule (2) of Rule 34

5 *Extract of the Statute under which the foreign
limited liability partnership has been sel up

3. *Copy of uthorized under which the foreign limited
liability partnership is establishing the place of

ocument or other

B B

business in India
4. *Power or attomey(s) in favour of uthorized Attach
representative
Atach

5. *Copy of approval of Reserve Bank of India for
allowing the foreign limited partnership to establish
place of business in India

6. *Details of partners and designated partncrs

bove instrument is not in English then the

translated version of the documents, certified in the

manner specified in the sub-rule (5) of Rule 34

Details of LLP(s) and/or company(s) in which

uthorized representative is partner/director

9. Optional attachment(s) — if any

7. If the a

8.

i

I Remove attachment |

Verification

*[] To the best of my knowled
is correct and complete.

* [ have gone through the provisions

thereunder.

I have been authorised ta sign and submit this form,

ge and belief, the information given in this Form and its attachments

of the Limited Liability Partnership Act, 2008, the rules framed

*[]

To be digitally signed by

Authorised representative of foreign ‘:

Authorised representative of foreign I |

Modify | Check Form I Pre-scrutiny

For office use only:
e-Form Service Request Number | ] | (DD/MM/YYYY)
(SRN)

Digital signature of the authorising officer
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This e-Form is hereby registered [ | | Conform Submission|
Date of signing | | ODMMIYYYY)
LLP FORM No. 28
[Pursuant to Rule 34(3) of Limited Liability P i
e ty Partnership Rules, 2009]
(A)

the incorporation document, or other instrument ituti i
ae incotpors ot constituting or defining the constitution of
limited liability partnership incorporated or registered outside India, or ’
(B)  the registered or principal office of a limited liabili ip i i
S ty partnership incorporated or registered

(C) the parmer or designated partner if any of a limited liability partnershi incorporate
. d
registered outside India. * ? N

Note.—All fields marked in * are to be mandatorily filled.

1. *Foreign Limited Liability Partnership | |
Identification Number (FLLPIN)

2. Name of the Limited Liability
Partnership (LLP) incorporated ar
registered outside India

[ Pre-Fill |

3.  *Financial year ended on | | (DDMM/YYYY)

The abovementioned foreign LLP having established a place of business in India at

*e-mail ID [ |

hereby given you notice of the alteration in—

[ the incorporation document, or other instrument constituting or defining the constitution of
a limited liability parmership incorporated or registered outside India; or

O the registered or principal office of a limited liability partnership incorparated or registered
outside India; or

1  the partner or designated partner, if any of a limited liability partnership incorporated or
registered outside India.

(A) The incorporation document, or other instrument constituting or defining the constitution of a
limited liability partnership incorporated or registered outside India
(/) A brief description of the alteration is given hereunder

(ii) Date of Alteration | | (DDMM/YYYY)

Note—Certified copy of the decision and/or the copy of the amended document should be
enclosed. If the decision is not in English a certified translation thereof must be enclosed.

(B) The registered or principal office of a limited liability partnership incarporated or registered
outside India
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(i)  The registered/principal officer | I (DIVMMIYYYY)
of the LLP in the country of N
incorporation has been shified
with effect from

(i)  The new address is as under—

Linel [ S |
Linell | B - l
City [ - _

State [:l Pin code ! o I 1SO country code [ I
Country | - |
e-mail ID | - 1
(o] The partner or designated partner of o limited linbility partnership incorg

registered outside Indin

(/) Number of fuﬂmm] or designated partner(s) for which this form in being filed

Nore.—The details of alteration in partners' and/or designuted partners’ nre (o be
provided as an attachment.

wirited or

Attachmenls List of attnchments

I, *Copy of the decision or other document
through which alteration has been made

2. Copy of the amended incorporation Attach
document or other instrument constituting
or defining the constitution of the limited
liability partnership certified in the manner
specified in the sub-rule (2) of Rule 34

3. Ifthe above instrument is not in English then
the translated version of the documents,
certified in the manner specified in the

i

sub-rule (5) of Rule 34
4. Copy of alteration in partner(s) and/or Attach
designated partner(s) details
5.  Optional attachment(s) — if any Attach
Remove attachment |
Verification

*[J To the best of my knowledge and belief, the information given in this Form and its attachments
is correct and complete.

*[1 I have gone through the provisions of the Limited Liability Partnership Act, 2008 and the rules
framed thereunder is respect of establishment of place of business by a foreign Limited Liability

Partnership.
*[] [ am uthorized to sign and submit this form.

To be digitally signed by
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Authorised representative of foreign limited liability partmership :
*DPIN or Income tax PAN of the authorised representative | ]

[ Modify | [ Check Form | [ Pre-scrutiny |

For office use only:

e-Form Service Request Number | | e-Form filing date | | DIMM/YYYY)
(SRN) Digital signature of the e N

authorising officer

This e-Form is hereby registered | |  [[Conform Submission |
Date of signing [:I (DDMM/YYYY)

LLP ForM No. 29

[Pursuant to Rule 34(3) and 34(8) of Limited Liability Partnership Rules, 2009

(A)  Alieration in the certificate of incorporation or registration of limited liability partnership
incorporated or registered outside India;

(B)  Alteration in the name or address of any of the persons authori
of a foreign limited Liability partnership in India;

(C)  Alteration in the principal place of business of foreign limited liability partnership in India;

(D) Cessation to have place of business in India.

sed o accept service on behalf

Note—All fields marked in + are to be mandatorily filled.
1. sForeign Limited Liability | | Pre-Fill
Partnership Identification
Number (FLLPIN)
2 Name of the Forcign Limited
Liability Partnership (FLLP)
The abovementioned foreign LLP having established a place of business in India at

l
*e-mail ID [
hereby given notice for—

alteration in the certificate of incorporation or registration of limited liability partnership

incorporated or registered outside India

[ alteration in the name or address of any of the persons uthorized to accept service on behalf
of a foreign limited liability partnership in India

o alteration in the principal place of business of foreig

O cessation to have place of business in India.

Alteration in the certificate of incorporation or registration

incorporated or registered outside India

1. *A brief description of the alteration is given hereunder

o limited liability partnership in India

(A) of limited lLiability partnership

L
2. *Dateof Alteration | ~ | (DDMM/YYYY)
3 incorporated or

*Whether there is any change in name of limited liability partnership
registered outside India O Yes O No
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If yes, specify changed name | :

(B) Alteration in the name or address of any of the persons uthorized to accept service on behalf of 5

foreign limited liability partnership in India

I, *Number of uthorized persons for which form is being filed | ]
Type of O Addition of a person authorised to accept service ]
alteration O Modification to particulars of a person already authorised to accept
service

O Deletion of a person authorised to accept service
*Date of alteration | | DMM/YYYY)

*() Designated Partner Identification Number (DPIN) or
* Income tax permanent account Number | r"v'urify income tax PAN!Pre-Fm

(Income tax PAN)
*Name of person resident in India authorised to accept on behalf of the foreign limited liability

partnership
|

First Name [
Last Name [_ |
Middle Name [ |
*Father’s Name
First Name I_ [
Last Name |_ I
Middle Name r ]
*Designation [ |
*Nationality L J
Where the Nationality of origin is different from the abovementioned nationality
Nationality of origin | |
*Date of Birth | | (DD/MM/YYYY)
+Permanent Residential Address
*Linel | |
Linell | ]
*City L |
*State [ | *Pincode [ ] 1SOcountry code 1
*Country |' _J

«Whether present residential address is same as the permanent residential address: O Yes O No
If no, present residential address

*Linel [

Line II r
*City |
*Statc [ | *Pincode | ]
County [ |

LI
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i il S )| | Fax_| |

*e-mail ID | |
*Number of LLP(s) in which the authorized representative is a partner |:|
*Number of Company(s) in which the uthorized representative is a director I:__]

*Remarks as to |
alteration I

©

;ltienr;iﬁon in the address of principal place of business of the foreign limited liability partnership
a
*The principal place of business
in India was shifted with effect from ‘::l (DDIMM/YYYY)
*The changed address is as under:
*Linel |
Line I

*City
*District _] *State |

I
|
I
*Pin code |_ J *Country [_
I
|

1SO country code | Phone [ | Fax I -

e-mail ID

(D) That it intends to close its place of business in India

1.

Note.—Attach the details of company(s)/LLP(s) in which uthorized

(DD/MM/YYYY)

I

#Date of cessation of place of business in
India

*Jt is hereby declared that the LLP

0 is not maintaining the place of business at any other place in India

(] has filed with the Registrar all documents due for filing

representative is a director/partner, as
in the below format as an attachment

the case may be
Sl. No. CIN/LLPIN Name of Company/LLP
Attachments List of attachments
1. *Copy of the decision or other document Attach

through which alteration has been made

Copy of approval of Reserve Bank of India for
cessation of place of establishment of office in

India of the foreign limited liability partnership
Power of attomey in favour of uthorized
representative(s)

Details of LLP and/or company in which
uthorized representative is partner/director
Optional attachment(s) — if any Artach

1

Remove attachmenl
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Verification

*0 To the best of my knowledge and belief, the information given in this Form and its attachmeps
is correct and complete.

L8 I have gone through the provisions of the Limited Liability Partnership Act, 2008 and the
rules framed thereunder in respect of establishment of place of business by a Foreign Limiteq
Liability Partnership.
*0 1 an authorised to sign and submit this form.
To be digitally signed by a uthorized representative of FLLP [ |
*DPIN or Income tax PAN of uthorized representative | 1
Check Fom

For office use only:

e-Form Service Request Number [ | e-Formfiling date [:| (DDMM/YYYY)
(SRN) Digital signature of the

authorizing officer
This e-Form is hereby rejected [ | [ Conform Submission |
Date of signing [:] (DD/MM/YYYY)
FORM 30
[See Rule 34(10)]

SEPLN

Certificate for Establishment of Place of Business in India
Foreign Limited Liability Partnership Registration Number

I hereby certify that Form No. 27, dated ........................ filed pursuant to Rule 34 of the Limited
Liability Partnership Rules, 2009 informing establishment of place of business in Indiaat . .........cccoceneeen
with effect from .........oooovnee BY - oceeeiiiainy a Limited Liability Parmership originally incorporated in
.................. has been registered

Given under my hand at ...............this ......... dayof......c.oovvnnenn Two Thousand .........

Registrar
(Seal)
‘TILLP FORM No. 31 A[}Pﬂftﬂgon for compounding
[Pursuant to Rule 41(1) of Limited of an offence under the Act

Liability Partnership Rules, 2009]

Note.—All fields marked in * are to be mandatorily filled.

1. *Category of applicant | |

2, Limited Liability Partnership Identification Number (LLPIN) or Foreign Limited Liability
Partnership Identification Number (FLLPIN) | |  [[PreFil |

47. Subs. by G.S.R. 430(E), dated 5.6-2012 (w.e.f. 11-6-2012).
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3ia) Name of the Limied
Lizbility P i :
or Foreign Limited Liabilizy
Partnership (FLLP)

(by Address of the _]
registeredoffice of the LLP
or principalplace of business
in India of Foreign LLP

(c) e-maillD |_

-

4.  Details of applicant (in case category is othen)
(a) Name [
(b) Address  Linel [

Linenm |
(c) City [
(d) State B
I
[

{e) Country

(g) Pincode l_ _]
(h) e-mail [D [

A R O O |

B

6.(a) Mappucaﬁmrmmmmdingdaﬁmhﬁummpmof
" LLPor foreign LLP T Designated " Partner 8 ﬁ,ttl!hm‘l.lﬂd _ Other
Pariner Representative
(b) therdpuwﬁljfwmmawﬁmimisbdn;ﬁl:d :]
(c) Dﬂﬂsofpu:m{tjfmmnﬂnapp!iﬂﬂmi:bcin;ﬁlui

(i) Category L |

() Designated Partner Identification Number (DPIN) or
Olumnwmpanmﬂmmh!umhum

() Passport number L Il

Name |

{d) *Whether Show Cause Notice received O Yes O No
(e) If Yes, Notice number and date of notice

I il

7. %(j) Please indicate the section of the Act under which offence has been committed

(if) Indicate the relevant penalty provisions of the Act

L |

8. Whether the offence has been made good as on date of application, if applicable




182 mmmpmﬂl?nmﬂ.m [FoRM 3]
O Yes O No
(DDMMYYYY)
If yes. the dzie of making the default §
good
nﬁdmummum:hnhmﬂ_wd______ |
| e
b tir O Yes O No
9 ‘Mmd&mwdwﬂmmw
List of attachments
Arrachments -
I *Copy of the detailed application
7 mdmmmm‘d
3 Cq::u'nfa:.l:lhul'irymmak:ﬂ:cappﬁm&nnuﬂ
behalf of the LLP
4. Cupyufunhuﬁtymmahnm:appljcaﬁmm Am'-‘h
behalf of other persons
5. Copyoflmﬂmmnmtnfasﬂmdli:hﬂiﬁﬂs
i _Attal::b
_ Optional anachment(s) — if any I
° [_Ranm'eauachmm]
‘m‘ : = - - - - - -
i E Tnlh:bﬂofmytmwledgemdbcli:f.dminformanonglvmmttusapphmnunmdm
ma:ln:l:nﬁisnxmdzndmm;ﬂﬁﬂ-
wL lmemwummorummmqmpAmmmmm
framed thercunder.
= Ihawbum:ninimdmﬁgnmdmhmiiﬂﬁsappﬁmﬁmmhehalfafmcpuwﬂs]whm:
name(s) is/are mentioned above.

To be digitally signed by
wmmmmmﬁmaﬁmeUmnufuParAppﬁmm :

O Designated Partoer Identification Number (DPIN) or
O Income Tax Permanent Account (O Passport number [::]
Number or
To be digitally signed by
() Chartered Accountant (in whole- O Cost accountant (in whole-time practice) or
time practice) or

O Company Secretary (in whole-time :’
practice)
th associate or O Associale O Fellow
fellow
Membership number or certificate of practice number | ]
Modity [ Check Form | g
—
For office use only:

e-Form Service Request Number e-Form filing date ©
(SRN) I [ ] oommyYY)
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Digital signature of the authorizing officer

This e-Form is ]I'I'!hy approved
This e-Form is hereby rej Q |_ Conform Submmsmn_l "

Date of signing LJ

[ "] obMMYYYY)
“[LLP ForM No. 32 Form for filing addend
n

[Pursuant to Rule 36(6) of Limited for rectiﬁsnﬂunenf o
Liability Partnership Rules, 2009 defects or incompleteness
Note.—All fields marked ip * are to be mandatorily fijled

l. *Service Request N mber :

e T (SRN) of [ | [PreFn |

. g filed. Ensure that correct SRN
displayed details below]

2.(a) Date of SRN L—
(B) Form numbert(s) | —l (DD/MM/YYYY)

-

Binuted Liability Partnership Identification Number (LLPIN) or Foreign Limited

Liability Partnership Identification Number
Corporate Identity (FLLPINJor [ |

(LLP) or Company

(b) Address of the registered office of the

LLP or Company or of the principal
place of business in India of Foreign

Lp
()  Name of the person filing this form (applicable in case of filing in respect of non-LLP or LLP
yet to be incorporated)
(d) *e-mail ID

5.(a) Details of defects pointed out or further information called by the Registrar or any other
competent authority

(2] *Details of rectification of the defects or further information furnished

(Ensure that correct type of document is selected from the list of documents given in the drop
down below, Maximum five documents can be attached).

48. Ins. by G.S.R. 430(E), dated 5-6-2012 (w.e.f. 11-6-2012).
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6.(a) Type of document [ -
(b Type of document I
(c) Type of document [
(d) Type of document [
(e) Type of document [

Remove attachment

Verification
To the best of may/our knowledge and belief, the information given above and in the attached documents
is comrect and complete.
To be digitally signed by
|. Designated Partner (In case of an LLP)
or anuthorized representative (In case of a Foreign LLP) !:
Designation | ]
Designated Partner Identification Number (DPIN) or Income [ |

mx PAN

2. In case the form in respect of which addendum is being filed was signed by director or managing
director or manager or secretary or chartered accountant (in whole-time practice) or company secretary
(in whole-time practice) or cost accountant (in whole-time practice) or partner or applicant or advocate

or LLP administrator or others

Designation | | [ 3
Capacity | |
Director Identification Number (DIN) of the director or

Managing Director; or Income tax PAN of the manager; | |
or Membership number, if applicable or income tax PAN

of the Secretary (Secretary of a company who is not a member

of 1CSI, may quote his/her income tax PAN) or Income tax PAN

of LLP Administrator or DPIN/Income tax PAN/Passport number

of Parmer

Certificate
It is hereby certified that I have verified the above particulars [including artachment(s)] from the record

of
L i

and found them to be true and correct. 1 further certify that all required attachment(s) have been
completely attached to this form.

O Cost accountant (in whole-time

(O Chartered Accountant (in whole-time practice) or
practice) or

O Company Secretary (in whole-time practice) E:]
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Whether associate or fellow

O Associate O Fellow
Membership number or certificate of practice number [ l
Modify | Check Form I | Pre-scrutiny |

ﬁﬁ;?m i.5]r|ol required to be signed by the uthorizing officer as this has been filed in respect of an already

ANNEXURE ‘A’

1. Fm registration of Limited Liability Partnership including conversion of a firm or a
private company or an unlisted public company into Limited Liability Partnerhip:
(@) Limited Liability Partnership whose Rs 500
;::knhn-ibutiun does not exceed Rs 1

(6) Limited Liability Partnership whose Rs 2000
contribution exceeds Rs 1 lakh but
does not exceed Rs 5 lakhs

(¢} Limited Liability Partnership whose Rs 4000
contribution exceeds Rs 5 lakhs but
does not exceed Rs 10 lakhs

(&) Limited Liability Partnership whose Rs 5000
contribution exceeds Rs 10 lakhs

2. The difference between the fees payable on the increased slab of contribution and the
fees paid on the preceding slab of contribution shall be paid through Form 3.

3. For filing, registering or recording any document, form, statemen, notice, Statement of
Accounts and Solvency, annual rerurn and an application along with the Statement for
conversion of a firm or a private company or an unlisted public company into LLP by
this Act or by these rules required or authorized to be filed, registered or recorded:

(a) Limited Liability Partnership whose Rs 50
contribution does not cxceed Rs |
lakh

(b) Limited Liability Parmership whose Rs 100
contribution exceeds Rs 1 lakh but
does not exceed Rs 5 lakhs

(c) Limited Liability Parmership whose Rs 150
contribution exceeds Rs 5 lakhs but
does not exceed Rs 10 lakhs
(d) Limited Liability Partnership whose Rs 200
contribution exceeds Rs 10 lakh
3.4, For filing, registering or recording notice
of appointment, cessation, change in name,
address, designation of a partner or designated
partner, intimation of Designated Partmer
Identification Number and consent to become
a partner or designated partner in Form 4
4, Fee for any application other than appli
company or an unlisted public company Into LLP shall be as under:—

Rs 50]

cation for conversion of & firm or a private

49, Ins. by G.S.R. 430(E), dat=d 5.6-2012 (w.c.f. 11-6-2012).
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(@) An application for reservation of Rs 200
name w's 16
() An application for direction to %Rs 5000]
change the name u/s 18
(c) Application for reservation of name Rs 10,000
under Rule 18(3)
(d Application for remewal of name Rs 5000
under Rule 18(3)
(¢) Application for obtaining DPIN Rs 100
under Rule 10(5)
iy An application for striking off Rs 500]
name of defunct Limited Liability
Partership under Rule 37
5. Fee for inspection of documents or for obtaining certified copy thereof shall be as
under:—
(a) For inspection of documents of an Rs 50
LLP under Section 36
Rs 5 per page or
(b)) For copy or extract of any document :
under Section 36 to be certified by fractional part thereof
Registrar
6. Fee forfiling any form ora Statement of Account and Solvency or a notice or a document
by foreign limited liability partnership
(@) For filing a document under Rs 5000
Rule 34(1)
(b)) Any other form or Statcment of Rs 1000
Account and Solvency or notice or
document
ANNEXURE ‘B’
No. Name of Document Period of preservation
(1) (2 (3)
1. Incorporation document [Section 11(1)(b)] Permanent
2. Notice of situation of registered office [Section 13] Permanent
3. Information with regard to Limited Liability Partnership Permanent
Agreement or any changes made therein [Section 23(2)]
4, Notice of other address of any limited liability Permanent
partnership at which documents to be served [Section
13(2)]
ANNEXURE ‘C’
Na, Name of Document Period of preservation
(1) (2) 3)
1. Statement of compliance with requirements of the Act 5 years

by an Advocate or Company Secretary or Chanered

50. Subs. for “Rs 10,000” by G.S.R. 24(E), dated 11-1-2010 (w.e.f. 15-1-2010).

51. Ins. by G.S.R. 430(E), dated 5-6-2012 (w.c.f. 11-6-2012).
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Accountant or Cost Accountant In whole-time practice
and by any person who subscribed his name to the
incorporation document [Section 11(1)(c)]

2. P‘“ﬁﬂﬂfﬁmmﬁngmhenPMrmdmychmga 5 years
in the name or address of a partner

3. Registered documents relating to LLP struck off under 5 years
Section 75 together with correspondence or copy of the
order of restoration of the LLP into the register

4. Annual return of a limited liability partnership 5 years
Consent of candidates to act as designated pariner to be 5 years
filed with the Registrar [Section 7(4)]

6. Consent to act as a partner 5 years
Statement by all the partners of firm containing 5 years
particulars of firm along with application for its
conversion into limited liability partnership

8. Statement by all the shareholders containing particulars 5 years
of private company/unlisted public company along with
application for its conversion into limited liability
partnership

9. Certified copy of the order(s) of the Tribunal under 5 years
Section 60/61/62

10. Copy of the order of dissolution of a LLP by Tribunal 5 years
[Section 63]

11. Statement of Account and Solvency B years

ANNEXURE ‘D’
Particulars of documents relating to limited liability partnership
PART I
Name of Act under Date on Description Date and :mdn
Limited which which finally of Documents of destruction
Liability registered dissolved or destroyed with remarks
Partnership wound up
or struck off
n 2 (3) (4) ()
Particulars of documents other than those specified in Part !
PART I
No. of the file of Subject to Description Date and modc
documents destroyed which the of documents of destruction
document destroyed with remarks
refers
(1) (2) 3 4
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No. 107] NEW DELHI, FRIDAY, FEBRUARY 11, 2022/MAGHA 22, 1943
FIRIIE FA FATAT

T faeett, 11 weadt, 2022
qr.F1.A. 109(37).—F0T T, Hiua a1 arfiar afafa=m, 2008 (2009 #T 6) Fit &

17, 9T 69, &R 72, 9T 76 3T 9T 79 FRT T RN FT TIN Fd g0, HITHT arfed Ariars
9w, 2009 # oIRT Herred F3 g TagT Metated =ad gt &, srid -

1. (1) = i =1 "@ferg 9w Hifva arfiea arfier (@) Faa, 2021 21
(2) & qrr@ 01 =rer 2022 & Y 2
2. 9T I Anfert 9w, 2009 (R 287 T47d S MIH1 & &9 § Fgr 17 g) ¥, Faw7 5 -
(F) Su-fF=w (2) .-
(i) ST AT AT 9Eqe FT AT AT ST,
(i) T TF H 5T ‘TG T2 A AT T, 957 ‘U 9reR TE ST
(@) Su-F47w (2) F wearq, Refered 3u-fFae o s BT ST, sr:-
“(3) TSt =t fafer srdier srfersmeor fA=w, 2016 T4T srEeds TREdT digd 9T 72 Hif IT-4TT (2) 3T
ST (3)  FAMT Tk AT FIEA FA g TAST 71
3. 3 FamH, e 18 1, su-ffaw (2) #, g (xi) F T wx, Rl e war sromm, e -

967 G1/2022 1)
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“(xi) srearfad ara T s A arfies arfterr a1 Bl 9 % 919 % 99eT srurET S9e oty

qagag;”

4. 3 e o, R 19 ¥, su-ffem (1) F = o, Referfaa so-fRam &t strosm, sroia -

“(1) wrs AT T ARNETEY AT FIE FIAT AT AT e e, 1999 (1999 7 47) & Tgd el
TIrEdRd AT = &7 Tacaa ey, S|t 98 & g1 U 779 47 ¢ 97 ¢ S agquaeid Aarae &
T fReET ST 3T AR & 91 &7 90 979 § 9% 9 AT A 9597 8, T8 23 H 97
TEUIT oTHe it T FAT T TR T 9T 919 J7 997 979, FA1RA T, § 7Radq we
T THQ9T 3 o G § WIS a9 &l ST HT T
g TRESET AR T % FFcagil 1 Flg Aaad FAEAT AAdT e hor A9497 36
sterfaey % qea @A s arfes F 9@ § gfRads f a7 fF a5 & safa F famx
AT gnl”

5. I M H, MEH 19 F Erq Meteted [ siaearioa o s, s -
“19%. gTT 17 T STHRT (3) F HATT HISET TATAYT HT 7T ATH G {eq HAT.-

(1) If= I HITHT T AR (B 386 T4 TATAr & €9 | Fgl T4 §) UH [Haer & S
2 T a7 S 7ge ¥ srafer F fiae e 17 v 3T-amT (1) F stata Sy R T AR F
AETE, AT ATH AT 7T 979, FATRATT, § TRaqT Fd & T 77 g, AT AT AL 0T (ST
‘ITaTre Qe F ST AT ATATAT Tal (AT TAT el FT HIoTH €T g), el ST w7 99,
FH HEIT TAT TATAUT FT HISET TATANAEUA, TATardt grer et s sfarfaam a7 foem &
foAT TAUAdT T FAT AR GO Y TR TAUALT % e § I AU 979 i aggae Tare
T T ST TG 6T 165 H AT T Tk FAT THTOT T ST Heal:

Tq, SU-fAFw (1) § siafe fFf a1 & gra gu o ang At g, 7T wereerdt gy wee fF
TIET TATAUT T HE&AT — 5 TTafr a9 gRT Maer ST F3 df ara F 3 Jgid 6f
srarfer aoTe g 9 fAarer g Sfed g siw are § S S-aeT sreeftwe 7 7 R v gn

(2) TATALT, ForET AT &7 17 T 3T-4TT (3) F qEq Tatd gl T4T 8, &M=T 21 F IqGi F7 qid
AALTF ATATAT HAT 3T FIF, UTAF FIF F A< F7 AATAT Al AT TAT (TATAT
fafaaw, 2008 FT 9T 17 F dgd) TAUAYT & ATH & A= HISHl § I disfehl I, HATAAT
AT 3T T § Steafera fBrar sroam

o Ui FIT UHAT HAT IfeAted (haT AT STUTerd Agi g, A TATATT &T2T 19 % STIHTL AT qTH
H T afadd Far gl”

6. S (Aaw ¥, F=w 37 F wanq, Referiaa Rt &1 sia:enfua By o, st -
“37. QTEAET FT A AOI -

(1) FT g =9 AfAFIT F IUGLr F dgd, daTeadl & AIEAad ko s
ATEFTIAT o T H O Tohelt Srterahtl, et o Tree™ & &7 7 2, FI [HI<h FT Tl

(2) ot &1 FATIT F2A | GA, ATAATAF ATHTLT AT JTE ARITETT, TRAET 24T
HiHa a7 IEERT & A1Hd IR 94T ®is oOF i~h, e =9 At & Jgq
AT Al AT & STTAT T 6T g, TATRATT, &1 Uah g w1or aarer difed, difed &
PR e e waaF T e d e R a s ar o kg a
TR AET gRMT) o HTa S0 aTad ST T 36 1 Agl Sk FUL AT ATALrad i Jru|

(3) 3IU-FIw (2) & dgd Tou® Arted |, UHT HAT TR IRIERT, T8F IR S0&T 306
TG AR s7oaT et s =t T, & g0 =9 Afefaae % qgaq A =7 9
TR0 T SreraT o 10 A= ATe STTaT o, FT Ta%T SR (AT SITUT 3% 39 ter=ay &
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(4)

®)

TG AR, srorar et o= =afeh, Fomfedta, 9% i S=iaa &t A7 gl g, @ e off
ST TR [T ST

U qrfeq #7 sara Arted ®§ Aty st & g & soeas &1 8§ wreer B s
i FArauTTEE steeRT, forfed # o #r sfver we % o, s sfeatea safa &
e e w2 g9 8, S dsg R i sty & srfaes /i g, afy @ifee arfe arfer
IqT TEF TN AT ATHT G 3T Fis 3T =Ft<h, Tarieafa, =amafaoas sfeerm &
TH ATT & THTLTT FAT g T SHh IT6 ATTed FT Agd AT & I TAqL Al & w1 TATH
FILOT AT ATIHOTTF ATAHRTRT F IT Tg (a8 LA &7 Tg FHL07 g o HiAa e
AR STTaT THF TR JqET ATad ARtiarar a1 Rt s =1f=F 1 U sroeqmsa o
TIeE ITH 3T 2 3T SHeh ITH SHHT Ta19 & & JAI<h q97 el 9Tl

TForrfRurfa, g yeqa o 0 S 9 A= e % are, Jf @ At atiwrt i

7  f =g =9 & suftata sfea 8, ag v Hfifva s arnfiert f, =9 srfesa
gfafafer, srerar arfier a1 arfag arftet a1 G s =1f~F * gream 7, sulRyaf % oo
e HeTRd FEd g0 3T ITH F3 6l aRd | 39 FrAreddl sl daie €y, 9rg AT
Y | STIEAT ST ATTEFHT TIATTE 3 G Ueh Al{ed STl e

g AT Al AT, S IT-AFH (2) F T&aq Al1ed ST AT SITaT 8, AT ®9 8 AT 30
T IIAETer F A1e9H) § UF AQF A¥Adad Teqd FAT dgdl g, 3T Saq TH
TAFEIE & § IAT IALT TEq A THT AT g, ATAAITAF FTAFRHET UF AH AT
Suferfa &t e FeTRa F3 F AT UAT ARATIGT TEId I 0l ST <7

(6) gaTs A aritd RgiRa I i "ated =7f<h it arq a4 & o I Aq8 IaH F 6
THT, ATAETE ATwTy, orfed § w0 &1 Ao T & deqedfiq fofed § e srar,
T % o0 siraer 9fga, 9TRa 2 qhaT g, ST i a8 3 a9
T qAATE F TH, ATANTF AT Gadd AR ¥ TF AUET TF THAT £ 6 98 I F
FFYTI & 0 qERTe, SU-F39 (2) & T e & Hataa wiaqud o7+ qai ¢ orfed § sraer
ST TEIT A

(7) =ATATAOTT STTERTEY U ATeer UTia e —

) su-faaw (2) # AfEe safar sy o Reafa safe, sar fF stafea &, Famm e &

T ToeT &t srater & Hiae, 5T I9-HF7 (5) F qgd AT Sqrefd suferd Tei of;

(@) =9 (2) % dgd AIfed T g1 i GG & ded (o & Widy, 99 &l Ah IT-FIH(5) F

ST FAT AT ST o THeET ITe9d gall AT

g e FOT Ifeatad srafer & T Fl AT T AT ST 2, AT AT 0T TR grr
o o wreor srferere o STar s Tar S ofY sraer Bk vF fiw fGF a7 7s f'F fr ey,
ToT-feata, &t FHTT & T4, T 91T g 6l asig o AT 951 g

(8) =ATATAUITH STTAFILT FT TcdHh AR Iqh T T & H FEATAd T AT 39 I¢ AT &f
SITUAT 3fiY 399 IU-FA79 (5) F dgd ARKId STt * oIy sTuferd F1on 7 T8 €9 § oo
ER sl

(9) =Rt sfesRTdY sra= gy 9T sweer f wfw wetaa Hifva g arfierd, s arfier
FUAT ATHATRY ATNE 72ar et o7 =af<h sruar 39 g+t saf~ra srrar wreforr fAeers v
IS T T T meer i U Ui Fgarse uw | quee iy ATt

(10) == fFag & oo, =R s Feferfeaa ofxeat 1 s s, seria:
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() Terfera o wreont =1 iS5 F 927, JTEer F Ay qur aireRefaat & seva R st
T SATET FHIAT TAT IHehT IATEATT T ST FATHTI

(@) are % o sraar TRt SEarasT T TS w6 O Saer 39T, S AT TE At %
T H, ST T o awq & o ST srerET Ea gr adr gl

(11) =fz Frg =1t I9-fA=w (5) storar 3U-Aaw (10) & aga =rafaoriae srfeerr F aaer Toar-sraferg

T T AT & H T HAT g ATAT ITEAT FAT § ATAT ITRIT g | TH F2dT g, AT AT H

SrferspTdY UAT e % forw e #r R w2 % v, UE afgwr i sqafRata § et #v

AT FLT T AT T FL ThaT gl

(12) o T SFTATH Fael FILANE HT HATAT GIEA 6 ATAT F F7I7 IO
(13) == srfearfazw & qga orfeaat & ATeAw F aga ¥ T qF i wrea f antra [t § s i
ST
TS 1.- (F) = A F e, ey RS G 0 srerr ey 13 f s7-amr (2) Tt 27899 J=a
1T U At § gor-fafAtEe et i Suesyar w0 7 R & T § wree R U gt &
I H U7 (SAFIF T AeST Aigd) F Tad § A0 F7 SUANT =0 F97 F aga @ywer F foro G

ST
(@) et it arfca arRie, S8s SRRl SToaT TGS ARG T9aT et v AT T

TEATASTT ol SAASHAT LT o H1A § TSEEFd HATAT | AT FRAT o= I, ST 97+ 16 &t 39-77+ (3)
F dgd UH W& § Y & forw €8 a1 arftar g @y &1 & sfeafea B o gr, o ata
ST AT FALT TAT TTAT TAFSI A TUT F qEd T T LT T 3T FIAT LTI ZITI

() =T g ufEr i Fafa o U F49T i 39 a9 9% I Tl G9ST Sy S a6 97 g5 e €7 6
T w8 ° fEaia BT s

TAEHT 2.- TH FFH % A1 & (o0, TAgT I 7€ o3 SIrar § & € =AEiaoiad 59 & o & a1
TAFEIAH & H AL T FEA 0 AT AAATT & SFTIIAT

379. =EFAUTES JAFEARRT F aee & faeg aha. - (1) =Rt sfewrt F e F fwg 1w
afier, =8 AT § AfSraRTaT T arer TR Aok F awer 39 e ¥ 91 fam & safy F ofiax
HTZS T SATOIT o ardrg i =T srfes gy R T sreer £ aft v €. 33 - uauedt udi-
S H SATIT T8 AT ITH BT &, IV ST AT FHeTd Far g T T8 a1 IT AT 1 FHIorq I
T T ST e faeg rfie /iR T 8

g 7 T ITeid A ar1e e $ 3 sater & qiH % a18 At qrg oAt it sTfaisn srieshad
FFfer et 9% 3= T 9haT €, TT IHHT AT g7 ATaT g o SrdierdT i1 genfaftes smafer & fiaw
T FISS FLel & TATH FILOT H T[T TAT AT

g T2 | T Stet were v wtatateea v arfesha statater g o Smar 2, agt afafqfe & g § ==
TR & THTUE ¥ 39 9T UH ITaga wiatatd 7 fofea awafa fit o giq §F srdier & arer g &
ST

g A AT T w7 9T 33 — UAuAdy TE-ST § I H UF F AT AT F AATE Tgd T 7T ARl Al
SITUfY ST ek o Tt Trga oot 7 g

(2) =9 99| % TEd BT 6T TS TAF AAT F AT e TATA F o7 e gole €907 37 e uauerdt
& FATAT o % ToIT T dF €94 AT 6 a1 gl

37, TfieT T TEHOT. — (1) THTeT 6 T B U, T Haer #7 Fraiers Ut sthier 9% arira #1
TR T 31T UH TIRT T2 gearerd Hl
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(2) =f=, HATEAT FTA U, AN FH F TS FATAT 8 AT TH T8I T & TIELIhd AT ST T UF FHHiw
ERIES IR

uiq 7 T Tl Adrer IOl 9T ST g, 7 ATtk Ao, srhereft & @ £ g s v 7 qaw
T o o T Meers & sl g7 g1 ITH 219 il aiE % a18, a9 < T g o 14 g 7

FH T g1 T At TfaATff ST I Ha a0 Jaty % fiaw =0 avg i a1 #1 3 F3d § fawa wwar g
T ITafors fAeers siraer g &ie forfera &9 # &1 fohU ST arer s1ont & UHT T 1 &7 8 & THH

T FHAT § 3T ATATAT HT TH HATGT o0l GAAT AT [ae o0l AT 6 HIqL = HeT:
g 78 o f wrefors e, a9 § 3 B S arer #w1on & forw, 392 Jom aigs § e
FATY FT FTag [ il STaTd T SI¥ FET TFhdT g A( Fle ATTARAT AT [HILTF Fl TZ AT FLal &
o rdieTeff & a9 Tge wigE ® & T2 Aiag foq & srater # sfew At § guw 98 #4 & o aary
T A
379, wrfar [Acere gy srfier &7 e, -
(1) srdfier it =l uw, Frefors e s Aot srfarr =1, Sraes smeer 3 fBeg srfier 7 72 8,
ardrer it af Teqd FET ST A1 g v Arew w0 S At afgwet & vH st F fiaw
AIAT I IR FA AT a7 i Aot St sty e w7 sfas f 98, o o e #
sTateren e grr Meatfa B ST e
g ag T refors e, fofea =9 & oo e ST arer o |, 39en 3w e (1) & e sater
1 e fam &t srfafiss safar & o ser 9= 8 afe =t sfgswr srafoss e i awremT
W%%Wﬁ?wsﬁvﬁ?aﬁwmﬁ%wmmwaﬁﬂ%@rﬁﬁwﬁgﬁww
FTYT B
(2) =TS ATIRET R TRiE [eesd & a9er wred &y 0 gad® I, dedad oY ofeq
et it i, =t Aty g i Aol F ST i ST
(3) sraferw fAers qrfeat &t srfier &t gears it aira sfegf=a Fam, ST & orfie £ gaars & e
HaefT Ut srferg=eT i are 7 A\ &7 g8t i A T8t g
(4) gare % oo e arte o7 srefas M, Trfed § ot Fron & sterefi, grars 6 a1
TS | T T o A< Flgd, il AT TG I FL Tl g ST o 1 THA|
(5) Tz srfiemeff a1 =maEuEs dfewrT gaars & fou fgq a9 J&=qa 981 &d & ar Jeids
aers TRTefiT 9 7 odrer #1 Aae™ w7 T
i g f et adieret st § sufed grar € o wrafors e #r sraet srafRafa % gat s &
THTETT FAT g, AT TS0 [Haer THTefiT a9l il g AT Hl TgId HT qahdl gl
(6) = = % qga ITia Teirw sraer fRAiha R siT ITefors fMaers gy avrd &9 F geareted g
(7) arafor fReers gTer aTia Yo areer it U UTHTOE i~ _orash Tfeshmey 3 srdiereshar a1
FAIT TLHT H AT TgATS SATUIAT”
7. 3<% Fam ¥, =7 16 ¥ are, Rt y=v sia:wanfua fBar srosm, srafa-

“IET T&AT 165

[Faw 197 T€)

TR T
FRARE F4 {4
FIAT TRER FATET
< FIET R FEATET FT 9qr>
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TaTe 39T % SITSeT T ST TGl giv & HILUT ATH TRAAT
¥ LT A AT T ST
[A1aT @ifde 9rfiar? fAam, 2009 # A77 197 # a1 9f3a #ifaa arfda ari=rd siafaaa, 2008 #1
§TT 17(3) & ST 7]
o aThrer AEfTard Te= ST (TAUdiareus): <Uquadiarsu>
H TAET Tg THTIOTT FdT g i THT T ARIETT Afaf==H, 2008 Fi gT 17 F IT&TT (3) F T8d
TATAYY T ATH T THOTIS FT TG T <TAUAYT &1 fODeT 79> F gedAh? < TATAT H7 747 79>
ERIRIR ]
Y ZEATT o o0 <3 9Ig¥ 7 979 gl FuAt e fEtad faq &> § <7 g9 &7 <& 95 %
ATHIE T T 9eal §> F <A TG 6 STHIET HT AT 56t §> T <1 7T F G HI a0 Teat
H (sratq wow, faea anfe)> #r fear =
< FTF AT Tl ATHITGT FLA AT T SATEHTLT T GIT ATH>
< FETIF FIAT TOTEST/IT FOT Treee/Fu=T Toreere>
FOAT TRrEETT
< FOAT TEET FTATAT FT ATH>
e
T TTEET/IT T TREeTT/Ag T FUT ToreerT
(TT57)
FOAT TTEETT FATAT § 3UAsd Rahie & 8T I & 9T
< Tl AT >
<TAUALY F TRIEFT FEATAT FHT Tar>”
8. 3<% AT W, Iurery ‘& F T u¥, Mot Sutey T@r ST, Si-
ESRICE R
1. TF FF IT Uk T2 HIAT AT UF -G ATasT=E a1 H7 Hoq qried Aniars § 9add
Tfea ffaa T ariarT & TRedser F for:-

() HITT I AR ST TATET 1 AT 599 7 4T T 87 500 9T
(@) HfHa AEiErT ST TEe 1 9 w99 § A19F 21 g 5 a1 w0 | Afew 2,000 =TT
TE

(1) T T AR ST TR 5 @@ w99 | Jte® 21 g 10 ara =97 4,000 =7
CEIBE

(%) =T T ARMERT [T TREE 10 am@ w99 § Jiee gr g 25 919 5,000 =7F
0T F AEH 7 3l

(3) o e arftary S Frrerm 25 9 w3 & it o fig 1 #e w1 10,000 =
CEIEEE

(=) Ha i wRitErT ST e 1 #0299 § S+ 21 25,000 F7X

2. TNTET % d¢ g0 @< 2 aF HId ¥ MR & 0@ @€ T2 a7 hIF & d1= ¥ &l hF T893 & 50T
ST T ST
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3. foft oft Zwamasy, =0, FA, AIeH, THe AT AFT3eH U Aiead!, Ty (Gavl i UF aed &
AT TF FH AT Uk VT2 HIAT T TF 4T G5 Tiectsh A1 w1 A7 a1 =7 [F=9i F g w2,
Tforediga 71 fatE Fa F form veruadt # agee ag wrefen, i a1 e w2 & for

() =faa TR TEiERT et TREE 1 a1 597§ $Jfew® T 8

(@)  HHT e [T TeEE 1 9 w07 7 qtdE gf g 5 are w0 |
fersF T 2r

(M it Tl artterT SEE TErEe 5 9 w9 8 A9 ar g 10 v
Y F A T AT

() @A e writEr e gererE 10 | w9y 7 a2 6 25 9
T AfAF T

(3) "ifoa arfer wrftar et TREe 25 9@ w97 & «@fgE g1 &g 1 #3070
GEICEE K]

(=) e T IRt s TREE 1 F0E T00 | fd® gr

50 qT
100 =93

150 =94

200 =97

400 =99

600 =T
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 11th February, 2022

G.S.R. 109(E).—In exercise of the powers conferred by sections 17, 69, 72, 76A and 79 of the Limited
Liability Partnership Act, 2008 (6 of 2009), the Central Government hereby makes the following rules further to
amend the Limited Liability Partnership Rules, 2009, namely: - .

1. (1) These rules may be called the Limited Liability Partnership (Amendment) Rules, 2022.
(2) They shall come into force with effect from the 01* April, 2022.

2. Inthe Limited Liability Partnership Rules, 2009 (hereinafter referred to as the said rules), in rule 5, -
(@) insub-rule (2),-
(i) the first and second provisos shall be omitted;
(i1) in the third proviso, for the words “Provided also” the word “Provided” shall be substituted;
(b) after sub-rule (2), the following sub-rule shall be inserted, namely:-
“(3) The National Company Law Appellate Tribunal Rules, 2016 mutatis mutandis shall be applicable for
filing an appeal under sub-sections (2) and (3) of section 72.

3. Inthe said rules, in rule 18, in sub-rule (2), for clause (xi), the following clause shall be substituted, namely: -
“(xi) the proposed name is identical with or too nearly resembles the name of any other limited liability
partnership or a company;”.

4, In the said rules, in rule 19, for sub-rule (1), the following sub-rule shall be substituted, namely: -
“(1) A limited liability partnership or a company or a proprietor of a registered trade mark under the Trade

Marks Act, 1999 (47 of 1999) which already has a name or trade mark which is similar to or which too nearly
resembles the name or new name of a limited liability partnership incorporated subsequently, may apply to the
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Regional Director in Form 23 to give a direction to that limited liability partnership incorporated subsequently
to change its name or new name, as the case may be:

Provided that an application of the proprietor of the registered trade mark shall be maintainable within a
period of three years from the date of incorporation or registration or change of name of limited liability
partnership under the Act.”.

5. Inthe said rules, after rule 19, the following rule shall be inserted, namely: -

“19A. Allotment of new name to existing LLP under sub-section (3) of section 17. —

(1) Incase a Limited Liability Partnership (herein after referred to as “LLP”) fails to change its name or new name,
as the case may be, in accordance with the direction issued under sub-section (1) of section 17 within a period of three
months from the date of issue of such direction, the letters “ORDNC” (which is an abbreviation of the words “Order
of Regional Director Not Complied”), the year of passing of the direction, the serial number and the existing LLPIN
of the LLP shall become the new name of the LLP without any further act or deed by the LLP, and the Registrar shall
accordingly make entry of the new name in the register of LLP and issue a fresh certificate of incorporation in Form
No. 16A:

Provided that nothing contained in sub-rule (1) shall apply in case e-form LLP Form No-5 filed by the LLP is pending
for disposal at the expiry of three months from the date of issue of direction by Regional Director unless the said e-
form is subsequently rejected.

2 The LLP whose name has been changed under sub-section (3) of section 17 shall at once make necessary
compliance with the provisions of section 21 and the statement, “Order of Regional Director Not Complied (under
section 17 of the LLP Act, 2008)” shall be mentioned in brackets below the name of LLP on its invoices, official
correspondence, and publications:

Provided that no such statement shall be required to be mentioned in case the LLP subsequently changes its name in
accordance with section 19.”.

6. In the said rules, after rule 37, the following rules shall be inserted, namely: —

“37A. Adjudication of penalties. —

@ The Central Government may appoint any of its officers, not below the rank of Registrar, as
adjudicating officers for adjudging penalty under the provisions of the Act.

)] Before adjudging penalty, the adjudicating officer shall issue a written notice, to the limited liability
partnership, partner or designated partner of a limited liability partnership or any other person who has
committed non-compliance or made default under the Act, as the case may be, to show cause, within such period
as may be specified in the notice (not being less than fifteen days and not more than thirty days from the date of
service thereon), why the penalty should not be imposed on it or him.

3) Every notice issued under sub-rule (2), shall clearly indicate the nature of non-compliance or default
under the Act alleged to have been committed or made by such limited liability partnership, its partner or its
designated partner, or any other person, as the case may be and also draw attention to the relevant penal
provisions of the Act and the maximum penalty which can be imposed on such limited liability partnership, its
partners or designated partners or any other person, as the case may be.

(@) The reply to such notice shall be filed in electronic mode only within the period as specified in the
notice:

Provided that the adjudicating officer may, for reasons to be recorded in writing, extend the period referred to above by
a further period not exceeding fifteen days, if the limited liability partnership or its partners or designated partners or
any other person, as the case may be, satisfies the adjudicating officer that it or he has sufficient cause for not
responding to the notice within the stipulated period or the adjudicating officer has reason to believe that the limited
liability partnership or its partners or designated partners or any other person has received a shorter notice and did not
have reasonable time to give reply.

(5) If, after considering the reply submitted by such limited liability partnership or its partners or designated partners,
or any other person, as the case may be, the adjudicating officer is of the opinion that physical appearance is required,
he shall issue a notice, within a period of ten working days from the date of receipt of reply fixing a date for the
appearance of such limited liability partnership, through its authorised representative, or partners or designated
partners, or any other person, whether personally or through his authorised representative:

Provided that if any person, to whom a notice is issued under sub-rule (2), desires to make an oral representation,
whether personally or through his authorised representative and has indicated the same while submitting his reply in
electronic mode, the adjudicating officer shall allow such person to make such representation after fixing a date of
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appearance.

(6) On the date fixed for hearing and after giving a reasonable opportunity of being heard to the person concerned, the
adjudicating officer may, subject to reasons to be recorded in writing, pass any order in writing as he thinks fit including
an order for adjournment:

Provided that after the hearing, the adjudicating officer may require the concerned person to submit his reply in writing
on certain other issues related to the notice under sub-rule (2), relevant for determination of the default.

(7) The adjudicating officer shall pass an order -

(a) within thirty days of the expiry of the period specified in sub-rule (2), or of such extended period as referred therein,
where physical appearance was not required under sub-rule (5);

(b) within ninety days of the date of issue of notice under rule (2), where any person appeared before the adjudicating
officer under sub-rule (5):

Provided that in case an order is passed after the aforementioned duration, the reasons of the delay shall be recorded by
the adjudicating officer and no such order shall be invalid merely because of its passing after the expiry of such thirty
days or ninety days as the case may be.

(8) Every order of the adjudicating officer shall be duly dated and signed by him and shall clearly state the reasons for
requiring the physical appearance under sub-rule (5).

(9) The adjudicating officer shall send a copy of the order passed by him to the concerned limited liability partnership,
its partner or designated partner or any other person or all of them and to the Regional Director and a copy of the order
shall also be uploaded on the website.

(10) For the purposes of this rule, the adjudicating officer shall exercise the following powers, namely: -

(a) to summon and enforce the attendance of any person acquainted with the facts and circumstances of the case after
recording reasons in writing.

(b)  to order for evidence or to produce any document, which in the opinion of the adjudicating officer, may be useful
for or relevant to the subject matter of the inquiry.

(11) If any person fails to reply or neglects or refuses to appear as required under sub-rule (5) or sub-rule (10) before the
adjudicating officer, the adjudicating officer may pass an order imposing the penalty, in the absence of such person after
recording the reasons for doing so.

(12) Penalty shall be paid through Ministry of Corporate Affairs portal only.
(13) All sums realised by way of penalties under the Act shall be credited to the Consolidated Fund of India.

Explanation 1. — (a) For the purposes of this rule, the term “specified manner” shall mean service of documents as
specified under sub-section (2) of section 13 and rules made thereunder and details in respect of address (including
electronic mail ID) provided in the documents filed in the registry shall be used for communication under this rule.

(b) Service of documents on a limited liability partnership or its partners or designated partners or any other person shall
include speed post or courier service or in any other manner through electronic transmission, at the registered office and
any other address specifically declared by the limited liability partnership for the purpose in such form under sub-rule
(3) of rule 16.

(c) In case of delivery by post, such service shall be deemed to have been effected at the time at which the document
would be delivered in the ordinary course of post.

Explanation 2. — For the purposes of this rule, it is hereby clarified that the requirement of submission of replies in
electronic mode shall become mandatory after the creation of the e-adjudication platform.

37B. Appeal against order of adjudicating officer. — (1) Every appeal against the order of the adjudicating officer shall be
filed in writing with the Regional Director having jurisdiction in the matter within a period of sixty days from the date on which
the copy of the order made by the adjudicating officer is received by the aggrieved party in Form No 33 - LLP ADJ setting forth

the grounds of appeal and shall be accompanied by a certified copy of the order against which the appeal is sought:

Provided that the Regional Director may entertain an appeal after the expiry of the said period of sixty days, but within a further
period of not exceeding thirty days, if it is satisfied that the appellant was prevented by sufficient cause from filing the appeal

within the period so specified:

Provided further that where the party is represented by an authorised representative, a copy of such authorisation in favour of

the representative and the written consent thereto by such authorised representative shall also be appended to the appeal:

Provided also that an appeal in Form No 33 - LLP ADJ shall not seek reliefs therein against more than one order unless the

reliefs prayed for are consequential.


http://ebook.mca.gov.in/notificationdetail.aspx?acturl=6CoJDC4uKVW+NY3FJKsv+VNUsvwn/Ynmmi7yakI+47MA8FhTY+ak4nfb92oN2fkQMrD6PRqlban/g2CKo0pGzf+YcWwCnq9mr2sU+w0tLh1KrllMWdNuRA==
http://ebook.mca.gov.in/notificationdetail.aspx?acturl=6CoJDC4uKVW+NY3FJKsv+VNUsvwn/Ynmmi7yakI+47MA8FhTY+ak4nfb92oN2fkQMrD6PRqlban/g2CKo0pGzf+YcWwCnq9mr2sU+w0tLh1KrllMWdNuRA==
http://ebook.mca.gov.in/notificationdetail.aspx?acturl=6CoJDC4uKVW+NY3FJKsv+VNUsvwn/Ynmmi7yakI+47MA8FhTY+ak4nfb92oN2fkQMrD6PRqlban/g2CKo0pGzf+YcWwCnq9mr2sU+w0tLh1KrllMWdNuRA==
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(2) Every appeal filed under this rule shall be accompanied by a fee of one thousand rupees for Small LLPs and two
thousand and five hundred rupees for other than Small LLPs.

37C. Registration of appeal. — (1) On the receipt of an appeal, office of the Regional Director shall endorse the date
on such appeal and shall sign such endorsement.

(2) If, on scrutiny, the appeal is found to be in order, it shall be duly registered and given a serial number:

Provided that where the appeal is found to be defective, the Regional Director may allow the appellant such time, not
being less than fourteen days following the date of receipt of intimation by the appellant from the Regional Director
about the nature of the defects, to rectify the defects and if the appellant fails to rectify such defects within the
time period allowed as above, the Regional Director may by order and for reasons to be recorded in writing, decline to
register such appeal and communicate such refusal to the appellant within a period of seven days thereof:

Provided further that the Regional Director may, for reasons to be recorded in writing, extend the period referred to in
the first proviso above by a further period of fourteen days if an appellant satisfies the Regional Director that the
appellant had sufficient cause for not rectifying the defects within the period of fourteen days referred to in the
first proviso.

37D. Disposal of appeal by Regional Director. — (1) On the admission of the appeal, the Regional Director shall
serve a copy of appeal upon the adjudicating officer against whose order the appeal is sought along with a notice
requiring such adjudicating officer to file his reply thereto within such period, not exceeding twenty-one days, as may
be stipulated by the Regional Director in the said notice:

Provided that the Regional Director may, for reasons to be recorded in writing, extend the period referred to in sub-
rule (1) above for a further period of twenty-one days, if the adjudicating officer satisfies the Regional Director that he
had sufficient cause for not being able to file his reply to the appeal within the above-said period of twenty-one days.

(2) A copy of every reply, application or written representation filed by the adjudicating officer before the Regional
Director shall be forthwith served on the appellant by the adjudicating officer.

3) The Regional Director shall notify the parties, the date of hearing of the appeal which shall not be a date
earlier than thirty days following the date of such notification for hearing of the appeal.

4) On the date fixed for hearing the Regional Director may, subject to the reasons to be recorded in writing,
pass any order as he thinks fit including an order for adjournment of the hearing to a future date.

(5) In case the appellant or the adjudicating officer does not appear on the date fixed for hearing, the Regional
Director may dispose of the appeal ex-parte:

Provided that where the appellant appears afterwards and satisfies the Regional Director that there was sufficient
cause for his non-appearance, the Regional Director may make an order setting aside the ex-parte order and restore the
appeal.

(6) Every order passed under this rule shall be dated and duly signed by the Regional Director.

(7 A certified copy of every order passed by the Regional Director shall be communicated to the adjudicating
officer and to the appellant forthwith and to the Central Government.”.

7. In the said rules, after Form 16, following form shall be inserted, namely:-

“FORM NO. 16A
[See rule 19A]
GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Office of the Registrar of Companies
< Address of the RoC Office >
Certificate of Incorporation pursuant to change of name due to Order of Regional Director not being complied

[Pursuant to section 17(3) of the Limited Liability Partnership Act, 2008 read with rule 19A of the Limited Liability
Partnership Rules, 2009]

Limited Liability Partnership Identity Number (LLPIN): <LLPIN>
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I hereby certify that the name of the LLP has been changed under sub-section (3) of section 17 of the Limited Liability
Partnership Act, 2008, from <Last Name of the LLP>to <New name of the LLP> with effect from the date of this
certificate.

Given under my hand at < Name of the city where the ROC Office is located> this <Date of approval of the work item
in words (i.e. FIRST, SECOND etc.)> day of <Month of approval of the work item in words> two thousand <YEAR
of approval of the work item in words>

<Full name of the Authorising officer approving the work-item>
<Assistant Registrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies>
Registrar of Companies
<Name of the RoC Office>
SEAL:
Registrar/Deputy Registrar of companies/Assistant Registrar of companies
(State)
Mailing Address as per record available in Registrar of Companies office:
< Name of the LLP >
< Address of the registered office of the LLP >,
8. In the said rules, for Annexure ‘A’, the following Annexure shall be substituted, namely: —
“ANNEXURE ‘A’

1. For registration of Limited Liability Partnership including conversion of a firm or a private company or an
unlisted public company into Limited Liability Partnership:-

(@) Limited Liability Partnership whose contribution does not
exceed Rs. 1 lakh Rs. 500

(b) Limited Liability Partnership whose contribution exceeds
Rs. 1 lakh but does not exceed Rs. 5 lakhs Rs. 2,000

(c) Limited Liability Partnership whose contribution exceeds
Rs. 5 lakhs but does not exceed Rs. 10 lakhs Rs. 4,000

(d) Limited Liability Partnership whose contribution exceeds
Rs. 10 lakhs but does not exceed Rs. 25 lakhs Rs. 5,000

(e) Limited Liability Partnership whose contribution exceeds
Rs. 25 lakhs but does not exceed Rs. 1 Crore Rs.10,000
(f) Limited Liability Partnership whose contribution exceeds
Rs. 1 Crore Rs. 25,000

2. The difference between the fees payable on the increased slab of contribution and the fees paid on the preceding
slab of contribution shall be paid through Form 3.

3. For Filing, registering, or recording any document, form, statement, notice, Statement of Accounts and Solvency,
annual return and an application alongwith the Statement for conversion of a firm or a private company or an unlisted
public company into LLP by the Act or by these rules required or authorised to be filed, registered or recorded:

(a) Limited Liability Partnership whose contribution
does not exceed Rs. 1 lakh Rs. 50

(b) Limited Liability Partnership whose contribution
exceeds Rs. 1 lakh but does not exceed Rs. 5 lakhs Rs. 100

(c) Limited Liability Partnership whose contribution
exceeds Rs. 5 lakhs but does not exceed Rs. 10 lakhs Rs. 150
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(d) Limited Liability Partnership whose contribution
exceeds Rs.10 lakhs but does not exceed Rs. 25 lakhs Rs. 200

(e) Limited Liability Partnership whose contribution
exceeds Rs. 25 lakhs but does not exceed Rs. 1 Crore Rs. 400

(f) Limited Liability Partnership whose contribution
exceeds Rs. 1 Crore Rs. 600

4. Fee for filing, registering, or recording notice of appointment, cessation, change in name, address, designation of a
partner or designated partner, intimation of Designated Partner Identification Number and consent to become a partner
or designated partner in LLP Form No. 4:

For Small LLPs Rs. 50

For Other than Small LLPs Rs. 150

5. (1) Fee for any application other than application for conversion of a firm or a private company or an unlisted

public company into LLP shall be as under :-

Sl Application Small LLPs (in | Other than Small
No. rupees) LLPs (in rupees)
(@) For reservation of name under section 16 of the Act Rs. 200 Rs. 200
(b) For direction to change the name under section 17 of the | Rs. 5,000 Rs. 5,000
Act
(© For striking off name of defunct Limited Liability | Rs. 500 Rs 1,000
Partnership under rule 37

(2) Fee for an application under rule 18 (3):

(@) Application for reservation of name under Rule 18(3) Rs.10,000

(b) Application for renewal of name under Rule 18(3) Rs. 5,000

6. Fee for inspection of documents or for obtaining certified copy thereof shall be as under :-

(a) For inspection of documents of an LLP under section 36 Rs. 50
(b) For copy or extract of any document under section 36 to be certified by | Rs. 5/- per page or fractional
Registrar part thereof

7. Fee for filing any form or a Statement of Account and Solvency or a notice or a document by foreign limited

liability partnership

(@) For filing a document under rule 34(1) Rs. 5,000

(b) Any other form or Statement of Account and Solvency or notice or document Rs. 1,000

8. Following Table of additional fee shall be applicable for delay in filing of forms.

Sl Period of delays Small LLPs Other than Small LLPs

No.

(@) Upto 15 days One time One time

(b) More than 15 days and upto 30 days 2 times of normal filing fees | 4 times of normal filing
fees

(c) More than 30 days and upto 60 days 4 times of normal filing fees | 8 times of normal filing
fees

(d) More than 60 days and upto 90 days 6 times of normal filing fees | 12 times of normal filing
fees

(e) More than 90 days and upto 180 days 10 times of normal filing fees | 20 times of normal filing
fees

j)] More than 180 days and upto 360 days 15 times of normal filing fees | 30 times of normal filing
fees

(9) Beyond 360 days 25 times of normal filing fees | 50 times of normal filing
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for forms other than Form 8 | fees for forms other than
and Form 11. For Form 8 and | Form 8 and Form 11. For
Form 11, 15 times normal | Form 8 and Form 11, 30
filing fees plus Rs. 10 per day | times normal filing fees
for every day delay beyond | plus Rs. 20 per day for
360 days every day delay beyond
360 days.

2

9. Inthe said rules, after Form No 32, the following form shall be inserted, namely:-

“FORM NO. 33 -LLP ADJ
Memorandum of Appeal
Pursuant to section 76A of the Limited Liability
Partnership Act, 2008 and rule 37B of the
Limited Liability Partnership Rules, 2009

Form Language o English o Hindi

Refer the instruction kit for filing the form.

Before the Regional Director
In the matter of the Limited Liability Partnership Act, 2008
And
In the matter of appeal against the order made on |:| by |

1. *Category of Appellant | |

2. *Limited Liability Partnership Identification Number (LLPIN)/ | | PRE-FILL

Foreign Limited Liability Partnership identification number
(FLLPIN)

3. (a) Name of the Limited Liability Partnership (LLP)/ Foreign
Limited Liability Partnership (FLLP)

(b) Address of the registered office or principal place of
business in India

(c) E-mail ID of the Limited Liability Partnership
(LLP)/Foreign Limited Liability Partnership (FLLP)

4. *Details of the Respondent
(@) Adjudicating Officer
(b) Address




[wTT H—ave 3(i)] ST 3T TSI ; STETETLOT

5. *Section under which penalty was imposed

6. *Penalty imposed (Amount in Rupees)

7. *Reasons for delay

8. Specify the number of the Form (if any)

9. SRN of the Form specified above

10. *Synopsis of case

11. *Grounds of appeal

12. *Relief sought

13. *Interim relief sought, if any

14. *Date of issuing certified copy of penalty order

15. Due date by which the order has to be filed

16. Delay in days

17. *Jurisdiction of Regional Director

The appellant declares that the subject matter of appeal falls within the jurisdiction of the Regional Director.
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Attachments

List of attachments
1. * Certified copy of the order against which appeal is sought | Attachment |
2. Optional attachments, if any | Attachment |

| Remove attachment

Declaration

* To the best of my knowledge and belief, the information given in this form and attachments is correct and
complete.

I am filing this form in my individual capacity as designated partner in default in the captioned matter and hereby
certify that all the requirements of the Limited Liability Partnership Act, 2008 and rules made thereunder have been
complied with in respect of subject matter of this form.

I am filing this form in my individual capacity as authorized representative in the captioned matter and hereby
certify that all the requirements of the Limited Liability Partnership Act, 2008 and rules made thereunder have been
complied with in respect of subject matter of this form.

*| also certify that all the information given herein above is true, correct and complete including the attachments to
this form and are as per the requirements of the Limited Liability Partnership Act, 2008. Nothing material has been
suppressed.

*It is further declared that no other appeal, suit, civil revision or any other legal proceedings is pending before any
authority on the similar matter.

*To be digitally signed by designated partner/ authorized representative

*DPIN of the Designated Partner/DPIN or Income Tax PAN of the
authorised representative as appellant;

Modify Check Form Prescrutiny Submit ”.

[F.
No. 01/03/2021-CL.V]

K.V.R. MURTY, Jt. Secy.

Note : The principal rule, were published vide notification number G.S.R. 229 (E) dated the 1% April, 2009 and last
amended vide notification number S.0. 896 (E) dated the 18" September, 2018.
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